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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
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rz_;_,* o ~Government of India
| = i Ministry of Environment, Forest and Climate Change
g 2 (Issued by the State Environment Impact Assessment
s Z Authority(SEIAA), Uttar Pradesh)
= o
2% 0|,
E = 0,
; © The Partner
w M/S BAJRANG ROAD LINE
R/o Village and Post office -Mou,584 Katra lalganj , Tehsil-Gaurigan] , Dist-
Amethi , State-Uttar Pradesh -227409
Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
q:g' under the provision of EIA Notification 2006-regarding
e
T Q Sir/Madam,
[ S .
E; £ This is in reference to your application for Environmental Clearance (EC)
O in respect of project submifted to the SEIAA vide proposal number
,Ei o SIA/UP/MIN/67365/2021 dated 10 Sep 2021. The particulars of the environmental
. o clearance granted to the project are as below.
o8
g . 1. EC ldentification No. EC21B001UP110895
] % B 2.  File No. 6560-6103
m _4_,:_-: E’ 3. Project Type New
W T 0 4. Category B1
C ® | 5 Project/Activity including 1(a) Mining of minerals
> o2 Schedule No.
= > 0 6. Name of Project Girwan
&Y 9 E Granite(Khabda, Gitti,boulder)Mining
<I 8 & Project
o % § 7. Name of Company/Organization  M/S BAJRANG ROAD LINE
@ C 8. Location of Project Uttar Pradesh
“l 9 TORDate 22 Mar 2021
g v
o =
,q::'..' {-__‘ The project details along with terms and conditions are appended herewith from page
e S no 2 onwards.
O
= v
o =
= (e-signed)
& Member Secretary
Date: 14/12/2021 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 1 of 10



697 17

7 \«zsr'ﬁx\ State Level Environment Impact Assessment Authority, Uttar Pradesh
)

g ’-{l}-
\ \ g Directorate of Environment, U.P.
\“ * Vineet Khand- 1, Gomti Nagar, Lucknow- 226010

E-Mall- doeuplko@yahoo,com, selaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/67365/2021 & SEIAA, U.P File no- 6560/6103

Sub: Environmental Clearance is sought for Granite Mining at Gata No.- 1876, Khand No.-03,
Village- Girawan, Naraini, Banda, U.P., M/s Bajrang Road Lines, (Leased Area - 1.41 ha.).

Dear Sir,

This is with reference to your application / letter dated 02-01-2020, 09-02-2021, 10-09-
2021, 20-10-2021 & 26-10-2021 on above mentioned subject. The matter was considered by SEAC
in meeting held on 26-10-2021 and SEIAA in meeting held on 29-11-2021.

A presentation was made by the project proponent along with their consultant M/s
Congnizance Research India Pvt. Ltd to SEAC on 26-10-2021.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about

their project —

1. The environmental clearance is sought for Granite Mining at Gata No.- 1876, Khand No.-03,
Village- Girawan, Naraini, Banda, U.P., M/s Bajrang Road Lines, (Leased Area - 1.41 ha.).

2. The terms of reference in the matter were issued by SEIAA, U.P. Ref. No. 833/
Parya/SEAC/6103/2019, dated 22/03/2021.

3. The public hearing was organized on 11/08/2021. Final EIA report submitted on 10/09/2021.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. 514/UP/MIN/67365/2021
2. File No. allotted by SEIAA, UP 6103/6560 3
3. Name of Proponent M/s Bajrang Road Lines

Partner- Shri Suresh Pratap Singh
4. Full correspondence address of R/o Village and Post- Mau, 584, Katra Lalganj, Tehsil-

proponent and mobile No. Gauriganj, District- Amethi, (U.P.)
Mobile No-
Email-
5. Name of Project Girwan Granite, Khanda, Gitty, Boulder Mining project
6. Project location (Plot/Khasra/Gata (Gata No. 1876 (Khand 03)
No.)
7. Name of River
8. Name of Village Girwan
9. Tehsil Naraini
10. District Banda
11. Name of Minor Mineral Granite, Khanda, Gitty, Boulder Mining project
12. Sanctioned Lease Area (in Ha.) 1.41
13. Max & Min mRL within lease area  [Max- 153.10 mRL and Min- 143.10 mRL
14. Pillar Coordinates (Verified by Sanctioned Mining Lease Area

EC Identification No. - EC218001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 2 of 10
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“DMO) Latitude Longitude j
A 25°18'25.54"N 80°22'58.90"E
B 25°18'27.81"N 80°23'0.21"E
C 25°18'26.65"N 80°23'0.21"€ |
D ~ 25°18'27.81'N 80°23'2.07"E
B | 25°1827.81"N 80°23'2.35"E
F 25°18'25.48"N 80°23'5.07"E
G | 25°1824.06'N 80°23'0.21"E
H 25°18'22.24"N 80°23'0.67"E
| 25°18'21.98"N 80°22'59.69"E
IS Total Geol-o.g?c;a[Reserves 13,53,250 cum

16. Total Mineable Reserves in LOI 114,100 cum

17. Total Proposed Production 170,500 cum

18. Proposed Production/year '14,100 cum

19. Sanctioned Period of Mine lease  Maximum 10 years (Mining plan prepared for 5 years)

20. Production of mine/day |54.23

'2_1 Method of Mining Open Cast Semi-mechanized Method

22. No. of working days 260 days

23. Working hours/day 8 hrs

24. No. of workers 31

25. No. of vehicles movement/day 8

26. Type of Land Government waste land

27. Ultimate Depth of Mining 30

28. Nearest metalled road from site 1.5 km

29. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.31

i Suppression of dust 6.9

. Plantation 0.20
Others (if any) -
Total 7.41

30. Name of QCI Accredited Consultant Cognizance Research India Pvt Ltd.

| with QCI No and period of validity. (1922, validity= 03-02-2022

31. Any litigation pending against the |No

project or land in any court

32. Details of 500 m Cluster Map & Yes, certified

| certificate issued by Mining Officer

33. Details of Lease Area in approved |Yes, given in the DSR

DSR

34. Proposed CER cost Rs 1,20,500/-

35. Proposed EMP cost Rs 4,88,000 /-

36. Length and breadth of Haul Road  |Length: 0.575 km, width: 6 m
37. No. of Trees to be Planted 100 plants

and will not intersect the groundwater table at any point in time.

or eco-fragile zone such as the habitat of any wild fauna.

There is no litigation pending in any

EC Identification No. - EC21B8001UP110895 File No. - 6560-6103  Dale of Issue EC - 14/12/2021

court regarding this project.

Page 3 of 10

The mining would be restricted to the unsaturated zone only above the phreatic water table

The mining operation will not be carried out in the safety zone of any bridge or embankment
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8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting

(SEAC) held on 26-10-2021 the State Level Environment Impact Assessment Authority (SEIAA) in
its Meeting dated 29—113-2021 decided to grant the Environmental Clearance to the title project for
collection of 14,100 m® /annum for lease area of 1.41 ha subject to effective implementation of

the following General Conditions and specific conditions:

General Conditions:

10.

11

12

13.

14.
15.

EC Idenlification No. - EC21B001UP110895 File No. - 6560-6103 Date of Issue EC - 14/12/2021

This environmental clearance is subject to allotment of mining lease in favour of project

prop’ohent by District Administration/Mining Department.
Forest clearance shall be taken by the proponent as necessary under the law.
Any addition of the mining area, change of Khasra numbers, enhancement of capacity,

change in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made. .

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, SO;, NO, monitoring. The location of the stations should
be decided based on the meteorological data, topographical features, and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria
pollutants shall be regularly uploaded on the company's website and also displayed on the
website.

Data on ambient air quality (RPM, SPM, SO;, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /

Central Pollution Control Board once in six months.
Ambient air quality at the boundary of the mine premises shall conform to the norms

prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.
Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided

and properly maintained.
Measures shall be taken for control of noise levels below 85 dBA in the work environment.

Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly
collected, treated to conform to the standards prescribed under GSR 422 (E) dated 19th May
1993 and 31st December 1993 or as amended from time to time. Oil and grease traps shall
be installed before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks
and they shall also be imparted adequate training and information on safety and health

aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of

mining activities.
The transportation of the materials shall be limited to the day hours’ time only.
Provision shall be made for housing the laborers within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water,

Page 4 of 10
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medical health care, creche, etc. The housing may be in the form of temporary structures to
be removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&C
and State Pollution Control Board regarding the date of financial closures and final approval
of the project by the concerned authorities and the date of start of land development work.
The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

19. The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

20. A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

21. The Project Proponent shall advertise at least in two local newspapers widely circulated, one
of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Level Environment
Impact Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the
stipulated prior environmental clearance terms and conditions in hard and soft copy to the
SEIAA, U.P. on 1*'June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

C, Gol, Lucknow

Specific Conditions:

This EC is co-terminus with validity of current mine plan or current lease period whichever is
earlier.

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain forest
clearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine
lease area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 5 of 10
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22. In case it has been found that the E.C. oZaQe] by providing incorrect information, submitting

that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster
of area gqual to or more than 05ha, the E.C issued will stand revoked.

23, This envitonmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

24. The Environmental clearance will be co-terminus with the mining lease period/Mining Plan.

25. Explosive cannot be stored on the site.

26. A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.

27. No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

28. After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations
in the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

29. An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

30. The sprinkling of water on haul roads to control dust will be ensured by the project proponent.

31. Green belt development shall be carried out considering CPCB guidelines including the
selection of plant species and in consultation with the local DFO / Agriculture Department.
Herbs and shrubs shall also form a part of the afforestation programmebesides tree
plantation. The company shall involve local people in the plantation programme. Details of
year-wise afforestation programme including rehabilitation of mined-out area shall be
submitted to the Regional Office, MoEF&CC, Gol, Lucknow every year.

372. Blast vibrations study shall be conducted and an observation report submitted to the regional
office, MoEF&CC, Gol, Lucknow, and UPPCB within six months. The report shall also include
measures for the prevention of blasting associated impact on nearby houses and agricultural
fields. *

33. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only.

34. Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

35. Maintenance of village roads used for transportation of minerals is to be done by the company
regularly at its own expense. The roads shall be blacktopped.

36. Rainwater harvesting shall be und ertaken to recharge the groundwater source.

37. Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow,
and UP Pollution Control Board within six months and thereafter every year from the next
consequent year.

38. The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

39. Measures for prevention and control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion shall be carried out with geotextile matting
or other suitable material, and thick plantations of native trees and shrubs shall be carried out
at the dump slopes. Dumps shall be protected by retaining walls.

40. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 7 of 10
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Check Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any
flowing through the ML area and silts arrested. De- silting at regular intervals shall be carried
out.

41. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit
and waste dump and sump capacity shall be designed keeping 50% safety margin over and
above peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide an adequate retention period to
allow proper settling of silt material. Sedimentation pits shall be constructed at the corners of
the garland drains and de- silted at regular intervals.

42. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall

or contamination and depletion due to mining activity and records

be regularly monitored f
MoEF, Gol,

maintained. The monitoring data shall be submitted to the Regional Office,
Lucknow, and U.P. Pollution Control Board regularly. Further, monitoring points shall be
located between the mine, and drainage in the direction of flow of groundwater shall be set up

and records maintained.

43. Fugitive dust generation shall be controlled. Fugitiv
monitored at locations of nearest human habitation (including schools and other public

amenities located nearest to sources of dust generation as applicable) and records submitted

to the Regional Office, MoEF&CC, Gol, Lucknow, and U.P. Pollution Control Board regularly.
44. Baseline data for ambient air quality shall be generated and maintained and RSPM level in

ambient air in the nearby human habitation (villages) shall also be monitored along with

e dust emission shall be regularly

other parameters.
45. Corporate Environmental Responsibility (CER) shall be by the project
of the various heads of expenditure are to be submitted as per the guidelines provided in the

recent CER notification No. 22-65/2017-IA.11l dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction
of two numbers of toilets at the primary school with name displayed and address and details
of the beneficiary and gram Pradhan along with phone number, photographs should be
submitted to Directorate as well as to the District Magistrate / Chief Development officers.

46. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

47. Occupational health and safety measures for the workers including identification of work-
related health hazards, training on malaria eradication, HIV, and health effects on exposure to
mineral dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral
dust on the workers shall be conducted and records maintained including the health records of
the workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed
by follow-up action wherever required.

48. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine

proponent and the details

pit and waste dump.

49. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and
shall not be stacked along with overburden.

50. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept
active for long period. The maximum height of the dump shall not exceed 20 m, each stage
shall preferably be of a maximum of 10 m and the overall slope of the dump shaI; not exceed

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021  Page 8 of 10
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35°. The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with
suitable native species to prevent erosion and surface runoff.

51. Monitoring and management of rehabilitated areas shall continue until the vegetation
becomes self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry
of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly
basis.

52. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme
approved by the Indian Bureau of Mines.

53. Permission for the abstraction of groundwater shall be taken from
Board. Regular monitoring of ground and surface water sources for level and quality shall be
carried out by establishing a network of existing wells and constructing new piezometers
during the mining operation. The monitoring shall be carried out four times in a year I.&.,
pre-monsoon (April-May), monsoon (August), post-monsoon (November), and winter
(January), and the data thus collected shall be regularly sent to MoEF&CC, Central Ground
Water Authority, and Regional Director, Central Ground Water Board.

54. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall
be regularly monitored and report submitted to the Regional Office, Ministry of Environment
& Forests, Gol, Lucknow, Central Pollution Control Board, and the State Pollution Control
Board.

55. Hydrogeological study of the area shall be reviewed by the project proponent a
case the adverse effect on groundwater quality and quantity is observed mining shall be
stopped and resumed only after mitigating steps to contain any adverse impact on
groundwater is implemented. |

56. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

57. Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

58. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional
Office, Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board 5
years in advance of final mine closure for approval.

59. Project Proponent shall explore the possibility of using solar energy where ever possible.

60. Commitment towards CER has to be followed strictly.

61. Regular health check-up record of the mineworkers has to be maintained at the site in a
proper register. It should be made available for inspection whenever asked.

62. Project Proponent ha.s to strict‘ly follow the direction/guidelines issued by MoEF&CC, CPCB,
and other Govt. Agencies from time to time. '

63. The blasting will be done only after getting permission from the DGMS.

Central Ground Water

nnually. In

‘ You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
d.eem t‘o be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 9 of 10
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_ Any appeal against .th:s EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as il)rescrlbed under Section 16 of the National Green Tribunal Act, 2010.

The abo‘ve stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along-with-their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MOoEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email — rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Banda, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppch.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Validity

Digitally signed kyAember
Secretary
Member Secrefa]y
Date; 12/14/2027 12:

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 10 of 10
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the mines shall be supervised by you & the same shall remain suspended ¢

¢ mine on account of leave or otherwise. .

M_ﬁln ing Mate shall exercise personal supervision of operations connected with mining.

o blasting shall be carried out in the mine except by a blaster duly appointed by the owner fa

~ purpose as required by the provisions of Regulation 160 of the Metalliferous Mines Regulations, |

9. This authorization shall be deemed to have revoked, il any of the condition subject to w
authorization has been granted, is violated or not complied with.

10. The above authorization may be amended or withdrawn at any time if considered necessary in the
interest of safety.

11. This authorization is bemng issued without prejudice to any other provisions of the law which may be or
may become applicable at any time.

12. Your special attention is drawn towards precautions as stipulated under Regulation 164(1), (1A)
& (1B) of the Metalliferous Mines Regulation, 1961 for strict compliance.

13. This authorization shall be deemed to have revoked. if at any time your Mine Foreman Certificate No.
FREA377. dated 06.11.2019 is found invalid / false.

Your Fatthfully
SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION) v 1
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE. |
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m Uttar Pradesh Pollution Control Board
“’%Jﬁ%zx Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

184828/UPPCB/Banda(UPPCBRO)/CTO/both/BANDA/2023 Date: 03/06/2023
To,
M/s
BAJRANG ROAD LINES(KHAND-03)
ARAZI NO. 1876 (KHAND-03), AREA-1.41 HECTARE, VILL. Application Id-
GIRWAN, TEH. NARAINI, DISTT. BANDA(U.P.) 21299724

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to BAJRANG ROAD LINES(KHAND-03) located at ARAZI NO. 1876
(KHAND-03), AREA-1.41 HECTARE, VILL. GIRWAN, TEH. NARAINI, DISTT. BANDA(U.P.).
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA BAJRANG ROAD LINES(KHAND-03) granted for the period from 03/06/2023 to
31/12/2027 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Granite (Khanda, 14100 Cubic MetersY ear
Boulder, Gitti)

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
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dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Granite
(Khanda,
Boulder,
Gitti).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time: from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg
Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time
75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Granite (Khanda, Boulder, Gitti) - 14100 Cu Meter/Y ear by
opencast and semi mechanized mining in 1.41 Ha. leased area at ARAZI NO. 1876 (KHAND-03), VILL.

GIRWAN, TEH. NARAINI, DISTT. BANDA.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA), vide EC Identification no. EC21B001UP110895 dated

14.12.2021 and submit its compliance report to UPPCB.

3. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

4. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

5. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Granite (Khanda, Boulder, Gitti).

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Granite (Khanda, Boulder, Gitti) shall be covered by canvas
sheet to prevent dust emission.

13. Water will be sprayed after loading activity (if Granite (Khanda, Boulder, Gitti) collected could be dry
condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

18. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

19. Consent feesiif revised, shall be payable by industry from the date of its applicability.

20. Industry shall comply with the relevant provisions of Environmental Laws.

21. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.

igitally signed b
RAJENDRA SDIII\gngzyﬂgne y RAJENDRA

SI N G H Eg;??:)gl()23.06.03 19:41:22
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Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions on

uarterly basis. cro.
q y RAJENDRA SINGH Digialy sgned by RAJENDRA

Date: 2023.06.03 19:41:39 +05'30'

Chief Environmental Officer (circle-2)
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From,

M/s Bajrang Road Lines

Partner: Suresh Pratap Singh

R/o Villa. & Post Mau — 584,
Katra Lalganj, Tehsil- Gauriganj,
District - Amethi, Uttar Pradesh

To,

The Regional Officer,

Regional Office MOEF & CC,
Kendriya Bhawan, 5th Floor,
Aliganj, Lucknow (U.P) - 226024

32

Date: 05.08.2023

Ref: 1. EC ldentification No: EC21B001UP176740, Dated: 23/12/21(Gata no. 1876, Khand 03)
2. EC Identification No: EC21B001UP110895, Dated: 14/12/21 (Gata no. 1876, Khand 04)

Subject: Submission of Combine Six Monthly compliance report (1%tJan 2023 to 30" June 2023) as

per Condition mentioned in Environemntal Clearance for the Building Stone as “Granite Khanda,
Gitti, Boulder Mining Project” located at Gata No. 1876, Khand 03, Area 1.41 Ha & Gata No.
1876 Khand 04 Area 1.21 Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh.

Dear Sir,

Kindly refer to the Building Stone as “Granite Khanda, Gitti, Boulder Mining Project”
located at Gata No. 1876, Khand 03, Area 1.41 Ha & Gata No. 1876 Khand 04 Area 1.21 Village-

Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh.

I am hereby submitting the six monthly compliance report of above mentioned project in soft copy

and hard copy.
Thanking You,

Sincerely,

For M/s Bajrang Road Lines

Suresh Pratap Singh
(Partner)

CC:

1. The Chairman SEIAA / SEAC, U.P, Directorate of Environment, U.P. Govt., Lucknow.
2. The Member Secretary U.P. Pollution Control Board, TC-12 V, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknow.
3. District Magistrate, Banda, U.P.

e

Director, Department of Geology & Mining, U.P. Lucknow.

5. The Regional Officer, Regional Office A-39, Avas Vikas Colony, Chilla Road, Banda.
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COMPLIANCE REPORT

For

M/s Bajrang Road L.ines
Building Stone as “Granite Khanda, Gitti, Boulder Mining Project” located at
Gata No. 1876, Khand 03, Area 1.41 Ha & Gata No. 1876 Khand 04 Area 1.21
Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh after commencement of lease

Period: 1%t January 2023 to 30" June 2023

S.NO |

CONDITIONS

COMPLIANCE STATUS

GENERAL CONDITION

1 This environmental clearance is subject to | Complied:
allotment of mining lease in favour of | Environmental clearance issued on
project proponent by District | 23/12/2021 and Lease deed executed on
Administration/Mining Department. 03.01.2022 in favour of M/s Bajrang Road

Lines. Lease deed & EC Letter is attached
as Annexure IV.

2 Forest clearance shall be taken by the | Notapplicable as no forest land involved.
proponent as necessary under the law

3 Any addition of the mining area, change of | Not applicable as no such changes have
Khasra numbers, enhancement of capacity, | been made.
change in mining technology modernization
and scope of working shall require prior
environmental clearance as per EIA
notification, 2006.

4 No change in the calendar plan including | Complied: It has been complied. No
excavation, quantum of mineral and waste | change has been made in calendar plan.
shall be made.

5 Lessee shall obtain the permission for | Earlier no Heavy Earth moving Machinery
deployment of Heavy Earth moving | (HEMM) was wused. Now as per
Machinery (HEMM) from the Director, | requirement project proponent has applied
mines Safety, Varanasi region, Varanasi, | for permission for deployment of Heavy
U.P. under regulation 106(2) of Mines Act | Earth moving Machinery (HEMM) from
1961. the Director, mines Safety, Varanasi

region, Varanasi, U.P. under regulation
106(2) of Mines Act 1961.

6 Four ambient air quality monitoring stations | Complied:

shall be established in the core zone as well | Ambient Air monitoring reports of one
as in the buffer zone for RSPM, SPM, SO, | month are annexed as Annexure-1.
NO, monitoring Location of the stations
should be decided based on the
meteorological data, topographical features
and environmentally and ecologically
sensitive  targets and frequency of
monitoring should be undertaken in
consultation with the State Pollution
Control Board. The monitored data for
criteria pollutants shall be regularly up
loaded on the company's website and also
displayed at website.

7 Data on ambient air quality (RSPM, SPM, | Complied:

SO, NO>) should be regularly submitted to | Ambient Air monitoring reports of one
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the Regional office. MoEF & CC, Gol
Lucknow and the State Pollution Control
Board / Central Pollution Control Board
once in six months.

month are annexed as Annexure-1.

Ambient air quality at the boundary of the
mine premises shall confirm to the norms
prescribed in MOEF & CC notification no
GSR/826(E) dt. 16.11.09.

Complied:

Ambient Air monitoring reports of one
month are annexed as Annexure-1. The
report was found within the limits as per
prescribed norms.

Fugitive dust emissions from all the sources
shall be controlled regularly, Water
spraying arrangement on haul roads,
loading and unloading and at transfer points
shall be provided and properly maintained.

Complied:

Regular sprinkling of water two times a
day on haul road at the time of loading and
unloading in respective area.

10

Measures shall be taken for control of noise
levels below 85 dB(A) in the work
environment.  Workers  engaged in
operations of HEMM. etc. shall be provided
with ear plugs/muffs and health records of
the workers shall be maintained.

Complied:
All the workers will be provided with
safety equipment’s as per their assigned
work and the project proponent is
following all the safety measures and
guidelines.

11

Industrial waste water (workshop and waste
water from the mine) should be properly
collected, treated so as to conform to the
standards prescribed under GSR422 (E)
dated 19th May, 1991 and 31st December,
1993 or as amended from time to time. Oil
and grease trap shall be installed before
discharge of workshop effluents.

This is a building stone mining project. No
Industrial waste water such waste water
generate in mining areas. Water is being
consumed for drinking purpose, sprinkling
and plantation only.

12

Personnel working in areas shall be
provided with protective respiratory devices
like mask and they shall also be imparted
adequate training and information on safety
and health aspects.

Complied:
All the workers will be provided with
safety equipment’s as per their assigned
work and the project proponent is
following all the safety measures and
guidelines.

13

Special measure shall be adopted to prevent
the nearby settlements from the impacts of
mining activities.

Measures against dust emission:

. Water sprinkling will be done on
the roads regularly. This will reduce dust
emission further by 75%.

. Covering of material during
transportation on trucks to prevent spillage
of building stone from the trucks. The
trucks shall be covered by tarpaulin.
Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This will
ensure smooth flow of vehicles and also
prevent spillage.

14

The transportation of the materials shall be
limited to day hours’ time only.

It is being complied.

15

Provision shall be made for the housing the
labourers within the site with all necessary
Infrastructure and facilities such as fuel for
cooking, mobile toilets, safe drinking water,
medical health care, creche etc. The

Mining will be done during the day time (8
hourly), temporary shelters will be
provided to the labours.

There is no provision for housing the
laborer’s.
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housing may be in the form of temporary
structures, to be removed after the
completion of the project.

Local labours are hired who will be
provided with basic facilities of drinking
water, medical health care, mobile toilet
and creche, etc.

16

A separate Environmental Management
Cell with suitable qualified personnel shall
be set-up and under the control of a Senior
Executive, who will report directly to the
Head of the Organization.

It has been complied.

17

The Project Proponent shall inform to the
Regional office MoEF & CC, Gol,
Lucknow and, State Pollution Control
Board regarding date of financial closures
and final approval of the project by the
concerned authorities and the date of start
of land development work.

It has been complied.

18

The funds earmarked for environmental
protection measures shall be kept in
separate account and shall not be diverted
for other purpose: Year wise expenditure
shall be reported to the DELAA Mirzapur
MOoEF, and Regional office, State Pollution
Control Board.

It is being complied.

19

The Regional Office, MoEF & CC, Gol,
Lucknow and State Pollution Control Board
shall monitor compliance of the stipulated
conditions. A complete set of documents,
including Environment Impact Assessment
Report, Environmental Management Plan,
Public hearing and other documents
information should be given to Regional
Office of the MOEF & CC. Gol, Lucknow
and State Pollution Control Board.

It has been complied.

20

A copy of the environmental clearance shall
be submitted by the Project Proponent to
the Heads of the Local Bodies, Panchayat
and Municipal Bodies as applicable in the
matter.

It has been complied.

21

The Project Proponent shall advertise at
least in two local newspapers widely
circulated, one of which shall be in the
vernacular language of the locality
concerned, within 7 days of the issue of the
clearance letter informing that the project
has been accorded environmental clearance
and a copy of the clearance letter is
available with the State Level Environment
Impact Assessment Authority SEIAA.

It has been complied.

22

The Project Proponent has to submit half
yearly compliance report of the stipulated
prior environmental clearance terms and
conditions in hard and soft copy to the
SEIAA on 1st June and 1st December of
each calendar year.

It is being complied.
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23 The SEIAA may alter/modify the above | Ok, agreed
conditions or stipulate any further condition
in the interest of environment protection.
24 Concealing factual data or submission of | No factual data has been fabricated and

false fabricated data and failure to comply
with any of the conditions mentioned above
may result in withdrawal of this clearance
and attract action under the provisions of
Environment (Protection) Act, 1986.

concealed and all the conditions mentioned
above have been complied accordingly.

SPECIFIC CONDITIONS

1 Directions/suggestions given during public | Complied.
hearing and commitment made by the | Green belt developed around haul road and
project proponent should be strictly | lease boundary & water sprinkling two
complied. times a day during loading-unloading and

Transpiration.
Employment generate as proponent said in
Public hearing.

2 This EC is coo-terminus with validity of | It is being complied.
current mine plan or current lease period
whichever is earlier.

3 A certificate from Forest Department shall | Not applicable.
be obtained that no forest land is involved
in mining or as a route and if forest land is
involved the project proponent shall obtain
forest clearance and permission of Central
and State Government as per the
provisions of Forest (conservation) Act,

1980 and submit before the start of work.

4 The mining lease holders shall, after | It will be complied.
ceasing mining operations, undertake re-
grassing the mining area and any other area
which may have been disturbed due to
their mining activities and restore the land
to a condition which is fit for growth of
fodder, flora fauna etc.

5 Three tier green shelter belt of 7.5m width | It will be complied.
should be developed on the periphery of
mine lease area. Local and native species
should be planted in consultation with
Forest/Horticulture Department/

Agriculture University.

6 Plan for using the mine void for productive | It will be done after lease completion. Pit
use in  consultation  with  local | will be handed over to the mining
administration and gram- panchayat department and then if they agree it can be

used as rain water harvesting pits.

7 If the proposed project is situated in | Not applicable as water is purchased from

notified area of ground water extraction,
where creation of new wells for ground
water  extraction is not allowed,
requirement of fresh water shall be met
from alternate water sources other than
ground water or legally valid source and
permission from the competent authority

local vendors.

36



717

shall be obtained to use it.

Project Proponent should submit action
plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this
case, PP should prepare a plan, duly
approved either by Forest Department or
Horticulture Department, for planting at
least 2,000 plants, either on government
land or community land, within a periphery
of 5 km from the boundary of the lease
area along with provision for maintenance
for 5 years. Survival of plants should not
be less than the survival rate notified by
Uttar Pradesh Forest Department otherwise
it will be treated as violation of EC
condition.

Plantation of 2000 plants along the haul
road and gram samaj land will be done in
the first year and then the dead plants will
be replaced second year.

The project proponent shall install solar
light in their site office.

Complied.

10

During the submission of 6 monthly
compliance reports, the project proponent
should make sure that the periodically taken
site photographs should also be annexed
along with the compliance report.

It is being complied.

11

Preference should be given to indigenous
local species as per the consultation of the
local district Forest Officer.

Ok Agreed.

12

The maximum height of the bench should
be 06 meters and the width of the bench
should be at least twice the height of the
bench as per the mine plan approval letter
by DGM, U.P

Ok Agreed.
Mining activity is being done as per
approved mine plan.

13

In case the blasting is proposed during a
mining operation, the project proponent
needs to assess its impact on the
displacement of human beings/wild
animals/birds/other  species, and the
suitable measures proposed and taken for
their rehabilitation and resettlement need to
be clearly described in first 6 monthly
compliance report.

Not applicable as the site is free from
human resettlement. So, no R&R required.

14

The project proponent shall submit a final
mine closure plan/Exit protocol for
rehabilitation of mined-out land to match its
surrounding land use 3years before the
closure of the mine to SEIAA, UP and
Department of Mines and Geology, UP for
approval. The project proponent shall
ensure the implementation of the approved
plan under the supervision of the Dept. of
Mines and Geology.

Complied.

Mine closure plan has been submitted to
the mining department and will be
followed as per approved mining plan.

15

The project proponent shall plan and
implement collection drain and siltation

Runoff basin will be constructed during
monsoon season to arrest the silt but the
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basins of adequate size to arrest the silt and
sediment flow from the quarry area. The
surface runoff rainwater harvesting and
other water conservation measures on a
long-term basis are to be taken in
consultation ~ with  the  Central/State
Groundwater Board. The water so collected
should be utilized for watering the haulage
area, roads, and green belt development,
etc.

amount of production will be negligible as
the quarry will be non-operational during
monsoon season.

16 The project proponent shall take all suitable | Complied.

measures to prevent pollution of | Project proponent obtained all necessary
groundwater and nearby water bodies in | consent like CTE/CTO from State
consultation with the State Pollution | Pollution Control Board.
Control Board and consent to operate (if
applicable) should be obtained from the
State Pollution Control Board before the
start of production from the mine.

17 Link Road from the quarry site to the main | Complied.
road shall be constructed as an all-weather
road with blacktopping and maintained by
the project proponent.

18 Vehicular emissions should be kept under | Measures against vehicular emission:
control and regularly monitored. Suitable | * Water sprinkling will be done on
measures shall be taken for proper |the roads regularly. This will reduce dust
maintenance of vehicles used in a quarry | emission further by 75%.
operation and transportation. . Covering of material during

transportation on trucks to prevent spillage
of building stone from the trucks. The
trucks shall be covered by tarpaulin.
Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This will
ensure smooth flow of vehicles and also
prevent spillage.

19 The project proponent should explore the | To Be Complied.
possibilities of rainwater harvesting. It will be done after lease completion. Pit

will be handed over to the mining
department and then if they agree it can be
used as rain water harvesting pits.

20 At the time of operation, the project | Ok agreed.
proponent will comply with all the
guidelines issued by the Government of
India/State Govt./District Administration
related to Covid-19.

21 This environmental clearance does not | Ok agreed
create or verify any claim of the applicant
on the proposed site/activity.

22 In case it has been found that the E.C. | Ok agreed.

obtained by providing incorrect
information, submitting that the distance
between the two adjoining mines is greater
than 500mt. and the area is less than 05ha,

Project falls under Category Bl as per
Cluster Certificate issued by Mining
Department, Banda.
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but factually the distance is less than 500
mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C
issued will stand revoked

23

This environmental clearance shall be
subject to a valid lease in favor of the
project proponent for the proposed mining
proposals. In case, the project proponent
does not have a valid lease, this
environmental clearance shall automatically
become null and void.

Ok agreed.

Lease deed executed after seeking
Environmental Clearance on 03.01.2022 is
attached as Annexure V.

24

The Environmental clearance will be co-
terminus  with  the  mining lease
period/Mining Plan whichever is less. The
Mining plan approved by the Dept. of
Mines and Geology shall be strictly
implemented and shall not be operated
beyond the validity period.

Ok agreed.

25

Explosive cannot be stored on the site. The
Project proponent shall take approval from
Chief Controller of Explosive, if applicable
for use or storage of explosive or any such
materials.

Ok agreed.

26

A comprehensive EIA including mining
areas within 15 K.M. to assess the impact
of the mining activity on the surrounding
area shall be undertaken and a report
submitted to this Authority within one
year.

TO BE COMPLIED.

27

No two pits shall be simultaneously
worked i.e. before the first is exhausted
and reclamation work completed, no
mineral bearing area shall be worked.

Ok agreed.
Mining is being done as per approved
mining plan.

28

After exhausting the first mine pit and
before starting mining operations in the
next pit, reclamation and plantation work
in the exhausted pit shall be completed to
ensure that reclamation, forest cover, and
vegetation are visible during the first year
of mining operations in the next pit. This
process will follow till the last pit is
exhausted. Adequate rehabilitation of
mined pit shall be completed before any
new ore-bearing area is worked for
expansion.

Ok agreed.
Mining is being done as per approved
mining plan.

29

An adequate buffer zone shall be
maintained between two consecutive
mineral-bearing deposits.

Ok agreed.

30

The sprinkling of water on haul roads to
control dust will be ensured by the project
proponent.

It is being complied. Water sprinkling will
be done on the roads regularly. This will
reduce dust emission further by 75%.

31

Green belt development shall be carried

It is being complied.
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out considering CPCB guidelines including
the selection of plant species and in
consultation with the local DFO /
Agriculture Department. Herbs and shrubs
shall also form a part of the afforestation
programme besides tree plantation. The
company shall involve local people in the
plantation programme. Details of year-wise
afforestation programme including
rehabilitation of mined-out area shall be
submitted to the Integrated Regional
Office, MoEF&CC, Gol, Lucknow every
year.

32

Blast vibrations study shall be conducted
and an observation report submitted to the
Integrated Regional Office, MoEF&CC,
Gol, Lucknow and UPPCB within six
months. The report shall also include
measures for the prevention of blasting
associated impact on nearby houses and
agricultural fields.

It is being complied.
Blast Vibration report
Annexure-111.

annexed as

33

Controlled blasting techniques  with
sequential blasting shall be adopted. The
blasting shall be carried out in the daytime
only. The project proponent shall ensure
prevention of displacement of human
beings/wild animals/birds etc. and in case
any such displacement is caused due to
blasting/mining operation by any chance
the project proponent shall take suitable
measures for their rehabilitation and
resettlement

It is being complied.

34

Appropriate arrangement for shelter and
drinking water for the mining workers has
to be ensured at the mining site.

Complied.

Project proponent has been provided
shelter & RO water through local vendor
for worker, sanitation facilities installed at
the site.

35

Maintenance of village roads used for
transportation of minerals is to be done by
the company regularly at its own expenses.
The link roads from mining area to main
road shall be constructed as all-weather
road with black topping and maintained by
the project proponent.

It is being complied.
Village road & haul road maintained time
to time by project proponent.

36

The  surface  runoff rain  water
harvesting/rain water recharge and water
conservation measures will be taken by
project proponent in consultation with
central /State ground water Board .The
project proponent shall plan and implement
collection drain and siltation basins of
adequate size to arrest the silt and sediment

Runoff basin will be constructed during
monsoon season to arrest the silt but the
amount of production will be negligible as
the quarry will be non-operational during
monsoon season.
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flows from the mining area. The
supernatant of the siltation basin and rain
water harvested water shall be utilized for
watering the haulage area, roads and green
belt development etc.

37

Status of implementation shall be
submitted to the Integrated Regional
Office, MoEF&CC, Gol, Lucknow and UP
Pollution Control Board within six months
and thereafter every year from the next
consequent year.

Ok agreed.

38

The self-environmental audit shall be
conducted annually. Every three vyears
third-party environmental audit shall be
carried out.

Ok agreed.

39

Measures for prevention and control of soil
erosion and management of silt shall be
undertaken. Protection of dumps against
erosion shall be carried out with geotextile
matting or other suitable material, and
thick plantations of native trees and shrubs
shall be carried out at the dump slopes.
Dumps shall be protected by retaining
walls.

It is being complied.

40

Trenches/garland  drains  shall  be
constructed at foot of dumps and coco
filters installed at regular intervals to arrest
silt from being carried to water bodies. An
adequate number of Check Dams and
Gully Plugs shall be constructed across
seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De
silting at regular intervals shall be carried
out.

It is being complied.

41

Garland drain of appropriate size, gradient,
and length shall be constructed for both
mine pit and waste dump and sump
capacity shall be designed keeping 50%
safety margin over and above peak sudden
rainfall (based on 50 years data) and
maximum discharge in the area adjoining
the mine site. Sump capacity shall also
provide an adequate retention period to
allow proper settling of silt material.
Sedimentation pits shall be constructed at
the corners of the garland drains and de
silted at regular intervals.

It is being complied.

42

Ground and surface water, if any in and
near the core zone (within 5.0 km of the
lease) shall be regularly monitored for
contamination and depletion due to mining
activity and records maintained. The
monitoring data shall be submitted to the

It is being complied. Ground water
Monitoring report annexed as Annexure-1
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Integrated Regional Office, MoEF&CC,
Gol, Lucknow and U.P. Pollution Control
Board regularly. Further, monitoring points
shall be located between the mine, and
drainage in the direction of flow of
groundwater shall be set up and records
maintained.

43

Fugitive dust generation shall be
controlled. Fugitive dust emission shall be
regularly monitored at locations of nearest
human habitation (including schools and
other public amenities located nearest to
sources of dust generation as applicable)
and records submitted to the Integrated
Regional  Office, MOoEF&CC, Gol,
Lucknow and U.P. Pollution Control Board
regularly.

Measures against fugitive dust emission:

. Water sprinkling will be done on
the roads regularly. This will reduce dust
emission further by 75%.

. Covering of material during
transportation on trucks to prevent spillage
of building stone from the trucks. The
trucks shall be covered by tarpaulin.
Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This will
ensure smooth flow of vehicles and also
prevent spillage.

44

Baseline data for ambient air quality shall
be generated and maintained and RSPM
level in ambient air in the nearby human
habitation  (villages) shall also be
monitored along with other parameters.

Ambient Air monitoring reports are
annexed as Annexure-1.

45

Corporate Environmental Responsibility
(CER) shall be by the project proponent
and the details of the various heads of
expenditure are to be submitted as per the
guidelines provided in the recent CER
notification No. 22-65/2017-1A.111 dated
01/05/2018. Work to be executed with the
installation of five hand pumps for
drinking water, solar light in villages of
streets, construction of two numbers of
toilets at the primary school with name
displayed and address and details of the
beneficiary and gram Pradhan along with
phone number, photographs should be
submitted to Directorate as well as to the
District Magistrate / Chief Development
offices.

It is being complied.

46

Transportation of minerals shall be done
by covering the trucks with tarpaulin or
other suitable mechanisms so that no
spillage of mineral/dust takes place.

It is being complied.

Covering of material during transportation
on trucks to prevent spillage of building
stone from the trucks. The trucks shall be
covered by tarpaulin. Overloading shall be
avoided.

47

Occupational health and safety measures
for the workers including identification of
work-related health hazards, training on
malaria eradication, HIV, and health
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effects on exposure to mineral dust, etc.
shall be carried out. Periodic monitoring
for exposure to respirable mineral dust on
the workers shall be conducted and records
maintained including the health records of
the workers. Awareness programmes for
workers on the impact of mining on their
health and precautionary measures like the
use of personal protective equipment etc.
shall be carried out periodically. A review
of the impact of various health measures
shall be conducted followed by follow-up
action wherever required.

48

The project proponent will ensure for
employing local people as per requirement,
necessary protection measures around the
mine pit and waste dump, and garland
drain around the mine pit and waste dump.

Complied.

Project proponent provided PPE Kit such
as shoes, helmet, goggles etc. to mine
workers.

49

Topsoil / solid waste shall be stacked
properly with proper slope and adequate
safeguards and shall be utilized for
backfilling  (wherever applicable) for
reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately
stacked for utilization later for reclamation
and shall not be stacked along with
overburden.

It is being complied.

50

Overburden (OB) shall be stacked at the
earmarked dump site(s) only and shall not
be kept active for long period. The
maximum height of the dump shall not
exceed 20 m, each stage shall preferably be
of a maximum of 10 m and the overall
slope of the dump shall not exceed 35o0.
The OB dump shall be backfilled. The OB
dumps shall be scientifically vegetated
with suitable native species to prevent
erosion and surface runoff.

Not applicable as no overburden present at
site.

51

Monitoring  and management  of
rehabilitated areas shall continue until the
vegetation becomes  self-sustaining.
Compliance status shall be submitted to the
Regional Office, Ministry of Environment
& Forests, Gol, Lucknow, and U.P.
Pollution Control Board on a six-monthly
basis.

It is being complied.

52

The slope of the mining bench and ultimate
pit limit shall be as per the mining scheme
approved by the Indian Bureau of Mines.

It is being complied. Mining is done as per
approved mine plan is attached as
Annexure V.

53

Permission for the abstraction of
groundwater shall be taken from Central
Ground Water Board. Regular monitoring
of ground and surface water sources for

Not applicable
Water will not be procured from local
vendor.
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level and quality shall be carried out by
establishing a network of existing wells
and constructing new piezometers during
the mining operation. The monitoring shall
be carried out four times in a year i.e., pre-
monsoon (April-May), monsoon (August),
post-monsoon (November), and winter
(January), and the data thus collected shall
be regularly sent to MoEF&CC, Central
Ground Water Authority, and Regional
Director, Central Ground Water Board.

54

The wastewater from the mine shall be
treated to conform to the prescribed
standards before discharging into the
natural stream. The discharged water from
the Tailing Dam, if any shall be regularly
monitored and report submitted to the
Integrated Regional Office, MoEF&CC,
Gol, Lucknow, Central Pollution Control
Board, and the State Pollution Control
Board.

Not applicable
No waste water generated from the mine.

55

Hydrogeological study of the area shall be
reviewed by the project proponent
annually. In case the adverse effect on
groundwater quality and quantity is
observed mining shall be stopped and
resumed only after mitigating steps to
contain any adverse impact on
groundwater is implemented.

It will be complied.

Ground water quality monitored by NABL
approved lab every six months.

Lab report is attached as Annexure 1.

56

Vehicular emissions shall be kept under
control and regularly monitored. Vehicles
used for transportation of minerals and
others shall have valid permissions as
prescribed under Central Motor Vehicle
Rules, 1989 and its amendments. The
vehicles transporting minerals shall be
covered with a tarpaulin or other suitable
enclosures so that no dust particles / fine
matters escape during the period of
transportation. No overloading of minerals
for transportation shall be committed. The
trucks transporting minerals shall not pass
through the wildlife sanctuary if any in the
study area.

Measures against vehicular emission:

. Water sprinkling will be done on
the roads regularly. This will reduce dust
emission further by 75%.

. Covering of material during
transportation on trucks to prevent spillage
of building stone from the trucks. The
trucks shall be covered by tarpaulin.
Overloading shall be avoided.

Fortnightly scraping of road in order to
keep the roads almost leveled. This will
ensure smooth flow of vehicles and also
prevent spillage.

57

Prior permission from the Competent
Authority shall be obtained for the
extraction of groundwater if any.

Not applicable as no abstraction done.
Water is procured from local vendor.

58

A final mine closure plan, along with
details of Corpus Fund, shall be submitted
to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and U.P.
Pollution Control Board 5 years in advance
of final mine closure for approval.

Mine closure plan has been submitted to
the mining department and will be
followed as per approved mining plan.
Mining plan is attached as Annexure V.
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59 Project Proponent shall explore the | Complied.
possibility of using solar energy where | Project proponent has been installed solar
ever possible light at the mine site and also in village
road side.
60 Commitment towards CER has to be | Itisbeing complied.
followed strictly.
61 Regular health checkup record of the | Itis being complied.
mineworkers has to be maintained at the
site in a proper register. It should be made
available for inspection whenever asked.
62 Project Proponent has to strictly follow the | Ok agreed.
direction/guidelines issued by MoEF&CC,
CPCB, and other Govt. Agencies from
time to time.
63 The blasting will be done only after getting | Complied.

permission from the Mining Department.

Project proponent has been taken blasting
permission from concerned authority.
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ANNEXURE-1
ENVIRONMENTAL MONITORING REPORTS
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Ultro Lob

Ph. No.: +91-9971912476, 935095223 19y
E-mail: ultraresearchlab@gmail.com
Website: http://www.ultralabnoida.com

TEST REPORT
Ambient Air Quality Analysis

Report Code: AAQ-30042023-01 Issue Date: 30/04/2023
ISSUED TO M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 & 04. Lease area-
1.41 Ha & 121 Ha. Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

Project Name &

Sampling Protocol : UTRL/STP/AIR/01 Location : AQ-1 Near Project site
Analysis Duration :  05/04/2023 To 30/04/2023 Sample Drawn By : UTRL
TEST RESULT
Particulate Matter | Particulate Matter | Sulphur Dioxide Nitrogen Dioxide | Carbon monoxide
S.No Date PMO3 (ug /m3) | PM2.5(ug/m’ ) | SO, (ug/m’) NO, (ug /m’) CO (mg /m")
18:5182(Part-23 1S:5182(Part-24 1S:5182(Part-2) 1S:5182(Part-6) 1S:5182( Part-X)
| 01/04/2023 119.63 63.89 11.88 22.70 0.61
2 04/04/2023 124.39 69.20 13.14 21.37 0.04
3 08/04/2023 127.52 72.44 2.56 24.26 0.62
4 11/04/2023 122.28 67.32 1.94 21.81 0.67
5 15/04/2023 115.33 60.41 12.66 23.09 0.60
6 18/04/2023 121.67 66.56 14.09 24.10 0.58
71 22/04/2023 129.73 74.6 13.26 23.18 0.62
8 | 25/04/2023 123.57 68.4 11.84 21.52 0.66
Minimum 115.33 60.41 11.84 21.37 0.58
Maximum, 129.73 74.61 14.09 24.26 0.67
Average 123.01 67.86 12.67 22.75 0.62
08" Percentile 129.42 74.31 13.98 24.24 0.67
NRAQSEarad 100.0 60.0 80.0 80.0 4.0
Hourly Monitoring

I The results given above are related to the tested sample, for various parameters, as observed at the time of sampling .The
- customer asked for the above tests onlv.
2 This west report will not be used for any publicity/legal purpose
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless umal,ap:clﬁcd by ﬂ;.)
L3

customer,
4 The Repog UA not be used as evidence in a court of law without the written approval of the la
M For Ultra Testing & Rese
Checked By (Aut

all times.
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Lahnratur\ (-H ‘iut(nr—ﬂﬂ Pllaqe— .
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

Ulth’l LQb Website: http://www.unltralabnoida.com
TEST REPORT
Ambient Air Quality Analysis
= Report Code: AAQ-30042023-02 Issue Date: 30/04/2023
ISSUED TO : M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)
-
Project Name : Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 & 04. Lease area-
1.41 Ha & 1.21 Ha. Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)
Sampling Protocol : UTRL/STP/AIR/0I1 Location : AQ-2 Girwan
Analysis Duration : ~ 05/04/2023 To 30/04/2023 Sample Drawn By : UTRL
TEST RESULT
Particulate Matter | Particulate Matter | Sulphur Dioxide Nitrogen Dioxide | Carbon monoxide
S.No Date PMO3 (ug /m3) | PM2.5 (ug/m’ ) | SO, (ug/m’) NO, (ug /m’) CO (mg/m’)
15:5182(Part-23 [S:5182(Part-24 | [S:5182(Part-2) 1S:5182(Part-6) [S:5182( Part-X)
I 01/04/2023 79.39 39.48 11.62 21.37 0.54
. 2 | 04/04/2023 82.61 42.36 13.25 22.61 0.59
3 | 08/04/2023 80.64 40.53 12.23 20.73 0.57
1 11/04/2023 77.54 37.49 10.97 9.59 0.62
3 15/04/2023 81.80 41.75 12.36 22.55 0.60
6 18/04/2023 83.50 43.25 3.39 21.92 0.53
- | 7 | 22/04/2023 82.87 42.91 1.79 20.62 0.64
8 | 25/04/2023 79.45 39.51 10.94 19.91 0.60
Minimum 77.54 37.49 10.94 19.59 0.53
- Maximum 83.50 43.25 13.39 22.61 0.64
Average 80.97 40.91 12.07 21.16 0.59
98“' Percentile 83.41 43.20 13.37 22.60 0.64
i 100.0 60.0 80.0 80.0 4.0
Hourly Monitoring
| The results given above are related to the tested sample, for various parameters, as observed at the time of sampling . The
customer asked for the above tests onlv.
2 This test report will not be used for any publicity/legal purpose
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the
customer. /, r Sf AR
I The Report eyn not be used as evidence in a court of law without the written approval of the){{b/ —e
(e M For Ultra Testing & Res¢arch Lal 7
' Checked By (Aluthorized.§
L.}
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Ultro Lab

Laborator\ (-H bector—ﬂs Phase— TN
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
Website: http://www.ultralabnoida.com

TEST REPORT

Ambient Air Quality Analysis

Report Code: AAQ-30042023-03

Issue Date: 30/04/2023

ISSUED TO

M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name

Girwan Granite, Khanda. Gitty, Boulder Mining Gata No. .1876 Khand 03 & 04. Lease area-
1.41 Ha & 1.21 Ha. Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

Sampling Protocol : UTRL/STP/AIR/O1 Location : AQ-3 Khohi
Analysis Duration :  05/04/2023 To 30/04/2023 Sample Drawn By : UTRL
TEST RESULT
Particulate Matter | Particulate Matter | Sulphur Dioxide Nitrogen Dioxide | Carbon monoxide
S.No Date PMO3 (ug /m3) | PM2.5 (ug /m’ SO, (pg /m’) NO- (ug /m’) CO (mg /m’)
IS:5182(Part-23 1S:5182(Part-24 1S:5182(Part-2) 1S:5182(Part-6) [S:5182( Part-X)
I 01/04/2023 80.63 40.10 10.87 19.96 0.52
2 | 04/04/2023 79.39 38.63 9.82 20.63 0.56
3 | 08/04/2023 82.32 42.64 11.69 22.53 0.58
4 [1/04/2023 80.32 40.58 0.75 21.64 0.62
3 15/04/2023 84.25 4445 2.28 20.76 0.59
6 18/04/2023 86.42 45.11 11.54 23.05 0.54
7 | 22/04/2023 82.74 42.64 9.90 20.51 0.63
8 | 25/04/2023 83.75 43.79 10.53 22.69 0.55
Minimum 79.39 38.63 9.82 19.96 0.52
Maximum 86.42 45.11 12.28 23.05 0.63
Average - 82.48 42.24 10.92 21.47 0.57
98"‘ Percentile 86.12 45.02 12.20 23.00 0.63
AN Ror 2 100.0 60.0 80.0 80.0 4.0
Hourly Monitoring

I The results given above are related to the tested sample, for various parameters. as observed at the time of sampling . The
customer asked for the above tests only.
2 This test report will not be used for any publicity/legal purpose
3 The test samples will be disposed ofT after two weeks from the date of issue of test report, unless u/u.lagqeitigd by the
RN

customer,

IS Rc.nmlw
@L\‘\Ed By

ot be used as evidence in a court of law without the written approval of the Iahf s
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Ultra Lab

Laboratory: C43. Sector-88, Phase-1I""bjda,
Ph. No.: +91-9971912476, 9350952
E-mail: ultraresearchlab(@gmail.com

Website: http://www.ultralabnoida.com

TEST REPORT

Ambient Air Quality Analysis

Report Code: AAQ-30042023-04

Issue Date: 30/04/2023

ISSUED TO :

M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name :

Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 & 04. Lease area-
I.41 Ha & 1.21 Ha. Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

Sampling Protocol : UTRL/STP/AIR/0I Location : AQ-4 Syodha
Analysis Duration : 05/04/2023 To 30/04/2023 Sample Drawn By : UTRL
TEST RESULT
Particulate Matter | Particulate Matter | Sulphur Dioxide Nitrogen Dioxide | Carbon monoxide
S.No Date PMO3 (pg /m3) PM2.5 (ug m' ) SO, (ug im’) NO, (ug /m’) CO (mg /m’)
1S:5182(Part-23 [S:5182(Part-24 1S:5182(Part-2) IS:5182(Part-6) IS:5182( Part-X)
| 02/04/2023 80.44 40.65 1.43 20.79 0.56
3 05/04/2023 82.21 - 42.39 0.88 22.85 0.55
3 09/04/2023 78.82 38.77 222 23.29 061
B 12/04/2023 8§2.40 42.27 0.85 20.93 0.64
5 16/04/2023 83.34 43.15 13.23 21.84 0.60
6 19/04/2023 84.55 44.39 14.19 24.21 0.56
7 23/04/2023 82.57 42.55 11.67 21.57 0.63
8 26/04/2023 79.39 39.48 10.79 20.81 0.60
Minimum 78.82 38.77 10.79 20.79 0.55
Maximum 84.55 44.39 14.19 24.21 0.64
Average 81.72 41.71 11.91 22.04 0.60
98" Percentile 84.38 44.22 14.06 24.08 Lo
i 100.0 60.0 80.0 80.0 4.0
Hourly Monitoring

I The results given above are related to the tested sample, for various parameters, as observed at the time of sampling .The

customer asked for the above tests onlv.
2 This test report will not be used for any publicity/legal purpose
3 Ihe test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the

customer,

4 Lhe Repory cgn not be used as evidence in a court of law without the written approval of the g

N
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" @W  ULTRA TESTINGS

Ph. No.: +91-9971912476, 9350952231
E-mail: ultraresearchlab@gmail.com

AR

Ultra Lab Website: http:/www.ultralabnoida.com

TEST REPORT
Ambient Air Quality Analysis

Report Code: AAQ-30042023-05 Issue Date: 30/04/2023
ISSUED TO : M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)
Project Name : Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 & 04. Lease area-
1.41 Ha & 1.21 Ha. Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)
Sampling Protocol : UTRL/STP/AIR/01 Location : AQ-5 Husenpur Kalan
Analysis Duration : 05/04/2023 To 30/04/2023 Sample Drawn By : UTRL
TEST RESULT
- Particulate Matter | Particulate Matter | Sulphur Dioxide Nitrogen Dioxide | Carbon monoxide
S.No Date PMO3 (ug /m3) PM2.5 (ug /m’ ) SO, (ug /m’) NO, (ug /m’) CO (mg /m’)
" [S:5182(Part-23 [S:5182(Part-24 | [S:5182(Part-2) 1S:5182(Part-6) 1S:5182( Part-X)
| 02/04/2023 78.41 38.36 10.30 21.58 0.59
2 05/04/2023 80.24 40.75 12.05 20.60 0.54
3 09/04/2023 81.42 41.34 11.68 22.33 0.62
4 12/04/2023 83.47 43.42 3.19 23.05 0.60
5 16/04/2023 82.32 42.64 1.69 21.61 0.66
6 19/04/2023 77.30 36.97 12.05 19.68 0.59
7 23/04/2023 82.74 43.48 10.87 23.26 0.64
8 26/04/2023 80.35 40.81 9.73 21.72 0.62
Minimum 77.30 36.97 9.73 19.68 0.54
Maximum 83.47 43.48 13.19 23.26 0.66
Average 80.78 40.97 11.45 21.73 0.61
98™ Percentile 83.37 43.47 13.03 23.23 0.65
NAAQS For34 100.0 60.0 80.0 80.0 4.0
Hourly Monitoring
I The results given above are related to the tested sample, for various parameters. as observed at the time of sampling . The
customer asked for the above tests only.
- 2 This test report will not be used for any publicity/legal purpose
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless unnl specified by the
customer, /a
- RLDGN not be used as evidence in a court of law without the written approval of the lala .
@J For Ultra Testing & Reset ¥ 4
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Ultro Lab

Ph. '\0 +9] 9971912476 93%09521 .
E-mail: ultraresearchlab@ gmail.com
Website: http://www.ultralabnoida.com

TEST REPORT

Discipline/Group-Chemical/Atmospheric Pollution

Noise Report

Report Code: N-20042023-01
ISSUED TO

Issue Date: 25/04/2023
: M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name

Date ot Monitoring
Monitoring Done By
Monitoring Location
Description
Monitoring Procedure

. Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876
Khand 03 & 04. Lease area- 1.41 Ha & 1.21 Ha. Village-
Girwan, Tehsil- Naraini, District-Banda (U.P.)

: 17/04/2023 To 18/04/2023

: UTRL

: Near Project site

: Ambient Noise

: 1S 9989 & CPCB Guidelines

Weather Condition : Clear
TEST RESULT
S Unit | Observed |Limit as per
S.No Parameter Test Method Value EPA Category of Area/Zone
Lquivalent Noise Level,Le
| ey T1 159989 |dB(A) 653 75.0
e = o — Industrial
‘quivale i vel, :
o |duvalent ROBCLEVELLE | 159989 [dB(A) 502 70.0
{Night*)
*Day Time Leq(6.00AM TO 10.00 PM)
*Night Time Leq(10.00PM TO 6.00 AM)

The Noise Pollution Regulation & Control Rule 2000:Amend 2010

Note:-

**End Of Report**

I I'he results given above are related to the tested sample, for various parameters, as observed at the time of sampling.The
customer asked for the above tests only.

wd bd

customer.,

I his test report will not be used for any publicity/legal purpose
['he test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the

4 The Report can not be used as evidence in a court of law without the written approval of the lab.

U
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RATORY 7255

/“. Laboratory: C43, Sector-88, Phase-IIT™ pida, U.
“ Ph. No.: +91-9971912476, 935095223

E-mail: ultraresearchlab@gmail.com

EST REPORT

Soil Sample Analysis
Discipline/Group-Chemical/ Pollution & Environment

Report Code: §5-20042023-01 Issue Date: 25/04/2023 7
ISSUED TO - M/S BAIRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)
Project Name : Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 &

04. Lease area- 1.41 Ha & 1.21 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

Sample Drawn On : 18/04/2023

Sample Drawn By : UTRL

Sample Description : Soil

Sample Location : Sample Collected from Near Project site

Sample Quantity :2.0kg

Sampling Procedure : UTRL/SAMPLING/SOP

Analysis Duration : 20/04/2023 to 25/04/2023

RESULTS

S.No Parameter Units Result Test Method
| |Texture - Sandy Clay UTRL/LAB/SOIL/SOP/05 =
2 |Sand % 47.56 UTRL/LAB/SOIL/SOP/05
i |Clay o 35.60 UTRL/LAB/SOIL/SOP/05
1 |Sil % 16.84 UTRL/LAB/SOIL/SOP/05
3 |pH(1:2.5 Suspension) - 7.14 ' 1S: 2720 (Part-26),1987
® | Electrical Conductivity pmhos/cm 482.7 IS: 14767:2000
7 |Potassium ( as K) mg/kg 176.32 UTRL/LAB/SOIL/SOP/07
8 |Sodium (as Na) mg/kg 313.54 UTRL/LAB/SOIL/SOP/06
9 |Calcium (as Ca) mg/kg 4310.80 UTRL/LAB/SOIL/SOP/08
10 [Magnesium (as Mg) mg/kg 741.17 UTRL/LAB/SOIL/SOP/08
Il |Sodium Absorption Ratio - 1.16 UTRL/LAB/SOIL/SOP/14
12 |Water Holding Capacity % 32.03 UTRL/LAB/SOIL/SOP/11
13 |Total Kjeldahl Nitrogen % 0.065 UTRL/LAB/SOIL/SOP/15
I4 |Phosphorous mg/kg 67.53 UTRL/LAB/SOIL/SOP/09
15 |Bulk Density gm/cc 1.28 UTRL/LAB/SOIL/SOP/10
16 |Organic Carbon % 0.62 1S: 2720 (Part-22):1972
17 [Organic Matter %o 1.10 IS: 2720 (Part-22):1972 -
I8 |Porosity Yo 41.39 UTRL/LAB/SOIL/SOP/17

Note:- **End Of Report**

I Theresults given above are related to the tested sample, for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.

2 This test report will not be used for any publicity/legal purpose.
3 Thetest samples will be disposed off after two weeks from the date of issue of testreport, unless until specified by the customer.
4 The Report can not be used as evidence in a court of law without the writtep/4ppro "ﬁ?"h ab.
a.Ll'o For Ultra Te eggeh Lapbratory
C}}M - o8/
Checked By (Altho
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Ph. No.: +91-9971912476, 9350952231 .
E-mail: ultraresearchlab@gmail.com

- Ultra Lab Website: http:/www.ultralabnoida.com
TEST REPORT
Water Sample Analysis
Discipline/Group-Chemical/Water
Report Code: 'W-08062023-01 Issue Date: 13/06/2023
ISSULED TO 1 M/S BAIRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)
Project Name ¢ Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03
& 04. Lease area- 1.41 Ha & 1.21 Ha. Village- Girwan, Tehsil- Naraini,
) District-Banda (U.P.)
Sample Drawn On : 06/06/2023
Sample Drawn By : UTRL
Sample Deseription . Ground Water
- Sampling Location : Girwan (Near Project Site)
Sampling Procedure : IS 3025(Part-01)
= Sample Quantity : 2.0 Litre
Analysis Duration : 08/06/2023 to 13/06/2023
RESULTS
As per IS 10500:2012
- Acceptabié Permissible Limit in
S.No Parameter Test Method Results Units i the Absence of
Uik Alternate Source
I IpH 1S:3025(Part-11):2022 7.52 - 6.5-8.5 ;
2 [Colour 18:3025(Part-04):2021 <5.0 Hazen 5 15
3 |Odour IS-3025(Part-05):2018 | Agreeable - Agreeable Agreeable
4 |Taste [S:3025(Part-07):2017 | Agreeable - Agreeable Agreeable
5 | Turbidity 1S-3025(Part-10):1984 <0.5 NTU 1 5
) 0 E?:d(':'fg ';ess 1S:3025(Part-21):2009 | 290 mg/l 200 600
7 |Calcium(as Ca) 1S:3025(Part-40):1991 69.60 mg/l 75 200
. 8 [Magnesium(as Mg) |1S:3025(Part-46):1994 28.19 mg/l 30 100
9 |Chloride(as C1) 1S:3025(Part-32):1988 | 102.73 mg/] 250 1000
10 |1ron(as Fe) [S:3025(Part-53):2003 032 mg/l 1 N Rélaxation
L Fluoride(as ) ;igg;sgg;(m 0.29 mg/l 1 s
12 |Free Residual chloring[S:3025(Part-26):2021 <0.1 mg/l 0.2 |
I3 [Total Dissolved Solid |IS:3025(Part-16):1984 598 mg/I 500 2000
14 i:;c:.:ll_;fg;;t}npmmd [S: 3025 (Part-43):2022 <0.001 mgl 0.001max 0.002 Max
|5 |Anionic Detergents [APHA 5540 (B)/(C) . mg/| i3 L0
(as MBAS) 23rd Ed.: 2017 )

Contd. To report

W-08062023-01

(Page | of 2)

_,,s,g&ltimes.




Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
Ultra Lab Website: http://www.ultralabnoida.com

Contd. To report W-08062023-01  (Page2o0f2)

l6 |Sulphate (as SOy) 1S:3025(Part-24):2022 63.46 mg/| 200 400
" 17 [Nitrate (as NO») 1S:3025(Part-34):1988 3.25 mg/l 45 No Relaxation
I8 |Alkalinity(as CaCO3)|1S:3025(Part-23):1986 250 mé/l 200 600
|6 [Chloramines (as CI2) [1S:3025(Part-26):2021 <0.1 mg/| 0.02 No Relaxation
20 [Cadmium (as Cd) 1S-3025(Part-41):1992 <0.001 mg/| 0.003 No Relaxation
21 |Lead ( as Pb) 1S:3025(Part-47):1994 <0.005 mg/| 0.01 No Relaxation
22 |Total Chromium(asCr]1S:3025(Part-52):2021 <0.01 mg/| 0.05 No Relaxation
23 |Copper (as Cu) 1S:3025(Part-42):2004 <0.01 mg/| 0.05 15
24 [Total Ammonia 1S5:3025(Part-34):1988 <0.5 mg/| 0.5 No Relaxation
25 [Sulphide (as H2S)  |1S:3025(Part-29):1986 <0.05 mg/l 0.05 No Relaxation
26 |Zinc (as Zn ) 1S:3025(Part-49):1944 <0.1 mg/| 5 15
27 |Manganese (as Mn)  [18:3025(Part-59):2006 <0.1 mg/l 0.1 0.3
28 |Boron (as B) 1S:3025(Part-57):2021 <0.1 mE/I 0.5 1
- | 29 [Selenium (Se) 1S:3025(Part-56):2003 <0.01 mg/| 0.01 No Relaxation
30 |Arsenic (as As) 1S:3025(Part-37):2022 <0.01 mg/l 0.01 No Relaxation
**End Of Report**
L Note

| I'he results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
I'he customer asked for the above tests only.

2 I'his test report will not be used for any publicity/legal purpose.

3 The test samples will be disposed oft after two weeks from the date of issue of test report, unless until specified by the
customer.

4 I'he Report can not be used as evidence in a court of law without the written approval of the lab.
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ULTRA TESTING &

‘ (An ISO 9001:2015, ISO 45001 20138, Y510l

‘ Laboratory: C-43, Sector-88, Phase-IT;¥Noy
Ph.: No.: +91-9971912476, 93509522
E-mail: ultraresearchlab@gmail.com

U ltra LQb Website: http:/www.ultralabnoida.com

. TEST REPORT

Bacteriological Quality of Drinking Water

Report Code : W-08062023-01 Issue Date: 13/06/2023
= Jssued To . M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name : Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03
& 04. Lease area- 1.41 Ha & 1.21 Ha. Village- Girwan, Tehsil- Naraini,
District-Banda (U.P.)

Sample Drawn On ¢ 06/06/2023
Sample Drawn By : UTRL
Sample Description : Ground Water
Sampling Location . Girwan (Near Project Site)
Analvsis Duration : 08/06/2023 to 13/06/2023
RESULTS
As per IS 10500:2012
S.No Parameter Test Method Relts Units Requirements
#REF!
1 |E.coli 1S-1622 Absent | E.Coli/100ml [ Shall not be detectable in100 ml
- sample
2 |Total Coliform 1S-1622 Absent | MPN/100ml [ Shall not be detectable in100 ml
sample
**End Of Report**
Note:-

| Ihe results given above are related to the tested sample, for various parameters, as observed at the time of
sampling.  The customer asked for the above tests only.

Fhis test report will not be used for any publicity/legal purpose.

The test samples will be disposed off afier two weeks from the date of issue of test report, unless until
specitied by the customer,

4 The Report can not be used as evidence in a court of law without the written anp
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Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

- Ultrq qu Website: http://www.ultralabnoida.com
TEST REPORT
Water Sample Analysis
Discipline/Group-Chemical/Water
Report Code: W-08062023-02 Issue Date: 13/06/2023
ISSUED TO o MU/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)
Project Name . Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03
& 04. Lease area- 1.41 Ha & 1.21 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)
Sample Drawn On : 06/06/2023
Sample Drawn By : UTRL
Sample Description : Ground Water
Sampling Location : Patraha
Sampling Procedure o 1S 3025(Part-01)
- Sample Quantity : 2.0 Litre
Analysis Duration : 08/06/2023 to 13/06/2023
RESULTS
As per IS 10500:2012
& bl Permissible Limit in
S.No Parameter Test Method Results Units ccelptf: & the Absence of
Limit
Alternate Source
I |pH 1S:3025(Part-11):2022 7.59 - 6.5-8.5 .
2 |Colour 1S:3025(Part-04):2021 <5.0 Hazen 5 15
3 |Odour IS-3025(Part-05):2018 | Agreeable - Agreeable Agreeable
4 |Taste 1S:3025(Part-07):2017 | Agreeable - Agreeable Agreeable
5 | Turbidity 1S-3025(Part-10):1984 <0.5 NTU 1 5
6 |Total Hardness
(as CaCO) [S:3025(Part-21):2009 296 mg/1 200 600
7 |Calcium{as Ca) 1S:3025(Part-40):1991 71.04 mg/l 75 200
- 8 [Magnesium(as Mg) |1S:3025(Part-46):1994 28.77 mg/l 30 100
9 [Chloride(as C1) 1S:3025(Part-32):1988 | 115.14 mg/1 250 1000
10 |lron(as Fe) 1S:3025(Part-53):2003 021 mg/l 1 No Reéliiition
I ; APHA 4500 F(D) mg/l
Fluoride(as F) 23rd Ed.- 2017 0.28 1 15
12 |Free Residual chloring1S:3025(Part-26):2021 <0.1 mg/I 0.2 1
I3 [Total Dissolved Solid [1S:3025(Part-16):1984 639 mg/l 500 2000
/ ) O T B
14 |[F helll}llc _(.ompound [S: 3025 (Part-43):2022 <0.001 me/l 0.001max 0.002 Max
(as C,H;OH)
15 |Anionic Detergents |APHA 5540 (B)/(C) <01 mg/l 02 1.0
d (as MBAS) 23rd Ed.: 2017 ' ' '

Contd. To report

W-08062023-02

(Page | of 2)
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ULTRA TESTI _

‘ (An 1SO 9001:2015, 1SO 45001:2018; D1:2015 Certi
Laboratory: C43. Sector-88, Phase-1 1 ®hjda, U.P.

Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

Ultrq qu Website: http://www.ultralabnoida.com

Contd. To report W-08062023-02  (Page 2 0f2)

|6 |Sulphate (as SOy) 1S:3025(Part-24):2022 67.26 mg/l 200 400 A oL
|7 |Nitrate (as NO;) ~ |1S:3025(Part-34):1988 | 49 mg/l 45 No Relaxation
I8 [Alkalinity(as CaCO3)|1S:3025(Part-23):1986 248 mg/I 200 600
|9 |Chloramines (as CI2) |1S:3025(Part-26):2021 <0.1 mg/| 0.02 No Relaxation
20 [Cadmium (as Cd) 1S-3025(Part-41):1992 <0.001 mg/| 0.003 No Relaxation
21 |Lead ( as Pb) [S:3025(Part-47):1994 <0.005 mg/l 0.01 No Relaxation
22 [Total Chromium(asCr|I1S:3025(Part-52):2021 <0.01 mg/| 0.05 No Relaxation
23 |Copper (as Cu) 1S:3025(Part-42):2004 <0.01 mg/l 0.05 1.5
24 |Total Ammonia 1S:3025(Part-34): 1988 <0.5 mg/l 0.5 No Relaxation
25 |Sulphide (as H2S)  [1S:3025(Part-29):1986 <0.05 mg/l 0.05 No Relaxation
26 |Zinc (as Zn ) 1S:3025(Part-49):1944 <0.1 mg/l 5 15
27 |Manganese (as Mn) |IS:3025(Part-59):2006 <0.1 mg/l 0.1 0.3
28 [Boron (as B) 1S:3025(Part-57):2021 <0.1 mg/| 0.5 1
29 |Selenium (Se) [S:3025(Part-56):2003 <0.01 mg/| 0.01 No Relaxation
30 |Arsenic (as As) 1S:3025(Part-37):2022 <0.01 mg/| 0.01 No Relaxation
**End Of Report**
Nole:-
I I'he results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
I'he customer asked for the above tests only.
2 I'his test report will not be used for any publicity/legal purpose.
3 I'he test samples will be disposed ofY after two weeks from the date of issue of test report, unless until specified by the
customer.
4 I'he Report can not be used as evidence in a court of law without the Wﬁn%md:‘: the lab.
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" ULTRA TESTING S¥RG@ARCH A
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Ph.: No.: +91-9971912476, 9350952
E-mail: ultraresearchlab@gmail.com

Ultra Lab . Website: http://www.ultralabnoida.com

TEST REPORT

Bacteriological Quality of Drin king Water
Report Code : W-08062023-02 Issue Date: 13/06/2023
Issued To : M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name . Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03
& 04, Lease area- 1.4]1 Ha & 1.21 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P)

Sample Drawn On 1 06/06/2023 -
Sample Drawn By : UTRL
Sample Deseription : Ground Water
Sampling Location : Patraha
Analysis Duration : 08/06/2023 to 13/06/2023
RESULTS
As per IS 10500:2012
S.No Parameter Test Method Results Units Requirements
I |E.coli 1S-1622 Absent | E.Coli/l00ml | Shall not be detectable in100 ml
sample
2 [Total Coliform 1S-1622 Absent | MPN/100ml | Shall not be detectable in100 ml
sample
**End Of Report**
Note:-

| The results given above are related to the tested sample, for various parameters, as observed at the time of
sumpling.  The customer asked for the above tests only.

This test report will not be used for any publicity/legal purpose.

3 Ihe test samples will be disposed off after two weeks from the date of issue of test report, unless until
specified by the customer.

I'he Report can not be used as evidence in a court of law without the written approval of the lab.
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Ultra Lab

Lahoratory: C43. Sector-88, Phase-
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

Website: http:/www.ultralabnoida.com

L]

TEST REPORT

Water Sample Analysis

Discipline/Group-Chemical/Water

Report Code: W-16032023-01
ISSUED TO

Issue Date: 20/03/2023

- M/S BAIRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name

Sample Drawn On
Sample Drawn By

Sample Description
Sampling Location

Sampling Procedure
Sample Quantity
Analysis Duration

: Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03
& 04. Lease area- 1.41 Ha & 1.21 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

: 14/03/2023
: UTRL

: Ground Water

: Girwan (Near Project Site)

© 1S 3025(Part-01)

: 2.0 Litre

: 16/03/2023 to 20/03/2023

RESULTS -
As per IS 10500:2012
A tabi Permissible Limit in
S.No Parameter Test Method Results Units c“,p ¢ the Absence of
Limit
Alternate Source
I |pH 1S:3025(Part-11):2022 7.49 - 6.5-85 B
2 |Colour 1S:3025(Part-04):2021 <5.0 Hazen 5 15
3 |Odour IS-3025(Part-05):2018 | Agreeable - Agreeable Agreeable
4 |Taste 1S:3025(Part-07):2017 | Agreeable - Agreeable Agreeable
S |Turbidity 1S-3025(Part-10):1984 <0.5 NTU 1 5
6 | lotal Hardness
i -21): ] 600
(as CaCOy) 1S:3025(Part-21):2009 270 mg/ 200
7 [Calcium(as Ca) 1S:3025(Part-40):1991 64.80 mg/1 75 200
8 [Magnesium(as Mg) |15:3025(Part-46):1994 26.24 mg/l 30 100
9 |Chloride(as C1) 1S:3025(Part-32):1988 | 117.41 mg/l 250 1000
10 Iron(as Fe} 15.3025([)311—53}:2003 024 mg/l | No Relaxation
Il _ APHA 4500 F(D) mg/| -
Fluori : : 1
Fiugride(as F) 23rd Ed.: 2017 — 1S
2 |Free Residual chlorind1S:3025(Part-26):2021 <0.1 mg/l 0.2 ]
13 | Total Dissolved Solid|15:3025(Part-16):1984 589 mg/l 500 2000
nolic C : 2022
14 Phcnvollc Compound |IS: 3025 (Part-43):2022 <0.001 gl 0.00 I max 0.002 Max
(as C,H:;OH)
15 |Anionic Detergents |APHA 5540 (B)/(C) <0.1 mg/1 02 1.0
(as MBAS) 23rd Ed.: 2017 ’ '

Contd, To report

W-16032023-01

(Page 1 of 2)




(An ISO 9001:2015, ISO 45001:201 by
Laboratory: C43, Sector-88, Phase-
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

Ultra Lab Website: http:/www.ultralabnoida.com
Contd. To report W-16032023-01  (Page 2 of 2)
16 |Sulphate (as SO,) 18:3025(Part-24):2022 57.95 mg/| 200 400
17 |Nitrate (as NOs) 1S:3025(Part-34):1988 3.11 mg/l 45 No Relaxation
I8 |Alkalinitv(as CaCO3)[1S:3025(Part-23):1986 230 mg/l 200 600
19 |Chloramines (as CI12) [1S:3025(Part-26):2021 <0.1 mg/l 0.02 No Relaxatitn
20 [Cadmium (as Cd) 1S-3025(Part-41):1992 <0.001 mg/| 0.003 No Relaxation
21 |Lead ( as Pb) 1S:3025(Part-47);1994 <(0.005 mg/ 0.01 No Relaxation
22 [Total Chromium(asCr|IS:3025(Part-52):202 1 <0.01 mg/l 0.05 No Reiaxation
23 |Copper (as Cu) 1S:3025(Part-42):2004 <0.01 mg/| 0.05 1.3
24 [Total Ammonia [S:3025(Part-34): 1988 <0.5 mg/| 0.5 No Relaxation
25 |Sulphide (as H2S)  [18:3025(Part-29):1986 <0.05 mg/l 0.05 No Relaxation
26 |Zinc (as Zn ) 15:3025(Part-49):1944 <0.1 mg/| 5 15
27 [Manganese (as Mn) [18:3025(Part-59):2006 <0.1 mg/l 0.1 0.3
28 |Boron (as B) 1S:3025(Part-57):2021 <0.1 mg/| 0.5 1
29 |Selenium (Se) 1S:3025(Part-56):2003 <0.01 mg/| 0.01 No Relaxation
30 |Arsenic (as As) 1S:3025(Part-37):2022 <0.01 mg/| 0.01 No Relaxation
**End Of Report**
Note
1 I'he results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
I'he customer asked lor the above tests only.
2 I'his test report will not be used for any publicity/legal purpose. -
3 I'he test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the
customer.
=t

The Report can not be used as evidence in a court of law without the written approval of the lab.
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Ultra Lab

Tpid;
Ph.: No.: +91-9971912476, 9350952231
E-mail: ultraresearchlab@gmail.com

Website: http://www.ultralabnoida.com

TEST REPORT

Bacteriological Quality of Drinking Water

Report Code : W-16032023-01

Issued To

Issue Date: 20/03/2023
. M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name

Sample Drawn On
Sample Drawn By
Sample Description
Sampling Location
Analysis Duration

¢ Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03
& 04. Lease area- 1.41 Ha & 1.21 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

© 14/03/2023

: UTRL

: Ground Water

: Girwan (Near Project Site)

¢ 16/03/2023 to 20/03/2023

RESULTS
As per IS 10500:2012
S.No Parameter Test Method Besults Units Requirements
#REF!
“1 1 [Ecoli IS-1622 Absent | E.Coli/100ml [ Shall not be detectable in100 m]
sample
2 |Total Coliform IS-1622 Absent | MPN/I0Oml | Shall not be detectable in100 ml
sample
**End Of Report**
Note:- o
1 I'he results given above are related to the tested sample, for various parameters, as observed at the time of
sampling. The customer asked for the above tests only.
2 Ihis test report will not be used for any publicity/legal purpose.
3 [he test samples will be disposed off after two weeks from the date of issue of test report, unless until
specilicd by the customer.
1 The Report can not be used as evidence in a court of law without the written approval of the lab.
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Ultra Lab

(An ISO 9001:2015, ISO 45001:201 :' L

Laboratory: C43, Sector-88, Phase-11Nhjg
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab{@gmail.com

Website: http:/www.ultralabnoida.com

TEST REPORT

Water Sample Analysis
Discipline/Group-Chemical/Water

Report Code: W-16032023-02

ISSUED TO

Issue Date: 20/03/2022
- M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name .

Sample Drawn On
Sample Drawn By

Sample Description

Sampling Location

Sampling Procedure
Sample Quantity
Analysis Duration

: Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03
& 04. Lease area- 1.41 Ha & 1.21 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

: 14/03/2023

: UTRL

: Ground Water

: Patraha

: 1S 3025(Part-01)

: 2.0 Litre

: 16/03/2023 to 20/03/2023

RESULTS .
As per 1S 10500:2012
A &bl Permissible Limit in
S.Na Parameter Test Method Results Units cce_p ; % the Absence of
Limit
Alternate Source
' [pH 1S:3025(Part-11):2022 7.68 - 6.5-8.5 ;
2 [Colour [S:3025(Part-04):2021 <5.0 Hazen 5 15
3 |Odour 1S-3025(Part-05):2018 | Agreeable - Agreeable Agreeable
4 [Taste 1S:3025(Part-07):2017 | Agreeable - Agreeable Agreeable
5 [Turbidity 1S-3025(Part-10):1984 <0.5 NTU 1 5
6 |Total Hardness
302 “21): 600
(as CaCOY) 1S:3025(Part-21):2009 272 mg/l 200
7 |Calcium(as Ca) 1S:3025(Part-40):1991 65.28 mg/l 75 200
8 |Magnesium(as Mg) |1S:3025(Part-46):1994 | 26.44 mg/l 30 100
9 |Chloride(as C1) 1S:3025(Part-32):1988 | 109.58 mg/l 250 1000
I . APHA 4500 F(D) mg/l .
Fluoride(as F) 23rd Ed.- 2017 0.34 | L5
12 |Free Residual chloring1S:3025(Part-26):2021 <0.1 mg/l 0.2 1
13 [Total Dissolved Solid |1S:3025(Part-16):1984 615 mg/l 500 2000
14 Phen‘olic Compound |IS: 3025 (Part-43):2022 <0.001 ml 0.001max 0.002 Max
(as C,H;OH)
I5 |Anionic Detergents [APHA 5540 (B)/(C) & mg/l 0.2 10
(as MBAS) 23rd Ed.: 2017 ) ' )

W-16032023-02

Contd. To report (Page 1 0f'2)
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ULTRA TESTI

(An 1SO 9001:2015, ISO 45001:2018;

CH IL'AB.RA .

Laboratory: C43. Sector-88, Phase- :
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

U I tra LQb Website: http://www.ultralabnoida.com
Contd. To report W-16032023-02  (Page 2 of 2)
16 [Sulphate (as SO;) IS:3025(Part-24):2022 73.90 mEII 200 400
|7 [Nitrate (as NO-) [5:3025(Part-34):1988 538 mg/l 45 No Relaxation
18 |Alkalinity(as CaCO3)|1S:3025(Part-23):1986 236 mg/| 200 600
19 |Chloramines (as C12) |1S:3025(Part-26):2021 <0.1 mg/| 0.02 No Relaxation
20 |Cadmium (as Cd) 1S-3025(Part-41):1992 <0.001 —mé/l 0.003 No Relaxation
21 |Lead ( as Pb) 1S:3025(Part-47): 1994 <0.005 mé/l 0.01 No Relaxation
22 |Total Chromium(asCr|1S:3025(Part-52):2021 <0.01 mg/l 0.05 No Relaxation
23 |Copper (as Cu) 1S:3025(Part-42):2004 <0.01 mg/| 0.05 1iS
24 [Total Ammonia 1S:3025(Part-34):1988 <0.5 mg/| 0.5 No Relaxation
25 [Sulphide (as H2S)  [I18:3025(Part-29):1986 <0.05 mg/| 0.05 No Relaxation
26 |Zinc (as Zn) 1S:3025(Part-49):1944 <0.1 mg/| 5 15
27 |Manganese (as Mn)  [15:3025(Part-59):2006 <0.1 mg/| 0.1 0.3
28 |Boron (as B) 1S:3025(Part-57):2021 <0.1 mg/l 0.5 1
20 |Selenium (Se) 1S:3025(Part-56):2003 <0.01 mg/l 0.01 No Relaxation
30 |Arsenic (as As) 1S:3025(Part-37):2022 <0.01 mg/] 0.01 No Relaxation
- **End Of Report**
Note

The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests only.

I'his test report will not be used for any publicity/legal purpose.
I'he test sumples will be disposed ofT after two weeks from the date of issue of test report, unless until specified by the

customer.
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Ph.: No.: +91-9971912476, 93509522
E-mail: ultraresearchlab@gmail.com

Ultra Lab Website: http://www.ultralabnoida.com

-

TEST REPORT

Bacteriological Quality of Drinking Water

= Report Code : W-16032023-02 Issue Date: 20/03/2023
Issued To : M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name . Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03
& 04. Lease area- 1.41 Ha & 121 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

Sample Drawn On : 14/03/2023 N
Sample Drawn By : UTRL
. Sample Description : Ground Water
Sampling Location . Patraha
Analysis Duration 1 16/03/2023 to 20/03/2023
RESULTS
d As per IS 10500:2012
S.No Parameter Test Method Results Units Requirements
I |E.coli 1S-1622 Absent | E.Coli/l00ml | Shall not be detectable in100 ml
- sample
2 | Tortal Coliform [S-1622 Absent [ MPN/100ml | Shall not be detectable in100 m]
sample
**End Of Report**
Note:-
| I'he results given above are related to the tested sample, for various parameters, as observed at the time of
sampling.  The customer asked for the above tests only. -
2 This test report will not be used for any publicity/legal purpose,
3 The test samples will be disposed off after two weeks from the date of issue of test report. unless until
specified by the customer.
4 I'he Report can not be used as evidence in a court of law without the written approva
Q\qu
Ctecked By




Laboratory: C43, Sector-88, Phase-IIS N ia, U.
Ph. No.: +91-9971912476, 935095223

2\

Ultra Lab Website: http://www.ultralabnoida.com

TEST REPORT

Surface Water Sample Analysis
Discipline/Group-Chemical/Water

Report Code: WW-20042023-01 Issue Date: 25/04/2023
ISSUED TO - M/S BAJRANJS ROAD LINES (SHRI SURESH PRATAP SINGH)
Project Name : Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 &

04. Lease area- 1.4] Ha & 1.2] Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

~ Sample Drawn On : 18/04/2023
Sample Drawn By : UTRL
Sample Description : Surface Water
Sampling Location : Sample Collected from Girwan (Pond)
Sampling Procedure ¢ 1S 3025(Part-01) '
Sample Quantity : 2.0 Litre
Analysis Duration : 20/04/2023 to 25/04/2023
RESULTS
Tolerance Limit as per 1S:2296
S.No Parameter Test Method Results | Units Class A | Class B | Class C | Class D | Class E
I |pH [S:3025(Part-11):202] 7.24 . 6.5-8.5 | 6.5-8.5 | 6.5-8.5 | 6.5-8.5 | 6.5-8.5
2 |Temperature [S:3025(Part-09):1984 20.6 e . - - - -
3| Turbidity [S:3025(Part-10):1984 9.5 NTU - - - - -
4 |Conductivity @25°C |[IS:3025(Part-14):201] 572.1 | us/em. - - B 1000 2250
T [75 TTol Suspended Solid|[S:3025(Part-17):202] 24 mg/I - - B - -
6 |Total Alkalinity [S:3025(Part-23):198¢ 2 mg/l _ ) ) ) .
(as CaCOs)
7 |Biological Oxygen [S:3025(Part-44):199] mg/l
Demand (Max.) 9.0 2 3 3 - -
(at 27°C for3 days)
8 |Dissolved Oxygen [S:3025(Part-38):198¢ mg/1
{as O,) Min. 6.7 6 i 4 # :
9 [Calcium(as Ca) 1S:3025(Part-40):199| 25.60 | mg/l 80 - - - -
10 |Magnesium(as Mg) ~ |15:3025(Part-46):199{ 16,52 | mg/l 24 ; . . .
Chloride(as Cl),Max  [1S:3025(Part-32):198§ 76.32 | mg/l 250 - B - 600
. 12 |lron(as Fe),Max [S:3025(Part-53):200] 042 mg/| 0.3 - 50 - -
13 : APHA 4500 F(D) mg/l
Fluoride(as F).Max 23rd Ed. 20!7( 0.42 ¢ 1.5 1.8 1:5 - =
14 |Total Dissolved Solid [1S:3025(Part-16):1984 372 mg/] 500 - 1500 - 2100
Contd. To report Code: WW-20042023-01
RESE4LN i




g i U e I
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o ULTRA TESTING 644 I 1
/‘ ' (An 1SO 9001:2015, 1SO 45001:2018;

-~ ‘ Laboratory: C43. Sector-88, Phase-IT N
“ Ph. No.: +91-9971912476, 935095223

E-mail: ultraresearchlabi@gmail.com
Ultra Lab Website: http://www.ultralabnoida.com

Contd. To report Code: WW-20042023-01

15 |Total Hardness

(as CaCO;) [S:3025(Part-21):2004 132.00 [ mg/l 300 - - - -

16 |Sulphate (as SO, )Max [1S:3025(Part-24):202] 50.46 | mg/l 400 - 400 - 1000
17 |Phosphate (as P) 18:3025(Part-31):202]  0.62 mg/] - - - - -
18 [Sodium (as Na) 1S:3025(Part-45):199] 61.05 | mg/l . 5 - - -

19 |Manganese (as Mn)  [1S:3025(Part-59):200¢ <0.1 | mg/l 0.5 - - - -
20 |Total Chromiun(as Cr)|{IS:3025(Part-52):202| <0.05 | mg/l 0.05 0.05 0.05 - -

21 |Zing (as Zn) 1S:3025(Part-49):1994 0.11 “mg/l 15 - 15 - -
" 22 |Potassium (as K) 1S:3025(Part-45):199] 15.26 | mg/l - - - - -

23 |Nitrate (as NO;) Max [I1S:3025(Part-34):198{ 385 | mg/l | 20 : 50 5 2

24 |Cadmium (as Cd) [S-3025(Part-41):199] <0.01 mg/| 0.01 - 0.01 - -

25 |Lead ( as Pb) 1S:3025(Part-47):1994 <0.01 mg/l 0.1 - 0.1 -

26 |Copper (as Cu) 1S:3025(Part-42):2004 <0.01 mg/l 1.5 - 1.5 - -

27 [Chemical Oxygen

Demand (asO,)

28 |Arsenic (as As ) [S:3025(Part-37):202] <0.01 | mg/l 0.05 0.2 0.2 -
#+*End Of Report**

[S-3025(Part-58):2004 46.40 | mg/l - - - - -

Remarks:-
Class A-Drinking water without conventional treatment but after disinfection.
Class B-Water for outdoor bathing.
Class C-Drinking water with conventional treatment followed by disinefection.
Class D-Water for fish culture and wild life propagation.
Class E-Water for irrigation, industrial cooling and control waste disposal.
- Note:-
1 The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests only.
2 This test report will not be used for any publicity/legal purpose.
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified

by the customer.
4 The Report can not be used as evidence in a court of law without the written approval of the lab.
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Laboratory: C-43, Sector-88, Phase-
Ph.: No.: +91-9971912476, 93509522
E-mail: ultraresearchlab@gmail.com

Ultra Lab Website: http://www.ultralabnoida.com

TEST REPORT

Surface Water Sample Analysis
» Report Code: WW-20042023-01 Issue Date: 25/04/2023
ISSUED TO : M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Prajeet Name : Girwan Granite. Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 &
04. Lease area- 1.41 Ha & 1.21 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

Sample Drawn On : 18/04/2023 -
Sample Drawn By : UTRL
Sample Description . Surface Water
Sampling Location : Sample Collected from Girwan (Pond)
Analysis Duration i 20/04/2023 to 25/04/2023
* RESULTS
Tolerance Limit as per 1S:2296
S. P T d i
No arameter est Metho Results| Units Class A | Class B | Class C | Class D | Class E
* 1 I |Total Coliform 1S:1622 2.9x10° MPNi0Om] 50 500 5000 - -
**End Of Report**
Remarks:-
Class A-Drinking water without conventional treatment but after disinfection.
Class B-Water for outdoor bathing.
Class C-Drinking water with conventional treatment followed by disinefection.
Class D-Water for fish culture and wild life propagation. .
Class E-Water for irrigation, industrial cooling and control waste disposal.
Noter-

I The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests only. '

Ihis test report will not be used for any publicity/legal purpose.

The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified

by the customer.
4 The Report can not be used as evidence in a court of law without the written gprEBSEQ]:

CQ\}MQL-E—-
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Ph. No.: +91-9971912476, 935095223 TNy
E-mail: ultraresearchlab@ gmail.com
U ltra LOb Website: http://www.ultralabnoida.com

TEST REPORT

Surface Water Sample Analysis
Discipline/Group-Chemical/Water

Report Code: WW-20042023-02 Issue Date: 25/04/2023
ISSUED TO : M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name ¢ Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 &
04, Lease area- 1.41 Ha & 1.21 Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

Sample Drawn On : 18/04/2023
= Sample Drawn By : UTRL
Sample Description : Surface Water
Sampling Location : Sample Collected from Syodha (River)
Sampling Procedure : 1S 3025(Part-01)
Sample Quantity : 2.0 Litre
Analysis Duration : 20/04/2023 to 25/04/2023
RESULTS
Tolerance Limit as per 1S:2296
S.No Parameter Test Method Results | Units Cass A | Class B | Class € | Class b | Class E
[ |pH ' [S:3025(Part-11):202] 7.64 - 6.5-8.5 | 6.5-8.5 | 6.5-8.5 | 6.5-8.5 | 6.5-8.5
2 | Temperature 1S:3025(Part-09):1984 21.2 °c = = = : B
3 |Turbidity 1S:3025(Part-10):1984 8.7 NTU - - - - -
4 |Conductivity @25°C [1S:3025(Part-14):201] 638.2 | us/cm. - - - 1000 2250
5 [Total Suspended Solid|1S:3025(Part-17):202] 33 mg/| - - B - -
1 6 |Total Alkalinity 1S:3025(Part-23): 1984 124 mé/l . ) ) ) )
(as CaCOh)
7 [Biological Oxygen [S:3025(Part-44):199 mg/l
Demand (Max.) 73 ) 3 3 - -
(a1 27°C for 3 days) )
8 |Dissolved Oxygen [S:3025(Part-38): 1984 mg/l
e e v ( ) 7.1 ¢ 6 5 4 4 o -
9 [Calcium{as Ca) 1S:3025(Part-40):199| 30.40 mg/I 80 - - - -
10" [Magnesium(as Mg)  [1S:3025(Part-46):1991 1652 | mg/l 24 - - - =
L1 _|Chloride(as Cl),Max _|1S:3025(Part-32):198] 86.10 | mg/l 250 - - - 600
|2 |lron(as Fe).Max 1S:3025(Part-53):200] 0.26 Eg/l 0.3 - 50 - -
'S |Fiuoridetas F)Max ;3';; ;“g ;52(:)01 _1:(0) 035 | ™| s 15 1.5 - -
14 |Total Dissolved Solid [1S:3025(Part-16):198{ 415 mg/l 500 - 1500 - 2100

Contd. To report Code: ' WW-20042023-02




Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
U ltra LOb Website: http://www.ultralabnoida.com

15 [Total Hardness 1S:3025(Part-21):200" |

(as CaCO-) :3025(Part-21):2004 144.00 | mg/ 300 -
16 |Sulphate (as SO,)Max |1S:3025(Part-24):202] 55.75 | mg/l 400 - 400 - 1000
17 |Phosphate (as P) 18:3025(Part-31):202] 0.56 mg/l - - - - e -
18 |Sodium (as Na) 1S:3025(Part-45):199] 68.88 | mg/l - - - - -
19 |Manganese (as Mn)  [1S:3025(Part-59):200{ <0.1 mg/l 0.5 2 - = -
20 [Total Chromiun(as Cr)|IS:3025(Part-52):202| <0.05 | mg/l 0.05 .| 0.05 0.05 . -
21 [Zinc (as Zn) 1S:3025(Part-49):1994 (.14 mg/l 15 - 15 - =
22 |Potassium (as K) 1S:3025(Part-45):199] 17.22 | mg/l - - - - -
4 Nitrate (as NO;),Max [IS:3025(Part-34):198{ 4.38 mg/] 20 - 50 - -
24 |Cadmium (as Cd) [S-3025(Part-41):199] <0.01 | mg/l 0.01 - 0.01 - -
25 [Lead ( as Pb) 1S:3025(Part-47):199{ <0.01 | mg/l 0.1 - 0.1 -

= | 26 |Copper (as Cu) 1S:3025(Part-42):2004 <0.01 | mg/l 1.5 - 1.5 - -

27 [Chemical Oxygen S-3025(Part-58):200¢

Demand (asOs) . (Part-58): 3520 | mg/l ) ) . ) )
28 [Arsenic (as As ) 1S:3025(Part-37):202] <0.01 | mg/l 0.05 0.2 0.2 -

**End Of Report**
Remarks:-
Class A-Drinking water without conventional treatment but after disinfection. -
Class B-Water for outdoor bathing.
Class C-Drinking water with conventional treatment followed by disinefection.
Class D-Water for fish culture and wild life propagation.
Class E-Water for irrigation. industrial cooling and control waste disposal.
Nole:- :
I The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests only.
I'his test report will not be used for any publicity/legal purpose.
T'he test samples will be disposed off atier two weeks from the date of issue of test report, unless until specified
by the customer.
= 4 The Report can not be used as evidence in a court of law without the written approval of the lab.
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Ultra

‘ (An ISO 9001:2015, ISO 45001:2018 WSy
~ Laboratory: C-43, Sector-88, Phase-1T%Npid;
“ Ph.: No.: +91-9971912476, 93509522

E-mail: ultraresearchlab@gmail.com
Lab Website: http://www.ultralabnoida.com

-

TEST REPORT

Surface Water Sample Analysis

Report Code: WW-20042023-02 Issue Date: 25/04/2023
ISSUED TO : M/S BAJRANJ ROAD LINES (SHRI SURESH PRATAP SINGH)

Project Name : Girwan Granite, Khanda, Gitty, Boulder Mining Gata No. .1876 Khand 03 &
04. Lease area- 1.41 Ha & 1.2] Ha.
Village- Girwan, Tehsil- Naraini, District-Banda (U.P.)

Sample Drawn On 1 18/04/2023
Sample Drawn By : UTRL =
Sample Description . Surface Water
Sampling Location : Sample Collected from Syodha (River)
Analysis Duration 1 20/04/2023 to 25/04/2023
RESULTS
Tolerance Limit as per 1S:2296
S.No) Parameter Test Method Results| Units Class A | Class B | Class C | Class D | Class E
I |Total Coliform 1S:1622 3.1x10° MPN10Om| 50 500 5000 - .

**End Of Report**
Remarks:-
Class A-Drinking water without conventional treatment but after disinfection.
Class B-Water for outdoor bathing,
Class C-Drinking water with conventional treatment followed by disinefection.
Class D-Water for fish culture and wild life propagation. .

Class E-Water for irrigation, industrial cooling and control waste disposal.
Nate:-
I The resulis given above are related to the tested sample, for various parameters, as observed at the time of sampling.
I'he customer asked for the above tests on Iy,
2 This test report will not be used for any publicity/legal purpose.
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specitied
by the customer, —
4 The Report can not be used as evidence in a court of law without the writtena alofshe lab.

o
For ULTRA TESTIN, RCH LA TORY
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ANNEXURE-2
SITE PHOTOGRAPHS
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Haul Road
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ANNEXURE-3
BLAST VIBRATION STUDY
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BLAST VIBRATION STUDY

Blasting, if required will be done occasionally with the permission of Controller, Explosive
office. No objection certificate will be obtained from the District Magistrate office. Blasting will
be done in the supervision of competent blaster. This mine will be worked out mechanically and
blasting will be done by wagon drill holes (4.5” dia). Initially 3m height sub benches shall be
developed which shall be converted into 6m high bench.

Wagon drill holes will be drilled as below:

Hole Depth: 3 m

Spacing : 1.5 m

Burden: nil

Thus one hole will give a quantity of about : 3 x 1.5 =4.5 say 5 cu.m

Excavation required per day (considering 260 working days/years : 14100 cum /260 days =
54.23

Thus no. of holes required per day : 53.23/5 = 10.846 holes say = 11 holes

The deep hole having depth 6m with a spacing of 4m in a single row or double row with the
help of wagon drill & Tractor mounted compressor will be drilled in such a manner that—

* Bench height will be kept 6m.

* Velocity of broken pieces shall maintain less than 25 mm/sec.

* Noise shall be less than 90 db (A)

* Air pollution shall be minimal.

* Blast out material should not go far.

* Chances of secondary blasting shall be minimal.

* These deep holes will be blasted in one round.

Precaution during blasting: Following precautions will be undertaken and follow strictly.

+ Stemming should be strong and of adequate length and not less than 1/3rd length of the hole.
This will check blow outs.

* Blasting should be avoided in early morning and late evening hours to avoid temperature
inversion conditions.

* Blasting may be avoided at the time when strong surface winds are blowing towards inhabited
area. * The burden at any point in the charge length should not be less than optimal.

» The wind direction at the time of blasting should not be towards the structure to be protected,
especially if wind speed is high.

* Blasting may be done at a time when there is heavy background noise. In some mines abroad,
they are creating it artificially so as many blasting nuisances become less apparent.



757

* Blasting should be done in once round. Blasting of larger round, infrequently can’t be better
supervised, causing nuisances. Further the villagers are exposed less frequently, will itself lead
to a reduction in the number of complaints.

* Pre shooting of the boulders, instead of plaster shooting, should be continued.
* Before electric firing, the circuit will be tested by an approved tester.
* Flags erection and siren signalling systems will also provide during time of blasting.

For further safety, the blasting time will also have fixed during the end of the shift so that all the
workers will removed outside the danger zone.

* To prevent risk of injury to anybody by flying pieces of stones after blast, muffle blasting will
be adopted. In this practice the mouth of the shot hole and some distance around it will be
covered by steel sheets, weighted by sand bags, old sleepers etc. This will prevent the broken
rock from flying out.

* All the precautions suggested in MMR 1961 specially as specified from Regulation 162 to
Regulation 168 must be adhered.

*« HEMM’s will be deployed with prior permission of DGMS and concerned authorities.
Reduction of Ground Vibration/Mitigation Measures -

To protect a structure, it is necessary to minimize the ground vibrations from the blast. The
acceptable techniques for reduction and control of vibrations are:

a. Reduce the charge per delay: This is the most important measure for the purpose. Charge per
delay can be controlled by:

i. Reducing the hole depth.

ii. Using small diameter holes.

iii. Delayed initiation of deck charges in the blast holes.
iv. Using more numbers of delay detonators series.

v. Using sequential blasting machine.

b. Reduce explosive confinement by:

i. Reducing excessive burden and spacing.

ii. Removing buffers in front of the holes.

iii. Reducing stemming but not to the degree of increasing air-blast and fly rock.
iv. Reducing sub-grade drilling.

v. Allowing at least one free face.

vi. Using decoupled charges.

vii. Drilling holes’ parallel to the bench face.

viii. Accuracy in drilling.

77
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c. Limit the explosive confinement to bedrock if the overburden can be excavated by other
means.

d. Square patterns produce more vibrations.

e. Limit frequency of blasting.

f. Time the blasts with high ambient noise levels.
g. Use controlled blasting techniques.

h. Use a low VOD and low density explosive.

78
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ANNEXURE-4
EC letter & Deed Paper
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rz_;_,* o ~Government of India
| = i Ministry of Environment, Forest and Climate Change
g 2 (Issued by the State Environment Impact Assessment
s Z Authority(SEIAA), Uttar Pradesh)
= o
2% 0|,
E = 0,
; © The Partner
w M/S BAJRANG ROAD LINE
R/o Village and Post office -Mou,584 Katra lalganj , Tehsil-Gaurigan] , Dist-
Amethi , State-Uttar Pradesh -227409
Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
q:g' under the provision of EIA Notification 2006-regarding
e
T Q Sir/Madam,
[ S .
E; £ This is in reference to your application for Environmental Clearance (EC)
O in respect of project submifted to the SEIAA vide proposal number
,Ei o SIA/UP/MIN/67365/2021 dated 10 Sep 2021. The particulars of the environmental
. o clearance granted to the project are as below.
o8
g . 1. EC ldentification No. EC21B001UP110895
] % B 2.  File No. 6560-6103
m _4_,:_-: E’ 3. Project Type New
W T 0 4. Category B1
C ® | 5 Project/Activity including 1(a) Mining of minerals
> o2 Schedule No.
= > 0 6. Name of Project Girwan
&Y 9 E Granite(Khabda, Gitti,boulder)Mining
<I 8 & Project
o % § 7. Name of Company/Organization  M/S BAJRANG ROAD LINE
@ C 8. Location of Project Uttar Pradesh
“l 9 TORDate 22 Mar 2021
g v
o =
,q::'..' {-__‘ The project details along with terms and conditions are appended herewith from page
e S no 2 onwards.
O
= v
o =
= (e-signed)
& Member Secretary
Date: 14/12/2021 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 1 of 10
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\«zsr'ﬁx\ State Level Environment Impact Assessment Authority, Uttar Pradesh
|

A
~

;
\ g Directorate of Environment, U.P.
\‘_ 4 Vineet Khand- 1, Gomtl Nagar, Lucknow- 226010

E-Mall- doeuplko@yahoo,com, selaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/67365/2021 & SEIAA, U.P File no- 6560/6103

Sub: Environmental Clearance is sought for Granite Mining at Gata No.- 1876, Khand No.-03,
Village- Girawan, Naraini, Banda, U.P., M/s Bajrang Road Lines, (Leased Area - 1.41 ha.).

Dear Sir,

This is with reference to your application / letter dated 02-01-2020, 09-02-2021, 10-09-
2021, 20-10-2021 & 26-10-2021 on above mentioned subject. The matter was considered by SEAC
in meeting held on 26-10-2021 and SEIAA in meeting held on 29-11-2021.

A presentation was made by the project proponent along with their consultant M/s
Congnizance Research India Pvt. Ltd to SEAC on 26-10-2021.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about

their project —

1. The environmental clearance is sought for Granite Mining at Gata No.- 1876, Khand No.-03,
Village- Girawan, Naraini, Banda, U.P., M/s Bajrang Road Lines, (Leased Area - 1.41 ha.).

2. The terms of reference in the matter were issued by SEIAA, U.P. Ref. No. 833/
Parya/SEAC/6103/2019, dated 22/03/2021.

3. The public hearing was organized on 11/08/2021. Final EIA report submitted on 10/09/2021.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. 514/UP/MIN/67365/2021
2. File No. allotted by SEIAA, UP 6103/6560 3
3. Name of Proponent M/s Bajrang Road Lines

Partner- Shri Suresh Pratap Singh
4. Full correspondence address of R/o Village and Post- Mau, 584, Katra Lalganj, Tehsil-

proponent and mobile No. Gauriganj, District- Amethi, (U.P.)
Mobile No-
Email-
5. Name of Project Girwan Granite, Khanda, Gitty, Boulder Mining project
6. Project location (Plot/Khasra/Gata (Gata No. 1876 (Khand 03)
No.)
7. Name of River
8. Name of Village Girwan
9. Tehsil Naraini
10. District Banda
11. Name of Minor Mineral Granite, Khanda, Gitty, Boulder Mining project
12. Sanctioned Lease Area (in Ha.) 1.41
13. Max & Min mRL within lease area  [Max- 153.10 mRL and Min- 143.10 mRL
14. Pillar Coordinates (Verified by Sanctioned Mining Lease Area

File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 2 of 10
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Y 4 23
“omO) il No. Latitude Longitude j
A 25°18'25.54"N 80°22'58.90"E
B 25°18'27.81"N 80°23'0.21"E
C 25°18'26.65"N 80°23'0.21"€ |
D ~ 25°18'27.81'N 80°23'2.07"E
E | 25°18'27.81"N 80°23'2.35"E
F 25°18'25.48"N 80°23'5.07"E
G | 25°1824.06'N 80°23'0.21"E
H 25°18'22.24"N 80°23'0.67"E
| 25°18'21.98"N 80°22'59.69"E
IS Total Geol-o.g?c;a[Reserves 13,53,250 cum

16. Total Mineable Reserves in LOI 114,100 cum

17. Total Proposed Production 170,500 cum

18. Proposed Production/year '14,100 cum

19. Sanctioned Period of Mine lease  Maximum 10 years (Mining plan prepared for 5 years)

20. Production of mine/day |54.23

'2_1 Method of Mining Open Cast Semi-mechanized Method

22. No. of working days 260 days

23. Working hours/day 8 hrs

24. No. of workers 31

25. No. of vehicles movement/day 8

26. Type of Land Government waste land

27. Ultimate Depth of Mining 30

28. Nearest metalled road from site 1.5 km

29. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.31

i Suppression of dust 6.9

. Plantation 0.20
Others (if any) -
Total 7.41

30. Name of QCI Accredited Consultant Cognizance Research India Pvt Ltd.

| with QCI No and period of validity. (1922, validity= 03-02-2022

31. Any litigation pending against the |No

project or land in any court

32. Details of 500 m Cluster Map & Yes, certified

| certificate issued by Mining Officer

33. Details of Lease Area in approved |Yes, given in the DSR

DSR

34. Proposed CER cost Rs 1,20,500/-

35. Proposed EMP cost Rs 4,88,000 /-

36. Length and breadth of Haul Road  |Length: 0.575 km, width: 6 m

37. No. of Trees to be Planted 100 plants

5. The mining would be restricted to the unsaturated zone only above the phreatic water table
and will not intersect the groundwater table at any point in time.
6. The mining operation will not be carried out in the safety zone of any bridge or embankment
or eco-fragile zone such as the habitat of any wild fauna.

7. There is no litigation pending in any

EC Identification No. - EC21B8001UP110895 File No. - 6560-6103  Dale of Issue EC - 14/12/2021

court regarding this project.

Page 3 of 10
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8. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting

(SEAC) held on 26-10-2021 the State Level Environment Impact Assessment Authority (SEIAA) in
its Meeting dated 29—113-2021 decided to grant the Environmental Clearance to the title project for
collection of 14,100 m® /annum for lease area of 1.41 ha subject to effective implementation of

the following General Conditions and specific conditions:

General Conditions:

10.

11

12

13.

14.
15.

EC Idenlification No. - EC21B001UP110895 File No. - 6560-6103 Date of Issue EC - 14/12/2021

This environmental clearance is subject to allotment of mining lease in favour of project

prop’ohent by District Administration/Mining Department.
Forest clearance shall be taken by the proponent as necessary under the law.
Any addition of the mining area, change of Khasra numbers, enhancement of capacity,

change in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made. .

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, SO;, NO, monitoring. The location of the stations should
be decided based on the meteorological data, topographical features, and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria
pollutants shall be regularly uploaded on the company's website and also displayed on the
website.

Data on ambient air quality (RPM, SPM, SO;, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /

Central Pollution Control Board once in six months.
Ambient air quality at the boundary of the mine premises shall conform to the norms

prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.
Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided

and properly maintained.
Measures shall be taken for control of noise levels below 85 dBA in the work environment.

Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly
collected, treated to conform to the standards prescribed under GSR 422 (E) dated 19th May
1993 and 31st December 1993 or as amended from time to time. Oil and grease traps shall
be installed before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks
and they shall also be imparted adequate training and information on safety and health

aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of

mining activities.
The transportation of the materials shall be limited to the day hours’ time only.
Provision shall be made for housing the laborers within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water,

Page 4 of 10
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medical health care, creche, etc. The housing may be in the form of temporary structures to
be removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&C
and State Pollution Control Board regarding the date of financial closures and final approval
of the project by the concerned authorities and the date of start of land development work.
The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

19. The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

20. A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

21. The Project Proponent shall advertise at least in two local newspapers widely circulated, one
of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Level Environment
Impact Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the
stipulated prior environmental clearance terms and conditions in hard and soft copy to the
SEIAA, U.P. on 1*'June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

C, Gol, Lucknow

Specific Conditions:

This EC is co-terminus with validity of current mine plan or current lease period whichever is
earlier.

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as a route and if forest land is involved the project proponent shall obtain forest
clearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine
lease area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 5 of 10
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22. In case it has been found that the E.C. 0Za§e§by providing incorrect information, submitting

that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster
of area gqual to or more than 05ha, the E.C issued will stand revoked.

23, This envitonmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

24. The Environmental clearance will be co-terminus with the mining lease period/Mining Plan.

25. Explosive cannot be stored on the site.

26. A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.

27. No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

28. After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations
in the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

29. An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

30. The sprinkling of water on haul roads to control dust will be ensured by the project proponent.

31. Green belt development shall be carried out considering CPCB guidelines including the
selection of plant species and in consultation with the local DFO / Agriculture Department.
Herbs and shrubs shall also form a part of the afforestation programmebesides tree
plantation. The company shall involve local people in the plantation programme. Details of
year-wise afforestation programme including rehabilitation of mined-out area shall be
submitted to the Regional Office, MoEF&CC, Gol, Lucknow every year.

372. Blast vibrations study shall be conducted and an observation report submitted to the regional
office, MoEF&CC, Gol, Lucknow, and UPPCB within six months. The report shall also include
measures for the prevention of blasting associated impact on nearby houses and agricultural
fields. *

33. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only.

34. Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

35. Maintenance of village roads used for transportation of minerals is to be done by the company
regularly at its own expense. The roads shall be blacktopped.

36. Rainwater harvesting shall be und ertaken to recharge the groundwater source.

37. Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow,
and UP Pollution Control Board within six months and thereafter every year from the next
consequent year.

38. The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

39. Measures for prevention and control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion shall be carried out with geotextile matting
or other suitable material, and thick plantations of native trees and shrubs shall be carried out
at the dump slopes. Dumps shall be protected by retaining walls.

40. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021 Page 7 of 10
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Check Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any
flowing through the ML area and silts arrested. De- silting at regular intervals shall be carried
out.

41. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit
and waste dump and sump capacity shall be designed keeping 50% safety margin over and
above peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide an adequate retention period to
allow proper settling of silt material. Sedimentation pits shall be constructed at the corners of
the garland drains and de- silted at regular intervals.

42. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall

or contamination and depletion due to mining activity and records

be regularly monitored f
MoEF, Gol,

maintained. The monitoring data shall be submitted to the Regional Office,
Lucknow, and U.P. Pollution Control Board regularly. Further, monitoring points shall be
located between the mine, and drainage in the direction of flow of groundwater shall be set up

and records maintained.

43. Fugitive dust generation shall be controlled. Fugitiv
monitored at locations of nearest human habitation (including schools and other public

amenities located nearest to sources of dust generation as applicable) and records submitted

to the Regional Office, MoEF&CC, Gol, Lucknow, and U.P. Pollution Control Board regularly.
44. Baseline data for ambient air quality shall be generated and maintained and RSPM level in

ambient air in the nearby human habitation (villages) shall also be monitored along with

e dust emission shall be regularly

other parameters.
45. Corporate Environmental Responsibility (CER) shall be by the project
of the various heads of expenditure are to be submitted as per the guidelines provided in the

recent CER notification No. 22-65/2017-IA.11l dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction
of two numbers of toilets at the primary school with name displayed and address and details
of the beneficiary and gram Pradhan along with phone number, photographs should be
submitted to Directorate as well as to the District Magistrate / Chief Development officers.

46. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

47. Occupational health and safety measures for the workers including identification of work-
related health hazards, training on malaria eradication, HIV, and health effects on exposure to
mineral dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral
dust on the workers shall be conducted and records maintained including the health records of
the workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed
by follow-up action wherever required.

48. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine

proponent and the details

pit and waste dump.

49. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and
shall not be stacked along with overburden.

50. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept
active for long period. The maximum height of the dump shall not exceed 20 m, each stage
shall preferably be of a maximum of 10 m and the overall slope of the dump shaI; not exceed

EC Identification No. - EC21B001UP110895  File No. - 6560-6103 Date of Issue EC - 14/12/2021  Page 8 of 10
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35°. The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with
suitable native species to prevent erosion and surface runoff.

51. Monitoring and management of rehabilitated areas shall continue until the vegetation
becomes self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry
of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly
basis.

52. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme
approved by the Indian Bureau of Mines.

53. Permission for the abstraction of groundwater shall be taken from
Board. Regular monitoring of ground and surface water sources for level and quality shall be
carried out by establishing a network of existing wells and constructing new piezometers
during the mining operation. The monitoring shall be carried out four times in a year I.&.,
pre-monsoon (April-May), monsoon (August), post-monsoon (November), and winter
(January), and the data thus collected shall be regularly sent to MoEF&CC, Central Ground
Water Authority, and Regional Director, Central Ground Water Board.

54. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall
be regularly monitored and report submitted to the Regional Office, Ministry of Environment
& Forests, Gol, Lucknow, Central Pollution Control Board, and the State Pollution Control
Board.

55. Hydrogeological study of the area shall be reviewed by the project proponent a
case the adverse effect on groundwater quality and quantity is observed mining shall be
stopped and resumed only after mitigating steps to contain any adverse impact on
groundwater is implemented. |

56. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

57. Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

58. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional
Office, Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board 5
years in advance of final mine closure for approval.

59. Project Proponent shall explore the possibility of using solar energy where ever possible.

60. Commitment towards CER has to be followed strictly.

61. Regular health check-up record of the mineworkers has to be maintained at the site in a
proper register. It should be made available for inspection whenever asked.

62. Project Proponent ha.s to strict‘ly follow the direction/guidelines issued by MoEF&CC, CPCB,
and other Govt. Agencies from time to time. '

63. The blasting will be done only after getting permission from the DGMS.

Central Ground Water

nnually. In

‘ You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
d.eem t‘o be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.
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_ Any appeal against .th:s EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as il)rescrlbed under Section 16 of the National Green Tribunal Act, 2010.

The abo‘ve stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along-with-their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance. The SEIAA/MOoEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email — rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Banda, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppch.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Validity

Digitally signed kyAember
Secretary
Member Secrefa]y
Date; 12/14/2027 12:
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."—”":"" Government of India

|1 . Ministry of Environment, Forest and Climate Change
| z - (Issued by the State Environment Impact Assessment
: s Z Authority(SEIAA), Uttar Pradesh)

| & &
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'i g ™ ‘ The Partner

| ] M/S BAJRANG ROADLINE

|

Rio village and post-Mau 584.Katra Lalganj, Tehsil-Gauriganj . Dist -
! | Amethi %tale- ttar Pradesh -227409 :

E Subject: Grant of Environmen'al Clearance f.EC% to the proposed Project Activity
' undear 1he provision of EIA Natification 00G-regarding

Sir'lladam

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitied 13 the SEIAA vide proposal number
SIAUPMIN/GT411/2021 dated 10 Scp 2021 The particulars of the environmental
clearance granted to the project are as pelow. .

0 , | 1. EC |dentification No. ECZ1B001UP17674D
e 1' 2. File No. : 6559-5104
0 | 3. Project Type New
! Th| | 4. Category B1
| 5, Project/Activity including 1¢a) Mining of minerals
> Schedule No.
- | 6. Name of Project Girwan Granite(Khanda, Gitty, Boulder
ﬁ INiining project
q i 7. Name of Company/Organization = M/S BAJRANG ROADLINE
| O | 8. Location of Project Uttar Pradesh
9, TOR Date 22 Mar 2021

‘ Thejprcjegt details along with terms and canditions are appended herawith from page
no 2 onwards

{e-sig_ned)
e Wit Memtber Secretary
Date: 2311212021 Member Secretary
SEIAA - (Uttar Pradesh)

&nd Virtuous Environmental Single-Window Hub)
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Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign gengrated from FARIVESH Piease quote identification
number in all future correspongence

This is a computer generated cover page.
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; o eh State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar. Lucknow- 226010

E-Mall- doeupik vahoo com, seleaup@yshoo.com
522-2300541

Refarence- MoEFCC Proposal no- SIA/UP/MIN/67411/2021 & SEIAA, U.P File no- 6559/6104

Phone no- 03

with reference to your application / letter dated 02-01-2021, 09-02-2021, 10-09-
1 above mentionad subject. The matter was consideared by SEAC in meeting
. ng held on 02-12-2021 & 09-12-2021.

by the project proponent along with their consultant M/s
Pvt Ltd to SEACon 12-11-2021

Project Details Informed by the Project Proponent and their Consultant

The 2roiect progonent, through the dacuments and presentation gave following details sbout

1 me epvironmental clearance 1s sought for Granite Mining at Gata No.- 1876, Khand No.- 04,
lage- Girawar, Naraini, Banda, Shri Suresh Pratap Singh, M/s Bajrang Road Lines, Area-1.21

1. I
5. On-line :_rcpcsal No. | SIA/UP/MIN/67411/2021 B 1
5. File No. allotted by SEIAA, UP | 6559/5104 o
77, Name of Froponent | M/s Bajrang Road Lines g S
¢ Partrer- Shri Suresh Pratap Singh |

g. Full correspondence acdaress of | R/oVillage ang Post- Mau, 584, Katra Lalganj, Tehsil-

proponent and mobile No. Gauriganj, District- Amethi, {U.P.)
Mobile No-

Email- i
—_-_:—‘.fhl\_.‘ame ot Project Girwan Granite, Khanca, G|tn,f, Bou!l dé-r_ﬁi;iﬁg prc_nj_e?t__'
10. Project location (Plot/Khasra/Gata) Gata No. 1876 (Khand 04) 'i
LL T TR Mt ke | TH A DR 1R N
11. Name of Riv I
12. Name of V ia:}: | Girwan . __:
- T_“ : _; P | Naraini '
14. District Banca _,
15. Name of Minor Mineral | Granite, | Khanda, Gitty, Boulder Mining project |
716, Sanctiored Lease Area (in Ha.) 121 i
17. Mzx & Min mRL within lezse area | Max- 152.10 mRL and Min- 142.20 mRL |
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f—i-smbuliar _c_c;ardinates-(_\/e;lﬁed by —[ Sanctianed Mining Lease Area

1| pMO) ‘ Plllar No. Latitude Longitude
| l A 25'18'24.06"N 80°23'0.21"E
| | T8 | 25°18'25.48"N 80°23'5.07"E_
| | ¢ [ 25182237'N | 80°23¢ 36.04"E
| | o [wsusmarn | soaiz BUE
; | E 25°18'21.52"N 80°232.35'E |
‘. I L F 25°18'22.24"N 80°23'0.67"E
| 19. Total Geofogical Reserves 5,258,282 cum S I 5 i,
| 20. ctat Minesble Reserves in LDI ! _'.__12_,;0-3‘a_|m T i

[ 21. "ctal Proébﬁ-.—c Proouc_t_lan I £0,500 cum ; _

st —e .

Tt
=g
C\
n-
| =
:}
=

| 22, Proposec Proc,::non-’year R T

23 Sanctioned Periad of Mine lease | Max mum 10 ys years (Mining plan prepared for 5 years)
2.'1 Production of minefday | 45.53 Tl et NSSFSOS S
| 25. Method of f\}n_mna _________j;n_s_r__c*a_siSemu \i-mechanized Method
125, No. of wcr-}"n{c y; & __H_‘____;.__‘_»'__E-'D_r_._ays___ D P e}
| z_:a‘,w:rmru "lCUftu'u&\,_' Sy 8 NS & e oo B W e
| 28. No. of workers i |30

29. No. of vehicles movement/day |7 b T R
|___3=1‘:."=' pe of Lang el FONE6 \.emment wasro land

31, Ultimate De _‘*o* mmm_ ' T pIBN A N

:_31. 3 are t“:talte road .rn‘n_;[ e 1.4 km _ i

| 33, Water Rznuirement Al PILURPOSE REQUIREMENT (KLD)

I I D"Ii'n':’ll-: o= e | __Q'S_U o et
' |Suppressionofdust |78
: | Plantation 124 | S e

Tailer 0.30
Tatal 10.18

| 32, Name of QCI Accredited | Cognizance Research India Pvt Ltd.

| Consultant with QCI No ana period of | 1922, validity= 03-02-2022

i;»'ﬂi_:ﬁr’ L A B, T i Y Lo et

| 35. Any ht;aum pending :‘eaunst the No 0 NaT B

i project or land in any court
35, Details of 500 m Cluster Map & | Yes, certified

l_ coctificate issued by Mining Officar
| 37, Details of Lease Araa in 2pprov ad | Yes, ziven in the DSR
| DSR
3% Proposed CERcost | Rs 1,20,000/-

33, Proposed EMP cost Cazpits! Cost including CER Rs 13.20 Lakh

P: urring cost- Rs. 4.58 Ls Lakh

40, Lr:-gg; hand { breadth of Haul Rggd Len th D 59 knr km width: 6 m
| 41, No. of Trees to be Planted 1200 plart;

3, The mining would be restri icted to the unsaturated zone only above the phreatic water table
and will not intersect the groundwater tahle at any point in time.
4. The mirirg operation will not be carried out in the safety zone of any bridge or embankment
¢ eco-fragile zone such 3s the habitzat of any wilo fauna.
S, There _|s no litigation pending in any court regarding this project.
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6. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the reco mmendations of the State Level Expert Appraisal Committee _(SEAC} Mee_ztir\g
{SEAC) held on 12-11-2021 the State Level Environment Impact mgessment Authority (SEIAA) inits
Meeting dated C2-12-2021 & 09-12-2021 cecided to grant the Environmental Flearance to t.he
title project for collection of 12,100 m*/annum for lease area of 121 ha subject to effective
implementation of the fallowing General Conditians and specific conditions:

This envirenmental clearance is subject to sllotment of mining lease in favour of project
oroponent by District Administration/Mining Department.

z Forest clearance shall be taken by the proponent as necessary under law. _
Any adaition of the mining area, change of Khasra numbers, enhancement of capacity,
change in mining technalogy, modernization ard scope of working shall again required prior

(K0

environmental ciearance as per EIA notification, 2008.
No change in the celendzr plan including excavation, quanturn of mineral and waste shall be

4=

made.

Mining will be carried out 3s par the apgroved mining plan. In case of any violation of mining

plan, the Environmental Clearance given by SEIAA will stand cancelled.

8 Esur smbient sir quality monitoring stauons shall bo established in the core zone as well as
in the buffer zane far RSPM, SPM, 503, NO. monitoring, Location of the stations should be
decided based on the meteorological dats, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Contral Bosrd. The monitored @ats for criteria
pollutants shall be regularly up losged on tnhe company's website and also displayed at
weDsite.

7 Dsta on ambient sir quality (RPM, SPIV, 502, NO,) should be regularly submitted ta the
Regional office, MoEF, Gol, Lucknow and the State Pollution Control Board [ Central
Pollutiem Control Board once in $ix months,

mbient air quality at the boundary of the mine premises shall confirm to the norms
prescribed in MoEF notification no. GSR/826(E) dt. 16,11.08,

= Fugitive dust emissions from all the sources shzll be controllad regularly. Water
spraying arrangement on haul roscs, loading and unloading and at transfer points shall be
providec and praperly maintained.

19 Measurss shall be tsken for conirol of noise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc. shall be provided with ear
plugs / muffs and health records of the workers shall be maintained.

11 Industral waste water (workshop eno waste water from the ming) should be properly
collectea, treated o as to conform to the standards prescribed under GSR 422 (E) cated
19tk May, 1933 and 31st December, 1993 or as amended from time to time. Oil and grease
trap shzll b2 installed before discharge of workshop effluents.

12 Personrel weorking in areas shall be provided with protective respiratory devices like
mask and they shall zlso be imparted 2dequate training and information on safety and
health aspects.

13, Special measures shall be sdoptec to prevent the nearby settlements from the
impacts of mining activities.

12 The transportation of the materials shall be limited to day hours time only.

15. Provision shall be made for the housing the labourers within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking

w

vy
T
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water, medical health care, créche etc. The housing may be in the form of temporary

structures to be removed after the completion of the project.

A separate Environmental Management Cell with suitable qualified personnel shall bé set-up

under the control of a Senior Executive, who will report directly to the Head of the

Crganization.

The .Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow and

State Pallution Control Board regarding date of financial closures and final approval of the

project by the concerned authorities and the date of start of land development work.

The furds earmarked for enviranmental protection measures shall be kept in separate

sccount 3nc shall nat be diverted for other purpose, Year wise expenditure shall be reported

to the MoEF, Go!, Lucknow and State Pallution Control Board

The Regional Office, MoEF, Gol, Lucknow and State Pollution Control Board shall monitor

compliance of the stipulated conditions. A complete set a documents including Environment

Impact Assessment Report, Environmental Management Plan, Public hearing and other

dacuments infarmation should be given <o Regionsl Office of the MoEF, Gal, Lucknow and

State Pallution Contral Boarg

A copy of the environmental clesrance shall be submitted by the Project Proponent to the

Heacs of the Local Bodies, Panchayat and Municipal Bodies as applicable in the matter,

The Project Proponent shall advertise at least in two local newspapers widely

circulated, ane of which shall be in the vernacular language of the locality concerned, within

7 days of the issue of the clearance letter informing that the project has been accorded

ervironmental clearance snd a copy of the clearance letter is available with the State Level

Environmeant Impact Assessment Authorizy (SEIAA).

The Projzct Proponent has to submit nalf yearly compliance report of the stipulated prior
aviconmentsl clesrsnce terms ang conditiong in haro and soft copy to the SEIAAULP.

1st June and 1t December of @ach calendar year.

he SEIAA may alter/mocify the above conditions ar stipulate any further condition in the

interest of environment protection.

Cancesling factual data or submission of false/fabricated data and failure to comply with any

of the conditions mentioned shave msy result in withdrawal of this clearance and attract

action uncer the provisions of Environment (Protection) Act, 1986,

18

(]

=

Specific Conditions:

Y

Directions/suggestions given during public hearing and commitment made by the project
praponent should be strictly complied.

This EC i¢ co-terminus with validity of current mine plan or current lease period whichever is
egrier,

A cartificate from Ferest Departmant shzll be obtained that no forest land is involved in
mining or as 3 route and if forest Iana is invelved the project proponent shall obtain forest
clearance and permission of Central and State Government as per the provisions of Forest
(conservation) Act, 1980 and submit befare the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restoare the land to a congition which is fit for growth of foadder, flora fauna atc,

Three tier green shelter belt of 7.5m width should be developed on the periphary of mine
lease area. Loca!l and native species should ba planted in consultation with Forest/Horticulture
Department/Agriculture University.

Plan for using the mine void fer productive use in consultation with local administration and
gram-panchayst

EC Identification No. - EC21B001UP176740  File Mo - 8555-6104 Dale of issue EC - 23/12/2021 Page 5 of 10
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11 preference should be given to indigsn
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in case the blasting is proposad during

. The project prog

If the propased project is situated in notiﬂz Zé-of ground water extraction, where creation
of new wells for ground water pxtraction is not allowed, requirement of fresh water shall be

¢ from alternate water sources other than ground water of legally valid source and

me

permission from the competent authority shall be obtained to use it.

project Proponent should submit action plan for carrying out plantation at least @1,000 plants

/ hs of lease srea. in this case, PP should prepare 3 plan, duly approved either b:y Forest

Department of Horticulture Department, for planting at least 2,000 plants, either on
thin a periphery of 5 km from the boundary of the

government land or community land, wi
with provision for maintanance for 5 years., Survival of plants should not be

jease area slong
Praclesh Forest Department otherwise it will be

less than the survival rate noufied by Uttar

troated as violation of EC candition.

The project proponent shall install solar lightin sheir site office.

During the suomissian of & monthly compliance reports, the project proponent should make
tographs should 8ls0 be annexed along with the

sura that the periodically taken site pho

ous local species as per the cansultation of the local

district Forest Officer.

The maximum height of the hench should be 0B meters and the width of the bench should be

st lesst twice the height of the berch as per the mine plan approval letter by DGM, U.P
& mining operation, the project proponent needs to
Fumisn beings/wild animals/birds/other species, and

sesess its impact on the displacement of
' for their rehabilitation and resettlement need to be

the suitable measures proposed and taken
described in first & monthly compliance report.

| mine closure plan/Exit protocol for rehabilitation of
ined-out land to match its surrounding lanc use 3years hefore the closure of the mine to
SEIAA, UP ana Depsrtment of Mines ans Gealogy. UP for zpproval. The project proponent shall

srsure the implementation af the approved plan under the supervision of the Dept. of Mings

clearly
The project proponent shall supmit a fina

anc Gaology,

anent shall plan ane implemsznt collection drzin ang siltation basins of
sdeguate size to arrest the silt and sediment fHlaw from the quarry area. The surface runoff
or conservation measures on & fong-term basis are to be

1

ster harvesting and other wat
n in consultation with the Central/5tate Groundwater Board. The water so collected
should be utilizee for wataring the haulage ares, rogcs, and green belt development, etc

and nearby water bodies in consultation with the State Pollution Control Board and consent to
operate {if applicaple) should be obtainec from the State Pollution Control Board before the

The project propenent shzll take all suitable measures to prevent pollution of groundwater

start of productien from the mine.

Link Road from the quarry site to the main road shall be constructed as an all-weather road

with blacktopping and maintained by the project proponent.
vehicular emissions should be kept under control and regularly monitored. Suitaile measures

48, ¥

22

ch=all he fzken f i ot P .,
chall be taken for proper maintenznce of vehicles used in & guarry operation and

transportation

. The project proponent should explore the possibiiities of rainwater harvesting
asting.

At the time of aperation, the project proponent will comply with all the guidelines issued by
the Gavernment of India/State Govt./District Administration related to Covid-19

This envirodmental clearance does not create or verify any claim of the applicant on the

proposed site/activity,
incase it r.as hzan found that the E.C. abtzined by providing incorrect information, submitting
that the distance between the two adjoining mineas is greater than 500mt. and the area is less

EC Identificats -EC2 UpP1 i
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than 05ha, but factually the distance is less than 500 mt, and the mine s located in the ¢luster
of area equal to or more than 05ha, the E.C issued will stand revoked.

This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have 3 valid lease,
this enviranmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease period/Mining Plan.
The Mining plan approved by the Dept. of Mines and Geology shall be strictly implemented
snd shall not be operated beyond the validity period.

. Explosive cannot be stored on the site, The Project proponent shall take approval from Chief

Controller of Explosive, if applicable for use or starage of explosive or any such materials.

_ A comprehensive EIA including mining sreas within 15 K.M. to assess the impact of the mining

activity on the surrounding ares shall be uneertaken and a report submitted to this Authority
within one year,

No two pits shall be simultaneously worked 1.e. before the first is exhausted and reclamation
work campleted, na mineral bearing area shall be worked.

 After exhausting the first mine pit and before starting mining aperations in the next pit,

reclamation and plantation work in the exhausted pit shall be completed to ensure that
ceclamation, forest cover, and vegetation are visible during the first year of mining operations
in the next pit. This process will follow till the last pitis exhausted. Adeguate rehabilitation of
mined pit shall be completed before any new are-hearing area is worked for expansion.

An sdequate buffer zone shall be maintained betwesn two consecutive mineral-bearing
deposits.

. The sprinkling of water on haul roads to control dust will be ensured by the project proponent.
Green belt development shall be carred out considering CPCB guidelines including the

Sé!ecn_ﬁn of plant species and in consultation with the local DFO / Agriculture Department.
Herbe and shrubs shall slso form a part of the afforestation programme besides tree
plantation. The company ¢hall invalve local people in the plantation programme. Details of
year-wise sfforestation programme incluging renhabilitation of mined-out area shall be
submitted to the Intezratad Regional Office, MoEF&LC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the
integrated Regional Office. MoEF&LC, Col, Lucknow and UPPCE within six months. The report
shall also include measures for the pravention of blasting associated impact on nearby houses
and agricultural fields.

Controlled blasting techniques with szquential blasting shall be adopted. The blasting shall be
carried out in the daytime only. Tne project proponent shall ensure prevention of
displacement of human beings/wild amimals/nirds etc. and in case any such displacement is
caused due to blasting/mining operation by any chance the project proponent shall take
syuitable measures for their rehabilitation and ressttiement.

Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured st the mining site.

Mainte'nance of wvillage rosds used for transportation of minerals is to be done by the
company/project proponent regularly &t its own expenses. The link roads from mining area to
main road shall be constructed as all-weather road with black topping and maintained by the
project proponent

The surface runoff rain water harvesting/rain water recharge and water conservation
measures will be taken by project proponent in consultation with central /State ground water
Board .The project propanent shall plan ard implement collaction drain and siltation basins of
adequate size to arrest the silt and sedimant flows from the mining area, The supernatant of
the siltation basin and rain water harvested water shall be utilized for watering the haulage
ares, roads and green belt development etc.

EC ldentification Mo - ECZ{BO01UP176740 Fike No - 8552-8104 Date of Issue EC - 23/12/2021 Page 7 of 10
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status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,

Lucknow and UP Pollutian Control Boarc within six months and thereafter every year from the

néxt conseguent year.

38, The self-environmental audit <hall be conducted annually. Every three years third-party
environmental audit shall be carried out.

33, Measures for prevention and control of seil erosion and management of silt shall be
undertaken, Protection of dumps against erosion chall be carried out with geotextile matting
or other suitable material, and thick plantations of native trees and shrubs shall be carried out
st the dump slopes. Dumps shall be protected by retaining walls,

20. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of
Check Dams and Gully Plugs shall be canstructed across seasonal/perennial nallahs if any
flowing through the ML area anc silte arrested. De silting at regular intervals shall be carried
out. '

a1. Garland crain of apprepriate size, gradient, and length shall be constructed for both mine pit
and wsste dump and sump capacity shall be designed keeping 50% safety margin Over and
shove pesk sudden rainfall {hased on 20 years gata) and maximum discharge in the area
adjoining the mine site. Sump ctapacity shall glio provide an ageguate retention periog to
allow proper settling of silt maternal. Sedimentauon pits shall be constructed at the corners of
the garland drains and de silted at regular intervals,

22, Ground 2nd surface water, if any in snd near the core zone (within 5.0 krn of the lease) shall be

regularly mcni:cred far contamination 3nd denletion due to mining activity and records

maintained. The monitoring data chall be submitted to the Integrated Regional Office,

MoEF&CC, Gol, Lucknow and U.P. Pollution Centrol Board regularly. Further, monitoring

points shall be locsted between the ming, 2nd drainage in tne direction of flow of

groundwatar shall e set up ana recards maintained.

a7,

43, Fugitive . dust generation shall he controlled. Fugitive dust emission shall be regularly
monitored at locations of nearest human habitation (inclugding schools and other public
amenities located nearest to sources of dust generation as applicable) and records submitted
t5 the Integratec Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board

regularly.

224 Baseline dats for ambient air quality shall be gznerated snd maintzined and rRSPM level in
ambien: air in the nearby numan Nabitation (villages) shall also be monitored along with other
parsmeters ' )

45, Corporaia Environmental Responsibility (CER) shall be by the project proponent and the cetails
of the various heads of expenditure sre to De submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.1l1 dated 01/05/2018. Work to be executed with the
instzllation of five hand pumps for drinking water, solar light in villages of streets, construction
of two numbers of toilets at the primary school with name displayed and address and details
of the beneficiary and gram Pradhan along with phone number, photographs should be
cubmitted to Directorate as well as to the District Magistrate / Chief Development officers
Transportation of minerals shall be done by covering the trucks with tarpaulin or other 5u1;able
mechanisms o that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work-

related health hazaeds, training on malaria eradicati
. : ards, ing ia ersdication, HIV, and health effects o
mineral dust, etc. shall be carried out. b

46,

47.

: ; . Periodic monitoring for exposure to respirable mineral
ust on the workers shall be conducted and records maintained including the health records of

the workers, Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal pratective equipment etc, shall be carried out

EC ldentification No. - EC21B0D1UP176740 File No - 6559-6104 Date of lssue EC - 23/12/2021 Fage & of 10
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periodicailly, A review of the impact of various realth measures shall be conducted followed
by follow-up sction wherever required.

The project propanent will ensure for employing local people as per requirement, necessary
protection messures around the mine pit and waste dump, and garland drain around the mine
pit and waste cump.

Topsail / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilizea for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and
shall not oe stacked along with overburden

Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept

active for long periad, The maximum height of the dump shall not exceed 20 m, each stage
shall preferably be of 3 maximum of 10 m ana the averall slope of the dump shall not exceed
35¢. The OB cump shall be backfilled. The OB dumps shall be scientifically vegetated with
suitable mative species to prevent erosion and surtace runoff.

Moni crirs and management of rehzbilitated areas shall continue until the vegetation

comes self-sustaining. Compliznce status snall be submitted to the Regional Office, Ministry

f Environment & Forests, Gol, Lucknow, and U.P, Pollution Control Board on a six-monthly

The slone of the mining bench and ulumate pit limit shall be a5 per the mining scheme
approved by the Indian Burgau of Mines.
Permission for the abstraction of grourdwater shall be taken from Central Ground Water
Bozrd. Regular monitoring of groL,n-:: and surface water sources for level and quality shall be
carried out by establishing 2 network of existing wells and constructing new piezomaters
during the mining aperation. The monitoring shall be carried aut four times in a year i.e., pre-
manseon (AprilMay), monsoon (August), post-monscon {November), and winter (January),
no the cata tnus collected shall be regularly sent to MoEF&CC, Central Ground Water
Autharity, and Regionzl Director, Central Ground Water Board.
The wastewater fram the mine shall be trazied to conform to the prescribed standards before
gischarging into the naturzl stream.  The discharged watar from the Tailing Dam, if any shall
regularly monitored and report submitted to the Integrated Regional Office, MoEFR&LCC, Gol,
ucknow, Central Pollution Control Boara, and the State Pollution Control Board.

. i'f"\-‘CI'CIé-'-"le.Ia'raI study of the area shall be reviewed by the project proponent annually. In

case the adverse effect an groundwater quality and gquantity is observed mining shall be
stopped snd resumed only after mitizating steps to contain any adverse impact on
'-'f‘JL."I"":"-f |b|r“ |cl"r—- '.:d.

Vehicular emissions shall he kept under control ané regularly monitorsd. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1589 and its smencments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitaile enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting mingrals shall not pass through the wildlife sanctuary if
any in the study area,

. Prior permission from the Competent Authority shall be obtained for the extraction of

grouncwater if any.

. A final ming closure plan, along with details of Corpus Fund, shall be submitted to the

Integrated Regional Office, MOEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years
in advance of final mine closure for approval,

. Project Proponent shall explore the possibility of using solar energy where ever possible.
. Commitment towards CER has to be followad strictly.

EC Identification Mo - EC21B0D1UP 178740 Flle No - 6550-6104 Date of Issue EC - 23112/2021 Page B of 10
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61. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. |t should be mace available far inspection whenever asked.

62. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB
anag other Gavt. Agencies from time to time. ’ :

63. The blasting will be done strictly as per the DGMS norms.

You shzll also ensure that the proposed site is not 8 part of any no-development zone as
required/prescribed/identfied uncer lew. In case of violation, this permission shall automatically -
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
sitg, this clearance shall automatically deem to be cancelled.

Any sppesl against this EC shall lie with the National Green Tribunal, if preferrad, within 3
period of 30 days as prescribed under Section 15 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Pravention & Contro! of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981; the Environment {Protection) Act, 1986 and the Public Liability Insurance Act, 1991
slong-with their amandments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter,

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmentsl Clezarance within 03 months of issuance of this
clearance. The SEIAA/MOEF reserves the right to reveke the environmental clearance, if conditions
stipulated are not im;:-lem_entc_-\:‘ to the satisfaction of SEIAA/MoEF, SEIAA may impose additional

environmental conditions or madify the existing ones, if necessary.
This is to request you to take further necessary action in matter as per provisions of
Gzzette Notification No. 5.0, 1533(E) dstec 14/03/2006, 33 smenced and send regular compliance
ascribed inthe eforesgic notification.

reports to the suthority as prascr

Copy, through email, for information and necessary action to =
The Principal Secretary, Department of Environment, Forest and Climate Change,

1
Government of Uttar Pradesh, Lucknow (email = soenvups@rediffmail.com)

2 loint Secretary, Ministry of Environmant, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawsn, Jor Bagh Road, New Delhi-
110003 (email = sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Intezrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email = rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 {email - demupexp@gmail.com)

5. District Magistrate, Banda, Uttar Pradesh.

5. Membar Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email = ms@uppeb.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

EC tdentificalion No - EC21B001UP176740  File No -8559-6104 Date of lssue EC-23/12/2021  Page 10 of 10
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Mining Plan enPY FOR LES |
along

Progressive Mine Closure Plan

for

Granite, Khanda, Gitty, ﬁdﬁ
MINING PROJEC

Located at
Gata No. 1876 (Khand 03), \/

Jttar Pradesh,  RECTOR |

Sanctioned Mining Lease Area: 1.41 ha

Village- Girwan, Tehsil- Naraini, District-

Period of Mining Plan- 5 years;
Proposed Annual Excavation Volume as per LOI: 14,100 cum/year

Proprietor/Lessee
M/s Bajrang Road Lines
Partner- Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh
R/o Village and Post- Mau, 584, Katra Lalganj, Tehsil- Gauriganj,
District- Amethi, (U.P.)
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1

INTRODUCTION

The Mining lease for 10 years over an area of 1.41 ha (3.48 acre) is granted to M/s Bajrang
Road Lines Partner- Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh R/o Village and Post-
Mau, 584, Katra Lalganj, Tehsil- Gauriganj, District- Amethi, (U.P.) under Minor Mineral
(Concession) Rule 1963 for the extraction of Granite, Khanda, Gitty, Boulder in Village- Girwan,
Tehsil- Naraini, District- Banda (U.P.) at Gata No. 1876 (Khand- 03). The Mining Plan is being
submitted Under Rule 34(4) of Uttar Pradesh Minor Mineral Concession Rule 1963.

The history of lease area grant, ownership etc. is as below:

S. No. Particular Details

1 Letter No./date of lease | As per LOI letter No. 2337/ Khanij- 30, Banda, Dated
06/10/2020, Mining Lease area granted for 10 years

execution & lease period (Annexure No.1)

2 Date of first opening It is a new mine and mining activities will start after the

mining lease deed.

3 Letter No/date of first | As above under point No. 01
mining proposal & lapse
period

4 If lease expired date of | Granted mining lease period- 10 years
renewal application/renewal

status

5 Present  documents  its | Mining plan prepared by RQP is being cid
proposal period & lapse | approval Under Rule 34(4) of U.P MMC lﬂﬁégﬂz
period. U.P., Lucknow. '

6 Transfer details & date of | Not applicable

transfer
7 Status of Environmental | EC will be granted after submission of approved_mihe
clearance plan, Form- 1 & PFR etc. to the SETAA, U.P, of the
praject.

SANDEEP KUMAR

RQP/UPDGM/No.014/Year 2019
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CHAPTER-1

1.0
A)

B)
O

D)

E)

F)

GENERAL:
Name of the Lessee with Complete Address:

M/s Bajrang Road Lines Partner- Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh R/o
Village and Post- Mau, 584, Katra Lalganj, Tehsil- Gauriganj, District- Amethi, (U.P.), No fax

& email address facilities is available with lessee.

Status of Lessee: Private Individual.

Mineral, Occurring In The Area & Which Lessee Intends To Mine:

Granite, Khanda, Gitty, Boulder

Period for which the mining lease is granted: The mining lease has been granted for the

period of 10 years among which the mining plan for first 5 year is being prepared.

Name of R.Q.P. preparing the mining plans:
Mr. Sandeep Kumar

RQP/UPDGM/014/2019
Copy of R.Q.P. registration is enclosed (Proforma No. 2).

Name of prospecting agency:

The lease area prospected by Partner- Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh,

under the guidance of RQP
Reference no & date of consent letter from the State Govt.
The mining lease has been granted for the period of 10 years,

SAND

wo, DG
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CHAPTER-2

108

2.0 LOCATION AND ACCESSIBILITY:
(a) Details of area ( with location map): The lease hold falls in Village Girwan which is
connected to MDR 1 1B approximately 1.5 km*(E)
Location map-Plate No. 1
District and State: Banda, Uttar Pradesh
Taluka/Tehsil: Naraini
Village: Girwan
Arazi No. 1876 (Khand- 03)
Geo-Coordinates Pillars| Latitude(N) Longitude(E)
A 25°18'25.54"N | 8(0°22'58.90"E
B 25°1827.81"N | 80°23'0.21"E
C 25°1826.65"N | 80°23'0.21"E
D 25°1827.81"N | 80°232.07"E
E 25°1827.81"N | 80°23'2.35"E
F 25°18'25.48"N | 80°23'5.07"E
G 25°1824.06"N | 80°23'0.21"E
H 25°18'22.24"N | 80°23'0.67"E
i 25°1821.98"N | 80°22'59.69"E
Lease Area (ha): 1.41 ha (3.48 acre)
Whether the area is recorded to be in  The land is owned by State G
forest (please specify whether has given their consent for
protected, reserved etc.)
Ownership/Occupancy:
Existence of public road / railway line, Girwan which is connected to MDR 11 B
if any nearby and approximate approximately 1.5 km* (E), Nearest Railway
distance: Station is Khurhand 12.0 km* (E).
Land use Pattern (Forest agricultural The existing land use of the area is mnon-
Barren etc.): agricultural, non forest, barren, rocky upland.
The planned land use is given in tabular form:
Sr. L Agriculture | Forest Land | Waste land | Grazing Land
and use
No. land (ha) (ha) (ha) (ha)
1 | Mining pits Quarry - - 1.3453 .
2 | Approach Road - - 0.05 -
3 Dumps - - - -
4
4 | Office, Resht Shelter etc. - @ 0.0¥ . — -
_ e SANDEEP KUMA
5 Balance undisturbed land - - RQPHH’DGQ’_%% 4;’an£ 010 -
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Total - & 1.41 -

b)

Attach a general location map and vicinity map showing area boundaries and existing and
proposed routes. It is preferred that the area be marked on a Survey of India topographical map
or a cadastral map or forest map as the case may be. However, it none of these are available the
area should shown on an accurate sketch map on a scale of 1:50,000: Location map attached

showing lease (Plate No. 1)

INFRASTRUCTURAL — FACILITIES
a) Nearest Village : Girwan, 0.5 km* (NE)
b) Nearest Township: Naraini- 16.0 km* (SE)
¢) Roads: The lease connected by MDR 11B, at distance approximately 1.55 km*(E)
Water Supply:

Surrounding village has numbers of wells & bores, which provide drinking water to Village

Girwan is prominent water body in the region lies at 5 km.
d) Electrification/Power:

Girwan and surrounding villages has already receiving electric power. About 90% villages

in 5 km. buffer zone are clectrified.

e) Educational — Facilities:

Education facilities up to high school & intermediate are available in

education facilities available at Banda.

f) Health Service:
.\ el "'—‘-" -
“\‘J{;‘ m S 1y ar <

The primary health Centre (PHC) is available at Girwan- 0.5 km* (E)

g) Railway Station:

The nearest railway station is at Khurhand which is about 12.0 km*(E).

SANDEEP KUMAR
RQPAIJPDGM/No.014/Year 2014
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5
CHAPTER-3

3.0 GEOLOGY AND EXPLORATION:
a) Briefly describe the topography & general geology & local mine geology of the mineral
deposit including draining pattern.

TOPOGRAPHY:
The general slope of applied area is from North to South direction. No seasonal & perennial drainage
exists within the applied area. The highest and lowest point in the leasehold is 153.10 mRL and 143,10

mRL. The topography of lease area is shown in Plate No. 03.

REGIONAL GEOLOGY:
Geologically the area comprises Precambrian Bundelkhand granites unconfirmably overlain by

Vindhyan are quaternary alluvium. The main and major drainage of the district are Yamuna,
Ken and Baghain which are part of Yamuna river system.

Physiographically the area can be divided into three physiographic units-

(1) Alluvial Plain

(2) Marginal Alluvial

(3) High Land (Hard rock) area..

The Bundelkhand Granite Gitty Complex occupies an area of 26,000 sq. of which 11,000 sq.
km. lies in Lalitpur, Banda, Hamirpur and Banda Distt. of U. P. The granite complex in this
region is essentially made of grey and pink granite rocks of granodiorite-adamellite

composition with minor occurrences of hornblende diorite, gabbro, grey gneis

directions.
The Bundelkhand massif is overlain by rocks of Bijawar and Vindhyan grol H .
stratigraphic order of superposition is as below: 51

Deccan — Trap

Unconformity

Vindhayan Super Group

Unconformity

Bijawar Group

Unconformity
Bundelkhand Granite Complex

.
SAN ofEe KOMAR "
RQP'I‘-“DGM.‘NU.{)MJ"NM 201%

Geomorphology:
The district is characterized by alluvial, hard rock as well as marginal alluvium. The district

can be broadly classified into three physiographic units.
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(i) The alluvial Plain, (ii) Marginal Alluvial, (iii) High Land Area..

Soil:

In Banda district loose sediments as well as black cotton soil is found. Black cotton soil is prominent in
the central part. Four major type of soil a) Rakar, b) Mar, ¢) Kabar and d) Padua are dominant in the
district.

GEOLOGY OF LEASE AREA:
The area is dominated by medium to fine grained, granite boulders. It usually occurs as boulder
concentration dark grey in colors with porphyritic texture. Vein lets of quartz are also seen with the

deposit. The upper layer shows signs of weatherings.

DETAILS OF EXPLORATION:
a) Carried out in the area:
One trial pit having dimension of 5m* Sm* 5m were dug within lease area and later on all the
trial pits have been converted into mining pits.
b) Proposed to be carried out:
The mining activities will be started after the grant of EC for which the mine plan is prepared
and will be submitted for EC after the approval.

METHOD OF ESTIMATION OF RESERVE:
The reserve estimation has been done by cross-sectional method. Two cross-sections at an
influence of 24 m & 21 m are drawn. The surface areas of cross-sections are multiplied by the

cross-sectional strike influence to get the volume.

Basis of estimation of reserve:

e The bulk density of Building stone has been taken 2.8 in view @

GEOLOGICAL RESERVES:

The geological reserves estimated by cross-sectional method can be categorized in to two classes and
shown in Plate No: 04

a) Proved Reserves( UNFC CODE- 111):

All Quantities of Building stone Sand Stone (Khanda, Gitti, Boulder) occurring 123 mRL

below from the ground surface has been considered as under proved category.

b) Probable Reserve (UNFC CODE- 122):
MAR
q W}%r Ay eat 208"

aqp0eoS

111
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A 10 m. thickness below the proved reserve is considered as Probable mineral reserves.

¢) Feasibility in mineral resources (UNFC CODE- 341):

112

The mineral block with statutory barrier with in proved zone has been not considered as

341,

d) Pre-Feasibility in mineral resources (UNFC CODE- 222):

Mineral blocked with in statutory barrier in probable zone has been not considered as 222.

The Summary of reserves 1s as below:

Thus, in the entire category is estimated accordingly up to a block of 30 m thickness
DETAILS CALCULATION OF RESERVES AND RESOURCES

MEASEURED MINERAL RESOURCES (331)

Section Area | Area | Strike Volume In situ Total
line (m*) | (m*) | In- {cum) Reserves Quantities(m3)
(111) | (211) | fluence (Tonnes) (1.5 Swell
(m) factor)
111 211 111 211 111 211
i 1-1° 3665 652 24 87960 15648 246288 43814 4 131940 23472
2-2° 3252 643 21 68292 13503 1912176 37808.4 102438 20254.5
‘ Total 156252 | 29151 437505.6 816228 234378 43726.5
INDICATED MINERAL RESOURCES (332)
Section | Area | Area Strike Volume In situ
Line m’ m® | Influence (cum) Reserves
(122) | (222) (m) (Tonnes)
122 222 122 222
1-1° 554 605 24 13296 14520 372288 40656
2-2’ 469 592 21 9849 12432 275772 34809.6 14773.5 18648
Total 23145 | 26952 64806 75465.6 34717.5 40428
—
S ANDEEP KUMAR :
s 0.014/Year 2019
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— Catgy | UNRCCode Ruantitymmd | Grade
TetaleBrisaserve sye i e o e R S itk il Ta e
.T’II'O\IIGLI Ivﬁ.r..leral Résc;ve | 111 | Gramte

234378 Khanda, Gitty,

Boulder

Probable mineral Reserve 122 34717.5 -do-
Total Remaining Resources e i S
Feasibility Mineral Resource ET 437265 Celbe
Prefeasibility Mineral Resource 222 40428 -do-
Inferred Mineral Resource 333 Nil
“Total Reserves + Resources 3,53,250 -do-

MINEABLE RESERVE:

Mineable reserves have been taken considering a bench of height 6 m and width 6 m has been drawn in

geological sections to calculate the mineable reserves. The area of each bench level has been calculated

& multiplied by its average bench height to get the volume. Density of Building stone has been taken

2.8 for tonnage factor.

Slice/Bench
Level in (mRL) Veliureieim)
147 28,386
Road cutting (141-135) 1,782 g
141-135 63,882 17886956
Road cutting (135-129) 1,782 4989.6
135-129 44,568 124790.4
Road cutting (129-123) 1,782 4989.6
129-123 28,998 81194.4
Road cutting (123-117) 1,782 4989.6
123-117 17,874 50047.2
Total 1,90,836 5343408

SANDEEP KUMAR
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CHAPTER-4

4.0 MINING:

(A) Briefly describe the existing/proposed method for developing/working the deposit with all
design parameters:
I.  Existing Method of mining:
It will be an opencast manual mine with adoption of drilling & blasting. Drilling is to be carried
out with 32 mm diameter jack hammer drill rids & blasting material is to be used as an
explosive. The blasted material broken by manually up to sized 2 fi. & loaded into tippers
manually dispatch to crusher plant. Mining is being carried thought the formation of one bench.
The height of bench is to be kept 3 m width of benches was kept 3.0 m with face slope 45°.
II) Proposed method of mining:
It shall be an opencast semi-mechanized mine. excavator shall be deployed for removal of big
boulders of blasted material from quarry & loading of the excavated mineral in to tractor
trolleys. Drilling shall be carried out with 32 mm diameter jack hammers & blasting shall be
carried out with slurry explosives. The height & width of bench shall be kept 6 m & 6 m with
face slopes 45°. The blasted material shall be loaded by excavator to the tippers. Big boulders
will be broken to the required size manually and will be loaded by excavator and will be
transported to crusher plant.
YEAR WISE GRANITE, KHANDA, GITTY, BOULDER PRODUCTION (As per LOI)

Proposed mining plan period — 05 years

ROM Saleable Sub grade Grani ? jte
Granite, Granite, Granite, _ Bt ?
vear | operbt | Khanda, Khanda, Khanda, ,m;a,; "r",’ Gitty,
() Gitty, Gitty, Gitty, <l
Boulder, Boulder, Boulder,
(cum) (cum) (cum)
| First Nil 14,100 14,100 Nil
Second Nil 14,100 14,100 Nil
Third Nil 14,100 14,100 Nil
Fourth Nil 14,100 14,100 Nil
Fifth | Nil 14,100 14,100 Nil
Total - 70,500 70,500 - - -
SANDEEP KUMAR
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The year wise development and extraction of mineral for first 05 years is detailed as

under-.

1) Production & development in First year.

Before start mining 7.50 m barrier along the lease boundary shall be marked as non mining

zone. Mining shall be started by slicing from 147 mRL bench from dip towards rise side by

removing the minerals in 6 m slice and completed 141 mRL. Mining faces shall be advance in

all directions against production target of 14,100 m’. Tentative percentage of R.O.M from each

slice is tabulated as below.

115

L. Exploitation of Balance
Ber(r;l;{tt;vel ﬁ::::st(lsztl; Granite, Khanda, Gitty, quantities in
Boulder in (cum) benches (cum)
147 28,386 14,100 14,286
Total 28,386 14,100 14,286

2) Production & development in Second year.

Mining shall be carried out in the bench 147 mRL. Haul roads of 6 m wide and 1:16 gradient

shall be provided to each mining faces. Mining faces shall be advance in all directions against

roduction target of 14,100 m®. Tentative percentage of R.O.M from each slice is tabulated as
p 2 P

below:
Bench Level Quantities in Fj‘xploifatiun ol . Bal?l.me.
(mRL) benches(cum) Granite, Kha_mda, Giity, quantities in
' ) Boulder in (cum) benches(cum)
147 14,286 14,100
Total 14,286 14,100

3) Production & development in Third year.

Mining shall be carried out in the bench 147mRL and 141 mRL- 135 mRL !

'._1‘\’ ':_1 _.J,'; -

wide and 1:16 gradient shall be provided to each mining faces. Mining facca shaﬁa;}) ) a:l‘%anpe T :’a

in all directions against production target of 14,100 m’. Tentative peruentagc f}f R’@ M from

each slice is tabulated as below:

I Exploitation of Balance
Be?;lli‘LL‘;vel ;‘2 ::z:st(l:z::} Granite, Khanda, Gitty, quantities in
Boulder in (cum) benches(cum)
147 186 186 0
141-135 63,882 13,914 49 968
Total 04,068 14,100 49,968
4) Production & development in fourth year. SAN Dﬂ‘uﬁ;\i; 201

p(".’-‘l*l
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Mining shall be carried out in the bench 141 mRL- 135 mRL. Haul roads of 6 m wide and
1:16 gradient shall be provided to each mining faces. Mining faces shall be advance m all
directions against production target of 14,100 m". Tentative percentage of R.O.M from each

slice is tabulated as below:

— Exploitation of Balance
Be}’;};‘l]‘j‘"’l tg::‘:;g??ﬂ;’) Granite, Khanda, Gitty, quantities in
Boulder in (cum) benches(cum)
141-135 49,968 14,100 35.868
Total 49,968 14,100 35,868

5) Production & development in fifth year.
Mining shall be carried out in the bench 141 mRL- 135 mRL. Haul roads of 6m wide and 1:16
gradient shall be provided to each mining faces. Mining faces shall be advance in all directions

against production target of 14,100 m’. Tentative percentage of R.O.M from each slice is

tabulated as below:
. Exploitation of Balance
B | i g
"'(1;1;];4‘;“ I?;i:f:(’:zr‘:) Granite, Khanda, Gitty, quantities in
' Boulder in (cum) benches(cum)
1414135 35868 14,100 21,768 |
Total 35,868 14,100 21,768 I

The balance quantity of the bench will be extracted in the subsequent years of the project
whose MP will be submitted for approval in due course of time.

A) Attach supporting composite plan & section showing pit layouts,

grade mineral, if any etc.
The entire lease hold is stony having no soil over, and all quantities o q?i]fw B Eenelaied shail

g‘of‘top sml has

be used for the purpose of plantation. Therefore no proposal of separ. te sta I

An...'-

been envisaged. All quantities of stone to be exploited shall be used for makmg :tggregdtes

B) Indicate rate of production when the mine fully developed & expected life of mine &

the fifth year from which effected.
The total mineable reserves of Granite, Khanda, Gitty, Boulder of area is (1.41 ha) with

proposed rate of production 14,100 m.

C)  Attach a note furnishing a conceptual mining plan up to life of mine based on geological

{QL
SANDEEP KUMAR
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(i) Exploration as on date:
The sanctioned Mining Lease Area is a virgin land and the mining for the granted is to be
started after the grant of environment clearance. The measurement of the Sanctioned Mining Lease

Area is illustrated as under-

Sanctioned Average Leﬁgth (m) | Average Width (m) ' Lithology
Mining Lease
Area
1.41 ha 154 91 Granite, Khanda, Gitty,

Boulder

(ii) Exploration during plan period:
The lease area is small & Virgin. There is no occurrence of out crops of Building stone,
Khanda, Gitti, Boulder. Apart from this there are no. of stone quarries existing adjoining of
lease area & depth of quarries has reached 30 m & Building stone, Khanda, Gitti, Boulder
exists at the bottom of quarry. Considering of all these facts no future exploration programme

has been envisaged during plan period.
(i) Conceptual Period:
The lease area is small & during plan period of sanctioned mining period of maximum 10 years

a volume of minor mineral 14,100 cum/year shall be explored. Remaining reserve will be

exploration in next mining plan and lease period.

pp—— -

Conceptual Development:
The sanctioned MLA is a virgin land and the mining for the granted is to be st

e
Uy

& the‘grant of

\/

i

environment clearance.

Anticipated life of mine i)

mineable reserves of Building stone, Khanda, Gitti, Boulder of area are 1.41 ha with proposed

rate of production of 14,100 m3 / year.

Waste Management:

No top soil exists within the area therefore no proposal has been given for its managements.

Reclamation/Rehabilitation:
The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the

end of conceptual period is as below.

NIEEP KUMAR

No.014/Year 2019

RQP/UPDGH
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" Quantities of waste
Area broken (ha) rg::ﬂ?f:gj%) to be used in
backfilling (cum)
As on date Nil Nil Nil
End of plan period Nil Nil Nil
End of conceptual period Nil Nil Nil
(iv) Post Mining Land use:
The land use at present, at the end of plan period & at the end of conceptual period is given
below:
At the end of
[Sql,; Head o ?;':;mnt at th:f?:;i ((Lfal)’]an conceptual period
i of mine (ha.)
a) | Total area excavated (broken) Nil Nil Nil
b) | Total Area fully mined out Nil Nil Nil
¢) | Total Area fully replenished Nil Nil Nil
I Dump area:
There is no top soil was found in the mine. Therefore no proposal of Dump management shall
be proposed.
At the end of
:,l(‘] Head - ?hl:ient At th:;:; (‘;lfa];'lan conceptual period of
' p mine (ha.)
a) | Total area under dump Nil Nil Nil
b) | Area under active dump Nil Nil Nil
¢) | Dump area fully rehabilitated Nil Nil

By the end of conceptual period, mining pit shall reach to ultimate pit limit & depthfy <

I Others:
Ay
Sl Head Atpresent | At the end of Plan | At the'end of conceptual
No (ha) period (ha) period of mine (ha.)
a) Area under mineral stack Nil Nil Nil
b) Area under haul road Nil 0.05 0.05
c) Area under green belt Nil 0.05 0.05
(ie. plantation along haulage
route lease area)
Conceptual Plan & section is shown in Plate No.06
Open Cast Mines:
i) Describe briefly giving salient features of the mode of working (mechanized, semi

mechanized, manual):

SANDEEP KUMAR
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It will be an opencast semi-mechanized mine. The loading of mineral shall be carried out by

means of an excavator. Mining shall be carried out from top to down ward through the

formation of benches. The height of benches shall be kept 6 m, width 6 m with face slope 45°.

Approach road having width 6 m & gradient 1:16 shall be provided to join the mining faces.

Describe briefly the layout of mine working, layout mine faces & sites for disposal of

overburden/waste.

Mining faces shall be opened from top to down word. It will be advance from north to south

direction & orientation of faces shall be east-west direction. Approach road shall be produced

to each mining faces for transportation of mineral. Top soil shall be generated during first year

period and shall be used for purpose of plantation therefore there shall be no top soil stack.

Extent of mechanization:

The requirement of mining equipment for next 05 years is calculated as below:

The annual production planned as per LOI= 14,100 cum/year

Production required considering 260 working days= 14,100/260(WD/Y1) = 54.23 cum/day

Following equipment will be used in the mining activities

Sk No. Machinery Name No. of Required
1 Jack Hammer 2
2 Compressor 1
3 Excavator 1
4 Dumper 2

SANDEEP KUMAR
RQP/UUPDGM/No.014/Year 2014
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CHAPTER-S

5.0
a)

b)

©)

d)

e)

BLASTING:

As mentioned earlier the mine will be worked manually in the initial stages and blasting will be
limited to jack hammer holes (32 mm diameter) initially 3 m height sub benches shall be
developed which shall be converted in 6 m height bench. Jack hammer holes will be drilled as

below:
Hole depth v S
Spacing 3 L3
Burden : Nil
Thus one hole will give a quantity of about : 3x1.5=45
Say= 5 cum
Excavation required per day (Considering 260
Working Days/Years) ;14,100 cum/260days= 54.23 cum
Thus no. of holes required per day . 53.23/5=10.846 Holes

Say= 11 Holes
Thus, the required number of Jack Hammer-02(Capacity 10 holes/day)
The required number of Compressor — 01 (type Atlas Copco)

Methodology of Blasting —

the rules and guidelines for extraction of required minerals.

The blasting will be undertaken by suitable explosives having comparable
cartridge of 250 gm will be sufficient in one hole of 3 m depth.

blasting may be pleferred & each hole shall be charged with 250 gm explosives ; _ependmg
upon the free face available. The direction of face advance & row of drill holes will so
proposed that the direction of fly rock material will be expected to full over the benches.

Powder ratio @ 1:20 i.e., 250 gms of explosive per hole will be required to reach 05 cum per
Kg. of powder factor on the basis past experience in the surrounding area & lithology of rock,

As per powder ratio of 1:20 for the exploitation of daily production 54.23 cum, the required
explosive is 54.23/20=2.7115 say 10 kg. (12 explosive rod of 250 gm. each)

S
SANDEEP KUMA R
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Tippers-

Details of the number of tipper required for the transportation according to the daily
excavation volume is tabulated as under-

121

1! Daily | Capacity Number of Volume ferried | ‘Number of tipper
- production(cum) | of tipper | ferry/trip day by 1 tipper ; required
| 54.23 ! 4 cum 10 40 cum | 5
: | - :

| oy

Mining Methodology:

1) The mining activities will be carried out as per guidelines, manuals, laws and acts for the
open cast stone mining.

2) The extraction of the mineral will be carried out starting from 147 mRL downwards for the
5 years of the Mining Lease Period.

3) No mining activities carried out in the safe barrier of 7.5 m.

4) The height and width of each bench will be 6 m and 6 m.

5) Mining activities will be carried out in dry season and day time.

6) Drilling and blasting will be carried out as per guidelines and under the supervision of
qualified technical person.

7) All the precautions for drilling and blasting will be taken care of as per guich o

supervision of qualified and experience blaster.
D,
Drilling- DTH (Down To Hole), V-shaped in two rows with proper spacing in day.tir

Stemming should be strong and of adequate length and not less than 1/3" length of the hole.
This will check blow outs.

Blasting should be avoided in early morning and late evening hours to avoid temperature
inversion conditions.

Blasting may be avoided at the time when strong surface winds are blowing towards inhabited
area.

The burden at any point in the charge length should not be less than optimal.

The wind direction at the time of blasting should not be towards the structure to be protected,
especially if wind speed is high.

Blasting may be done at a time when there is heavy background noise. In some mines abroad,

they are creating if artificially. Many blasting nuisances becomﬁwﬁ:m.

SANIEEP KUMAR
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Blasting should be done, if feasible, once blasting of larger rounds, infrequently can be better
supervised, causing reduction in nuisances, Further the villagers provided less frequently, will
itself lead to a reduction in the number of complaints.

Pre shooting of the boulders, instead of plaster shooting, should be continued.
Before electric firing, the circuit will be tested by an approved tester.

Flags erection and siren signaling systems will also provided during time of blasting. For
further safety, the blasting time will also fixed during the end of the shift so that all the workers

will removed outside the danger zone.

To prevent risk of injury to anybody by flying pieces of Getty after blast, muffle blasting will
be adopted. In this practice the mouth of the shot hole and some distance around it will be
covered by steel sheets, weighted by sand bags, old sleepers etc. This will prevent the broken
rock from flying out.

All the precautions suggested in MMR 1961 specially as specified from Regulation 162 to
Regulation 168 must be adhered.

122

SANDEEP Sl) l\\ :“ -
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CHAPTER- 6

123

6.0
a)

b)

MINE DRAINAGE:
Likely depth of water table based on observations from nearby wells and water bodies:

One dug well is situated about 2.5 km aerial distance towards lease area in crusher side. The top
level of the well is 135 mRL & water table encountered in the well is about 50 m. deep and the
expected depth of water table in the region is about 100 mRL. During summers the water table
further goes down about 3.0 m and depth of water table will be about 97 mRL. In winters, the
water table goes down about 2.0 m and expected depth of water level is about 98 m RL. During

rainy season the water level further rises about 2.0 m. and depth of water level is about 102

mRL.

Working expected to be 60 m above the water table during first to second years, the mine
working will be confined up to 141 mRL. Water table will not be intersected by mining
operations.

Quantity and quality of water likely to be encountered, the pumping arrangement and
places where the mine water is finally proposed to be discharged.

The mining operations will be limited in the upper levels & the lowest bench will be formed at
129 mRL, hence water table will be not be encountered by mining activities during first to fifth

years.

{@/
SANDEEP KUMAR
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CHAPTER-7 & 8

124

7.0

a)

b)

c)

8.0

STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:

Indicate briefly the nature and quantity of top soil, overburden/waste and mineral
rejects likely to be generated during the next First to Second years:

As stated earlier that entire lease area consist of quartzite’s s& further persists depth, all
the quantities to be exploited shall be sent to crusher plant outside the area which will be
used in making Gitti. There is no overburden with in lease area. Mining has been proposed
for the exploitation of quartzites, boulders, therefore waste, sub grade mineral rejects shall

not be generated during course of mining.
Land chosen for disposal of waste with proposed justification.

No waste or top soil shall be generated during mining activities; therefore no proposal is

given for separate stacking of top soil & waste material.

Attach a note indicating the manner of disposal, and configuration, sequence of
buildup of dumps along with the proposals for the stacking of sub-grade ore, to be

indicated item wise.

The entire lease area is barren hilly terrain having no soil cover / vegetation. Top soil &
waste shall not be generated due to mining operations therefore disposal and configuration

of build of dumps shall not arise during first year’s period,

USE OF MINERAL:
The Extracted mineral will be used for making the Granite, Khanda, Gitt
well as in making aggregates and metal missionary stone. The quartzites

hard, medium to coarse grained grey in color showing,

/®l—q
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CHAPTER-9

9.0 OTHER:

9a) Site Services
The following site services will be provided:

1) Office

i) Drinking water shed
iit) Rest shelter

iv) First Aid Centre

V) Store

9b) Employment Potential

The mine manager cum mining engineer should a graduate mining engineer holding at least
second class manager’s certificate. The mate-cum-blaster should hold mining mate certificate
of competency.

Thus category-wise employments will be as below:
Mines manager/mining engineer (Full time) : 1

_—

Mines mate / Blaster

Skilled:

Drivers

Supervisor

Time Keeper

Office Assistant/Dispatch Supervisor

2
1
1
1
1

Blasters

Semiskilled:
Compressor operator
Jack hammer operator
Un-skiiled:

Piece rated workers

Total

f/,

SANDEEP KUMAR
. 4 Foan e THALE
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CHAPTER-10
10.0 MINERAL PROCESSING:
a) If processing / beneficiation of the ore or minerals mined is planned to be conducted on

site or adjacent to the extraction area, briefly describe the nature of the processing /
beneficiation. This should indicate size and grade of feed material and concentrate
(finished marketable product),

The entire lease area consists of Building stone terrain therefore, no beneficiation of mineral
processing will require for quartzites.

b) Explain the disposal method for tailing or waste from the processing plant (quantity and
quality of tailings proposed to be discharged, size and capacity of tailing pond, toxic effect
of such tailing, if any, with process adopted to neutralize any such effect before their

disposal and dealing of excess water from the failing dam)

As stated above that no beneficiation is required therefore no tailing or waste disposal from

processing plant will be undertaken.
€) A flow sheet or schematic diagram of the processing procedure should be attached.

No beneficiation studies will be carried out therefore no flow sheet of processing process is

attached.
d) Specify quantity and type of chemicals to be used in the processing plant.
No chemicals will be required.
€) Specify quantity and type of chemicals to be stored on site / plant.
No chemical will be stored on the site / plant.

) Indicate quantity (cum. per day) of water required for mining and p

of supply or water. Disposal of water and extent of recycling.

Total water requirement for the project is 5.16 KLD; its breakup is as under:

Sl. No. Purpose Water Reguirement (KLD)
1. Dust Suppression 4.8
2. Plantation 0.05
3 Domestic(Drinking) 0.31
Total 5.16

However, No water is required for mining and processing henmdisposal of water and extent

for recycling is required. TUMAR

SANDEE? T ¥ eac 201

RQ‘PIU‘PDGN‘NHU.O



807
22

CHAPTER-11

127

11. ENVIRONMENTAL MANAGEMENT PLAN:
(a) Attach a note on the status of base line information with regard to the following:
(i) Land Use:
The existing land use of the area is non-agricultural, non forest, barren, rocky upland.
The planned land use is given in tabular form:
Sr. Fandiaie Agriculture | Forest | Waste land | Grazing
No. land (ha) |[Land (ha) (ha) Land (ha)
1 Mining pits Quarry - - 1.3453 ;
2 Approach Road - - 0.05 2
3 Dumps - - - g
4 Office, Resht Shelter etc. - - 0.01 .
5 Balance undisturbed land - - 0.0047 )
Total - - 1.41 _
(ii) Water Regime:
There is no perennial water body in the area. Water table loses its significance in this region
due to great depth. The depth of water table is about 50 m. below: general ground level. The
shear zone which allows the flow of water in the sub surface is restricted, through when tapped
in wells, hand pumps & tube wells provide sufficient water round the year.
(iii)  Flora and Fauna:
Shrubs of Karaunda are found in with in the area. Vegetation and wild life
Trees of Neem, Mahua, Jamun, Mango & Pipal eic. are found only in and ar
in agriculture fields. Cows, horses, donkeys, goats, sheep and buffalos ar
requirements. Wild life comprises of rabbits, Squirrels, foxes, snakes, and ¢ RENhey -
and crabs form aquatic life which occurs within a radius of 5 km. Low sdﬁtuﬁ;‘?@ﬁ bushes 4
grow on barren rocky areas of the applied area. No wild life is found within the dpp rﬁ‘@ﬁe&"
(iv) Quality of ambient air noise level and water:

The proposed site is located in the remote area having a clean atmosphere. Therefore the quality
of ambient air will be as good as heaven. SPM, SO,, NOX. will be either below permissible

limits or close to threshold limits. Similarly ambient noise level is as low as of any standard
place.

The permissible limit of SPM, SO2, & NOX and air quality was observed within the lease hold
is given below:

[ Parameter Promulgated limit Present within the lease hold
SPM 500pg/m3 A\ 220 pg/m3
SO, 120 pg/m3 \,/) D 30 ug/m3
NOX 120 pg/m3 chnprEP KUMAR 18 1io/m3
onG (N DAY ear 20T
ROP/UPRGY
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The water quality will not be affected as mining is restricted to above ground level. Drinking
water is being taken from the hand pumps, which is situated near the mining area. Number of
hand pumps is dug in the villages.

(v) Climatic Conditions:

a) Temperature:
The average annual rainfall is 902.00 mm. The climate is typical subtropical penetrated

by long and intense summers. About 80% of the annual rainfall is received from south-

west monsoon.

b) Rainfall:
May is the hottest month with mercury shooting upto 47.0 C. With the advance
of monsoon by mid June, temperature starts decreasing. January is usually the coldest

month with temperature going upto 5.8 C.

) Humidity:

The relative humidity is highest in August about 85% and lowest in April
d) Wind Velocity:

The wind velocity is higher during pre-monsoon period as compared to post monsoon

observed during the month of June and minimum 1-8 kmm/hr.

vi) Human Settlement:

occupation in 5 km. buffer zone is farmm}: and mining. The agriculture af ne 8oe§ uot appear-
to be sufficient to sustain the population. Poor literacy conditions prevail in The surroundmg of
lease area & condition of literacy is more pathetic in fernales. Older beneraho‘;“;vcg; Dhoti
Kurta while younger generation is adopting dresses like pant, shirts etc. The villagers collect
the “MAHUA” and sell it to the market while part of the quantity is used for making country

liquor.
Occupation:

Agricultural remains the main occupation in this area. Study reveals that within 5 Km. radius of lease
each, 70% to 85% population is engaged in agriculture. Percentage of females engaged in agriculture is

higher than males.

SANDEEP KUMAR
RQP/UPDGM/No.014/Year 201¢
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Disparity in agricultural land holding is less. But yield of agricultural produce is very poor to sustain the
available hands. Consequently problem of unemployment and frustration amongst youth can be noticed

in the area. The yield of crops is as below:

Rice : 200 Kg per Acte
Wheat : 700 Kg per Acre
Gram ; 500 Kg per Acre
Arhar : 400 Kg per Acre
Soya bean : 300 Kg per Acre

(vii) Public building, places of worship and monuments:
None of the above important features are within the lease hold or in close proximity of lease

hold.

(viii)  Does area (partly or fully) falls under notified area under water (Prevention & control of

Pollution) Act 1974:

The lease hold has not been notified under water (Prevention & control of pollution) Act 1974,

(b) Attach an Environmental impact Assessment statement describing the impact of mining

and beneficiation on the following over the next Five years.

(i) Land use:

The sanctioned MLA is a virgin land and the mining for the extraction of

minor mineral will be started after the grant of environment clearance.
At present, there is no any type of pit is present in the mining lease area.

However, at the end of the first year period of mining lease granted period the impac‘:‘ﬁ& land us

be limited. T

Hence, there is no change in the land use of the area in the first 5 years mining plan period of the

mining lease of the project.

(ii) Air Quality:
It has already been explained that mining will be in a very small scale with limited drilling and

blasting. One of the most possible elements for air pollution is vehicular transport. The

following mitigatory measures will be applied for minimizing the air polh@nﬁ

; . ¥
o Limited movement of tippers/tractor trolleys under the project. WSFEP KUM;T-&_{“
SAl 4y ear 20

oA No.0L
o Development of green belt along the haulage route. RQP/ UPDGMMO

24
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o Water sprinkling on haulage-routes in dry months.

o No overloading and transportation under covering.
Water Quality
There is no proposal for RR under the project. However, the following measures to minimize
the possible water pollutants are to be applied-

o The proposed mining lease area is rugged, barren, non-forest, non-vegetated, stony

upland where the water table does not have any relevance in this terrain.
o The water table in this area is found about 50 m below the ground level.

o The working during next five years is confined to the extraction of mineral.

Noise Level:
To minimize the possible noise pollution following measures will be applied-
o The machineries to be used will be properly maintained with proper oiling and
greasing.
o No pressure horn and transportation not through the village.
o Mining only day time.
o Besides, it has been explained earlier that proposed mining is of open cast semi-
mechanized. Drilling, blasting, excavator and other equipment even vehicular transport
will be applied for limited time. Therefore noise level too will not show any significant

increase.

Vibration level:
In order to check the possible vibration under the project, the machineries

mining activities will be properly maintained.

Drilling will be with sharp drill rod in DTH fashion. xﬁ};‘ e
o - NG N e
The blasting will be closed circuit, V-shaped, non-electrical, delayed techniqbgs’and,muftle

type.

Water Regime:

The sanctioned mining lease area is small in area. There is no perennial drainage within the
area therefore no significant impact will occur on the surface water.

More-over, in first 5 yrs the required mineral thus the change due to excavation will not cause
any change in the water regime of the mine site.

Socio-Economics:

The socio economy effect of the project to the nearby villages and its population will be

positive due to — E/G\h/
o Employment to the local workers. sANDEEP KUMAR

RQP/UPDGM/No 014/ Year 201
25
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o Economic activity of the area will be enhanced.

o The physical and economic conditions of the local peoples will be better.

Historical Monuments etc.:

No historical monuments exist in & around the proposed mining lease area.

Attach an Environmental Management Plant supported by appropriate plans and
sections dealing the time bound action proposed to be taken with sequence and timing in

the following areas (or diagram should be added) and shown in Plate No.07

Temporary storage and utilization top soil:

Mining shall be under taken in rocky terrain having no soil cover. Thus, generation of top soil

shall be nil & does not required any proposal for stacking of soil.

Year wise proposal for reclamation of land affected by abandoned quarries and allied

mining activities during next fifth year’s period:

In the first five years the extraction of mineral will be carried out from lease area with total
ROM saleable without generating any waste or causing any pit formation and any type of land

degradation.

Program of afforestation year wise for the initial Five year indicating number of plants
with name of species, afforested under different areas in ha.
Programme of Afforestation:
o Since the mining area is mainly rocky, hence plantation on the mining area & its
periphery is very difficult.
o For that, the plantation will be carried out along the haulage-route.

o All possible care will be taken for the survival of the planted green

o Plantation will be carried out with plants of local early growing spe

o Proper watering of the plants and tree guards will be taken care of. gl

o The tree species recommended are Ficus religosa (pipal), Boswellia Sex atf:(_S'alm)

- Su

Shorea robusta (sal) and tactone grandis (teak) may also be recommended. Mangifera
indica (Aam), Emblica officinalis (Anwala), Aegle marmerlos (Ibei), Planting should
be done in large sized 90 cm x 90 cm. due in advance and filled about 50 days before
planting.

o The plantation raised earlier should be carefully maintained. Mortalities should be
replaced by fresh planting.

Post Plantation Care:

Following precaution to be undertaken for survival of plants:

i) Plants will be taken care by applying fertilizers and proper weeding e

SANI )
ii) Healthy tree species will be recommends for plantation. RQP/L 1PDGM/No. 14/ zar 2617

26

i) The samplings will be undertaken for survival of plants. f@
LCsiP KOMAR

131




5.

6.

10.

812 132
27

iv) Fatal saplings will be replaced with new healthy saplings.
V) Every sampling will be covered by tree guard to avoid damage through cattle grazing.
vi) A Gardner or majdoor should be employed for care.

vii) Necessary arrangement will be provided for watering tree species planted at different

parts.

Stabilization and vegetation of dumps along with interburden dumps management year

wise for initial three years:

The entire lease area is quartzites having no waste, therefore generation of waste during next

fifth vears shall be nil & no proposal has been envisaged for its separate.
Measures to Control erosion/sedimentation of water courses:

No drainage of water course will be disturbed due to mining. The lease area consists of
quartzites out crops & rain water will accumulate in the mining pits which shall be dumped out.

As quartzites are hard rock therefore erosion/sedimentation along water courses will not arise,

Treatment and disposal of water from mine:

It has already been mentioned that water table does not have any relevance in this plateau due

to its great depth therefore treatment and disposal will not be concern in the mine.

Measures for minimizing adverse effects on water regime:

It has already been stated that mining will not interfere with the surface and under;

however to take care of eventualities.

Protective measures for ground vibration/air blast caused by blasting:
As the proposed method of mining is manual open cast with limited amo! 2!
blasting. The impact on this aspect is negligible. {fbﬁ‘ e
Measure for protecting historical Monuments and for rehabilitation of humarrl ettiement
likely to be disturbed due to mining activity:

Neither any historical monuments exist within the lease area nor is any RR proposed under the
project.

Socioeconomic beneficiate out of mining:

The proposed project will provide a source of direct and indirect employment to the people of
nearby villages which will movelize the economic activities of the area and the economic

condition of the local people will be affected positively.

UMAR

pEEP
SAN 14/ ear
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PROGRESSIVE MINE CLOSURE PLAN

Since, the Sanctioned Mining Lease period of the
proposed project of Granite, Khanda, Gitti, Boulder is
for maximum 10 years and the Mining Plan of the
project being submitted is prepared for the first 05 years
tenure.

Hence, Mining plan for subsequent period / tenure will
be submitted for approval in coming times accordingly.
Therefore the required Progressive Mine Closure Plan
will be prepared and will be submitted with the Mining

Plan of the final tenure of the mining project.
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ANNEXURE -1

(Letter of Intent issued by
District Magistrate)
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ANNEXURE -I11

(Google map of 500 m)
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PROFORMA-01

AUTHORISATION LETTER BY THE LESSEE

I, Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh, here by authorize Mr. Sandeep
Kumar, RQP/UPDGM/014/2019 to prepare the Mining Plan of our Building Stone or Building
Stone, Khanda, Gitty, Boulder Mining Gata No. 1876 (Khand- 03), over an area of 1.41 ha. (3.48
acre) located at Village- Girwan, Tehsil- Naraini, District- Banda, (U.P.) Under Rule 34(4) of Uttar

Pradesh Miner Mineral Concession Rule 1963.
It is therefore requested to the Director, Directorate of Geology & Mining Lucknow to

make further correspondence regarding modification and to collect the approved copies of the

aforesaid Mining Plan with the said recognized person on his following address:

Name of RQP  : - Mr. Sandeep Kumar
RQP/UPDGM/014/2019

Lessee

Place: Banda
(Suresh Pratap Singh)

Date:

K>
SANDEEP KUMAR

RQP/IPDGM/No 014/ Year 201
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PROFORMA-02

CERTIFICATE

I, Mr Sandeep Kumar hereby certify that-

1. Provisions of Mines Act. Rules and Regulations made there under have been observed in the
aforesaid Mining plan and wherever specific permissions are required the project proponent will
approach the Director General of Mines Safety (DGMS).

2. It is further certified that the aforesaid Mining Plan is prepared as per the copies of the records
and documents provided by lessee and information given as per discussions held with project
proponent his representative.

3. It is also certified that the information furnished in the aforesaid Mining plan are true and

correct to the best of my knowledge & belief and in case of default the approval would be

withdrawn.
Place: Lucknow Prepared by
Date: Name of RQP- Mr. Sandeep Kumar

RQP/UPDGM/014/2019

SANDEEP KUMAR

RQP!UPDGMJNU.DMIYeaI 2019
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PROFORMA-03

DECLARATIO

Mining Plan with Mine Closure Plan in respect of Building Stone or Building
Stone, Khanda, Gitty, Boulder Mining over an area 1.41 ha (3.48 acre) situated at
Village- Girwan, Tehsil- Naraini, District- Banda (U.P.) of Shri Suresh Pratap
Singh S/o Shri Tej Pratap Singh R/o Village and Post- Mau, 584, Katra Lalganj,
Tehsil- Gauriganj, District- Amethi, (U.P.), has been prepared in full consultation
with me and | understand its contents and agree to implement the same

in accordance with law and in case of default the approval would be withdrawn.

Place: Banda Lessee
(Suresh Pratap Singh)

g ANDTER KUMAR

RQPHJ‘?DGM!NG.OH!‘!’&&;

Date:

201Y
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Form-B

CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON

(Under Rule 24 of U.P. Minor Minerals Concession Rules 1963)

SHRI SANDEEP KUMAR s/o SHRI MAHIPAAL SINGH.

R/o H.No.-500/14, Shakuntalam Awaas Vikas Colony, Circular Road, Muzaffar Nagar.

whose photograph and signature is affixed herein below, having given satisfactory evidence of his qualification &
experience as required in rule-34 is here by RECOGNISED as a qualified person to prepare Mining Plan under Rule
34 of the U.P. Minor Mineral Concession Rules-1963.

1.

His registration number is RQP/UPDGM/No Q2 9 [Year 2019

This recognition is valid for a period of 05 years from 05-03-2019 to 04-03-2024.
His office address is H.No.-500/14, Shakuntalam Awaas Vikas Colony, Circular Road, Muzaffar Nagar.
His mail ID-sjawla733@gmail.com.

Contact No.-8126253120.

This certificate will liable to be withdrawn/cancelled in the event of furnishing the wrong information
in the Mining Plan or producing the wrong documents.

This certificate shall be valid only for preparation of mining plan of the areas  within
Uttar Pradesh and not for any other purposes.

(.

Specimen Signature of RQP

Place: Lucknow L
Date:ps. 03 . 2019 (Dr. Rashan Jacob)

Director

-—
SANDEEP KUMAR
RQF.‘IJPDGM!NG.UlMYear 2014
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Mining Plan

along

Progressive Mine Closure Plan

for

€OPY FOB LESBED

Granite, Khanda, Gitty, Boulder

MINING PROJECEcotc - G

with / COTY I_\_«f,l‘?['llﬂ 7

Located a

Gata No. 1876 ( wd 04)J Dl T
Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh. R_/

Sanctioned Mining Lease Area: 1.21 ha

iu A AL o

Period of Mining Plan- § years;
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Proposed Annual Excavation Volume as per LOI: 12,100 cum/year
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INTRODUCTION

The Mining lease for 10 years over an area of 1.21 ha (2.98 acre) is granted to M/s Shri
Bajrang Road Lines Partner- Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh R/o Village
and Post- Mau, 584, Katra Lalganj, Tehsil- Gauriganj, District- Amethi, (U.P.) under Minor
Mineral (Concession) Rule 1963 for the extraction of Granite, Khanda, Gitty, Boulder in Village-
Girwan, Tehsil- Naraini, District- Banda (U.P.) at Gata No. 1876 (Khand- 04). The Mining Plan is
being submitted Under Rule 34(4) of Uttar Pradesh Minor Mineral Concession Rule 1963,

The history of lease area grant, ownership etc. is as below:

S. No. Particular Details

1 Letter No./date of lease | As per LOI letter No. 2338/ Khanij- 30, Banda, Dated
06/10/2020, Mining Lease area granted for 10 years
(Annexure No.1)

2 Date of first opening Tt is a new mine and mining activities will start after the

execution & lease period

mining lease deed.

3 Letter No/date of first | As above under point No. 01
mining proposal & lapse

period

4 T edse expired date of Granted mining lease peric i 10 yesrs
ren ew‘al application/renewal
status

3 Present  documents  its | Mining plan prepared by RQP is being submitted for
proposal period & lapse | approval Under Rule 34(4) of U.P MMCR-1963 in DGM
period. U.P., Lucknow.

6 Transfer details & date of | Not applicable

transfer

7 Status of Environmental | EC will be granted after submission of ap
clearance plan, Form- 1 & PFR etc. to the SEIA

project.

) SANDEEP KUMAR
RCPAIPDGM/INo.0) 4Year 201
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CHAPTER-1

1.0
A)

B)
)

D)

E)

F)

GENERAL:

Name of the Lessee with Complete Address:

M/s Shri Bajrang Road Lines Partner- Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh R/o
Village and Post- Mau, 584, Katra Lalganj, Tehsil- Gauriganj, District- Amethi, (U.P.), No fax
& email address facilities is available with lessee.

Status of Lessee: Private Individual.

Mineral, Occurring In The Area & Which Lessee Intends To Mine:

Granite, Khanda, Gitty, Boulder

Period for which the mining lease is granted: The mining lease has been granted for the
period of 10 years among which the mining plan for first 5 year is being prepared.

Name of R.Q.P. preparing the mining plans:

Mr. Sandeep Kumar

RQP/UPDGM/014/2019
Copy of R.Q.P. registration is enclosed (Proforma No. 2).

Name of prospecting agency:

The lease area prospected by Partner- Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh,
unde” tae guicance of RQP

Reference no & date of consent letter from the State Govt.

The mining lease has been granted for the period of 10 years.

156
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CHAPTER-2
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2.0 LOCATION AND ACCESSIBILITY:
(a) Details of area ( with location map): The lease hold falls in Village Girwan which is
connected to MDR 11B approximately 1.4 km*(E)
Location map-Plate No. 1
District and State: Banda, Uttar Pradesh
Taluka/Tehsil: Naraini
Village: Girwan
Arazi No. 1876 (Khand- 04)
Geo-Coordinates Pillars| Latitude(N) Longitude(E)
A 25°1824.06"N | 80°23'0.21"E
B 25°18'25.48"N | 80°23'5.07"E
C 25°18'22.37"N | 80°23'6.04"E
D 25°18'2237"N | 80°23'2.64'E
E 25°1821.52"N | 809232.35"
F | 25°182224"N | 80°23'0.67"E |
Lease Area (ha): 1.21 ha (2.98 acre)
Whether the area is recorded to be in  The land is owned by State Govt. & State Govt.
forest (please  specify  whether has given their consent for the exploitation of
protected, reserved etc.) Granite, Khanda, Gitty, Boulder on lease for 10
Ownership/Occupancy: years. The lease area is free from fores
Existence of public road / railway line,
if any nearby and approximate
distance:
Land use Pattern (Forest agricultural -
Barren etc.):
The planned land use is given in tabulzu form
Sr. - Agriculture | Forest Land | Waste land | Grazing Land
No. land (ha) (ha) (ha) (ha)
1 | Mining pits Quarry - - 1.1353 -
2 | Approach Road - - 0.06 E
3 |Dumps - - " 3
4 Office, Resht Shelter etc. - - 0.01 -
5 | Balance undisturbed land - - 0.0047 -
Total - - 1.21 -
) )

SANDEEP KUMAR
RQP/UPDGH/No.014/ Year 201
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4

Attach a general location map and vicinity map showing area boundaries and existing and
proposed routes. It is preferred that the area be marked on a Survey of India topographical map
or a cadastral map or forest map as the case may be. However, it none of these are available the

area should shown on an accurate sketch map on a scale of 1:50,000: Location map attached

showing lease (Plate No. 1)

INFRASTRUCTURAL —~ FACILITIES
a) Nearest Village : Girwan, 0.5 km* (NE)
b) Nearest Township: Naraini- 16.0 km* (SE)
¢) Roads: The lease connected by MDR 11B, at distance approximately 1.4 km*(E)
Water Supply:
Surrounding village has numbers of wells & bores, which provide drinking water to Village
Girwan is prominent water body in the region lies at 5 km.
d) Electrification/Power:
Girwan and surrounding viliages has alreaay receiving electric power. About 90% villages
in § km. buffer zone are electrified.
e) FEducational — Facilities:
Education facilities up to high school & intermediate are available in Naraini. For higher
education facilities available at Banda.
f) Health Service:
The primary health Centre (PHC) is available at Girwan- 0.5 kim* (E)
¢) Railway Station:
The nearest railway station is at Khurhand which is about 11.5 km*(E)/ .

'/Q)QST:\ n
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CHAPTER-3

3.0 GEOLOGY AND EXPLORATION:
a) Briefly describe the topography & general geology & local mine geology of the mineral

deposit including draining pattern.

TOPOGRAPHY:
The general slope of applied arca is from North to South direction. No seasonal & perennial drainage

exists within the applied area. The highest and lowest point in the leasehold is 152.10 mRL and 142.20
mRL. The topography of lease area is shown in Plate No. 03.

REGIONAL GEOLOGY:
Geologically the area comprises Precambrian Bundelkhand grahites unconfirmably overlain by

Vindhyan are quaternary alluvium. The main and major drainage of the district are Yamuna,
Ken and Baghain which are part of Yamuna river system.

Physiographically the arca can be divided into three physiographic units—

(1) Alluviai Plain

(2) Marginal Alluvial

(3) High Land (Hard rock) area..

The Bundelkhand Granite Gitty Complex occupies an area of 26,000 sq. of which 11,000 sq.
km. lies in Lalitpur, Banda, Hamirpur and Banda Distt. of U. P. The granite complex in this
region is essentially made of grey and pink granite rocks of granodiorite-adameliite
composition with minor occurrences of hornblende diorite, gabbro, grey gneisses. These rocks
are intruded by a number of quartz reefs mainly trending in NE-SW and basic dykes in NW-SE

directions.
The Bundelkhand massif is overlain by rocks of Bijawar and Vindhyan group

stratigraphic order of superposition is as below:

Deccan — Trap
Unconformity
Vindhayan Super Group

Unconformity

Bijawar Group

Unconformity

Bundelkhand Granite Complex

Geomorphology:
The district is characterized by alluvial, hard rock as well as marginal vium. The district

can be broadly classified into three physiographic units, SANDBREP KUMAR
RQP/PDGM/No.014/Year 2019
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(i) The alluvial Plain, (ii) Marginal Alluvial, (iii) High Land Area..

Soil:
In Banda district loose sediments as well as black cotton soil is found. Black cotton soil is prominent in
the central part. Four major type of soil a) Rakar, b) Mar, ¢) Kabar and d) Padua are dominant in the
district.

GEOLOGY OF LEASE AREA:
The area is dominated by medium to fine grained, granite boulders. It usually occurs as boulder

concentration dark grey in colors with porphyritic texture. Vein lets of quartz are also seen with the

deposit. The upper layer shows signs of weathering.

DETAILS OF EXPLORATION:

a) Carried out in the area:

The proposed sanction mining lease area for the excavation of the mineral is for 10 years. The
area is virgin land and the mine plan is prepared for the first 5 years tenure. The mining
activities will be carried out after the grant EC. Hence, at present there is no pit in the mining
lease area.
b) Proposed to be carried ouu _

The mining activities will be started after the grant of EC for which the mine plan is prepared
and will be submitted for EC after the approval.

METHOD OF ESTIMATION OF RESERVE:
The reserve estimation has been done by cross-sectional method. Two cross-sections at an

influence of 42 m & 36 m are drawn. The surface areas of cross-sections are multiplied by the
cross-sectional strike influence to get the volume.

Basis of estimation of reserve:

e The bulk density of Building stone has been taken 2.8 in view of

experience.

e The geological reserves have been computed through cross secti

GEOLOGICAL RESERVES:

1554

i 'itfi-'twf'&‘fc1'as'_ses’_é}ﬁ&
\:;:_"'f B

The geological reserves estimated by cross-sectional method can be categori

shown in Plate No: 04

a) Proved Reserves( UNFC CODE- 111):

There is no exposed rock (outcrop) in the form of Building stone, Khanda, Gitti, Boulder
therefore there is no outcrop to be considered as under proved category 111 along with the
measured / estimated depth of 24 m below the surface level. Thus, in the entire category
(111) is estimated accordingly up to a block of 34 m thickness.

n‘gl\xt MAR
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(i) The alluvial Plain, (ii) Marginal Alluvial, (iii) High Land Area..

Soil:

In Banda district loose sediments as well as black cotton soil is found. Black cotton soil 1s prominent in
the central part. Four major type of soil a) Rakar, b) Mar, ¢) Kabar and d) Padua are dominant in the

district.

GEOLOGY OF LEASE AREA:
The area is dominated by medium to fine grained, granite boulders. It usually occurs as boulder
concentration dark grey in colors with porphyritic texture. Vein lets of quartz are also seen with the

deposit. The upper layer shows signs of weathering.

DETAILS OF EXPLORATION:
a) Carried out in the area:
One trial pit having dimension of 5Sm* Sm* 5m were dug within lease area and later on all the
trial pits have been converted into mining pits.

b) Proposed to be carried out:
The mining activities will be started after the grant of EC for which the mine plan is prepared

and will be submitted for EC after the approval.

METHOD OF ESTIMATION OF RESERVE:

The reserve estimation has been done by cross-sectional method. Two cross-sections at an
influence of 42 m & 36 m are drawn. The surface areas of cross-sections are multiplied by the

cross-sectional strike influence to get the volume.

Basis of estimation of reserve:

e The bulk density of Building stone has been taken 2.8 in view

experience. 1

e The geological reserves have been computed through cross sectioffil

GEOLOGICAL RESERVES: ety
The geological reserves estimated by cross-sectional method can be categorized in to two classes and
shown in Plate No: 04
a) Proved Reserves( UNFC CODE- 111):

All Quantities of Building stone Sand Stone (Khanda, Gitti, Boulder) occurring 122 mRL

below from the ground surface has been considered as under proved category.
b) Probable Reserve (UNFC CODE- 122):

(UMAR
ANDEEP KU "
RQ‘E’IU?DGM!’N{}.UMIY%I 20
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A 10 m. thickness below the proved reserve is considered as Probable mineral reserves.

¢) Feasibility in mineral resources (UNFC CODE- 341):

The mineral block with statutory barrier with in proved zone has been not considered as

341.

d) Pre-Feasibility in mineral resources (UNFC CODE- 222):

Mineral blocked with in statutory barrier in probable zone has been not considered as 222.

The Summary of reserves is as below:

Thus, in the entire category is estimated accordingly up to a block of 34 m thickness

DETAILS CALCULATION OF RESERVES AND RESOURCES

MEASEURED MINERAL RESOURCES (331)

Section Area | Area | Strike Volume In situ Total
line (m») | (m») | In- (cum) Reserves Quantities(m3)
(111) | (211) | fluence (Tonnes) (1.5 Swell
(1) factor)
111 211 111 211 111 211
1-1’ 2694 650 42 113148 | 27300 | 3168144 76440 169722 40950
2-2’ 2442 592 36 87912 21312 246153.6 59673.6 131868 31968
Total 201060 | 48612 562968 136113.6 301590 72918
INDICATED MINERAL RESOURCES (332)
Section | Area | Area | Strike Volume ~ Insitu
Line m’ m’ | Influence (cum) Reserves
(122) | (222) (m) (Tonnes)
122 222 122 222
1-1’ 706 600 42 29652 | 25200 83025.6 70560
2-2’ 744 580 36 26784 | 20880 74995.2 58464 .
Total 56436 | 46080 1580208 129024 84654 69120

—
SANDEER KUMAR
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CHAPTER-4

4.0 MINING:

(A) Briefly describe the existing/proposed method for developing/working the deposit with all

design parameters:

I.  Existing Method of mining:
It will be an opencast manual mine with adoption of drilling & blasting. Drilling is to be carried

out with 32 mm diameter jack hammer drill rids & blasting material is to be used as an
explosive. The blasted material broken by manually up to sized 2 ft. & loaded into tippers
manually dispatch to crusher plant. Mining is being carried thought the formation of one bench.
The height of bench is to be kept 3 m width of benches was kept 3.0 m with face slope 45°.
M) Proposed method of mining:

It shall be an opencast semi-mechanized mine. excavator shall be deployed for removal of big
boulders of blasted material from quarry & loading of the excavated mineral in to tractor
trolleys. Drilling shall be carried oni with 32 mm diameter jack hammers & blasting shall be
carried out with slurry explosives. 1he height & width of bench shall be kept 6 m & 6 1 with
face slopes 45°. The blasted material shall be loaded by excavator to the tippers. Big boulders
will be broken to the required size manually and will be loaded by excavator and will be
transported to crusher plant.

YEAR WISE GRANITE, KHANDA, GITTY, BOULDER PRODUCTION (As per LOI)

Proposed mining plan period — 05 years

ROM Saleable Sub grade . :
Overl Granite, Granite, Granite, %amdte, KhGranﬂ(:g:
Year rd‘:l:; " thmda' Kh:_mda, thmda, s el
(curn) Gitty, Gitty, Gitty,
Boulder, Boulder, Boulder,
(eum) (cum) (cum)
First Nil 12,100 12,100 Nil
Second Nil 12,100 12,100 Nil
Third Nil 12,100 12,100 Nil
Fourth Nil 12,100 12,100 Nil
Fifth Nil 12,100 12,100 Nil
Total - 60,500 60,500 - - -

o
SANDEEP KUMAR
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The year wise development and extraction of mineral for first 05 years is detailed as

under-.
1) Production & development in First year.

Before start mining 7.50 m barrier along the lease boundary shall be marked as non mining
zone. Mining shall be started by slicing from 146 mRL bench from dip towards rise side by
removing the minerals in 6 m slice and completed 140 mRL. Mining faces shall be advance in

all directions against production target of 12,100 m’. Tentative percentage of R.O.M from each

glice is tabulated as below.

164

Bench Level Quantities in ]i-lxplnitation Of_ Bali.u.lce.
(mRL) benches(cum) Granite, Kh‘:mda, Gitty, quantiies In
Boulder in (cum) benches (cum)
146 32400 12,100 20,300
Total 32400 12,100 20,300

2) Production & development in Second year.

iining

shall be carried out in the bench 146 mRL. Fayi ¢

varls of 6 m wide and 1:1¢ gradient

shall be provided to each mining faces. Mining faces shall be advance in all directions against

production target of 12,100 m’. Tentative percentage of R.O.M from each slice is tabulated as

below:
o Exploitation of Balance
Bench Level titi i
e?:,lRL‘;ve 1222:: es(:z::) Granite, Khanda, Gitty, quantities in
Boulder in (cum) benches(cum)
146 20,300 12,100 8,200
Total 20,300 12,100 8,200

3) Production & development in Third year.

Mining shall be carried out in the bench 146mRL and 140 mRIL- 134 m

in all directions against production target of 12,100 m’. Tentative perccn : "@ of R.O M from j

each slice is tabulated as below:

_\.L Ava,

Bench Level Quantities in l*?xplontauon o . Bal?'?ce.
(mRL) benches(cim) Granite, Kh:_mda, Gitty, quantities in
Boulder in (cum) benches(cum)
146 8,200 8,200 0
140-134 58638 3,900 54,738
Total 64,068 12,100 54,738

g
SANDEEP KUMAR
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4) Production & development in fourth year.
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Mining shall be carried out in the bench 140 mRL~ 134 mRL. Haul roads of 6 m wide and

1:16 gradient shall be provided to each mining faces. Mining faces shall be advance in all

directions against production target of 12,100 m®, Tentative percentage of R.O.M from each

slice is tabulated as below:

- Exploitation of Balance
Be?:r:lhRLL;vel ﬁﬁiﬁ:&:ﬁﬁ) Gr:;nite, thmda, Gitty, quantities in
Boulder in (cum) benches(cum)
140-134 54,738 12,100 42,638
Total 54,738 12,100 42,638

5) Production & development in fifth year.

Mining shall be carried out in the bench 140 mRL- 134 mRL. Haul roads of 6m wide and 1:16

gradient shall be provided to each mining faces. Mining faces shall be advance in all directions

against production target of 12,100 m°. Tentative percentage of R.O.M from each slice is

tabulated as below:
o e Explmi:aﬁnn o1 o };lance
h Level ST
Be}:;RLgve &Eig::(l:i;l) Granite, Khanda, Gitty, quanfities in
Boulder in (cum) benches(cum)
140-134 42,638 12,100 30,538
Total 42,638 12,100 30,538 |

The balance quantity of the bench will be extracted in the subsequent years of the project
whose MP will be submitted for approval in due course of time.

Attach supporting composite plan & section showing pit layouts, du

grade mineral, if any etc.

The entire lease hold is stony having no soil over, and all quantities of soil t

Indicate rate of production when the mine fully developed & expected life of mine &

the fifth year from which effected.
The total mineable reserves of Granite, Khanda, Gitty, Boulder of area is (1.21 ha) with

proposed rate of production 12,100 m'.

Attach a note furnishing a conceptual mining plan up to life of mine based on geological

mining & environmental considerations.

CONCEPTUAL PLAN:

Time Frame of Completion of Exploration:

—

SANDEEP KUMAR
RQP/IPDGM/No.014/Year 201+
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Exploration as on date:

The sanctioned Mining Lease Area is a virgin land and the mining for the granted is to |be

started after the grant of environment clearance. The measurement of the Sanctioned Mining Lease

Area is illustrated as under-

(id)

(iif)

Conceptual Development:
The sanctioned MLA is a virgin land and the mining for the granted is to be started

environment clearance.

Sanctioned Average Length (m) | Average Width (m) Lithology
Mining Lease
Area
121 ha 157 77 Granite, Khanda, Gitty,

Boulder

Exploration during plan period:

The lease area is small & Virgin. There is no occurrence of out crops of Building stone,
Khanda, Gitti, Boulder. Apart from this there are no. of stone quarries existing adjoining of
lease area & depth of quarries has reached 34 m & Building stone, Khanda, Gitti, Boulder

exists at the bottom of quarry. Considering of all these facts no future exploration programme
has been envisaged during pian period

Conceptual Period:

The lease area is small & during plan period of sanctioned mining period of maximum 10 years
a volume of minor mineral 12,100 cum/year shall be explored. Remaining reserve will be

exploration in next mining plan and lease period.

Anticipated life of mine N
LS
LN S

e

The sanctioned mining lease area is leased out for maximum 10 years detailed \}r:{hthetot
mineable reserves of Building stone, Khanda, Gitti, Boulder of area are 1.21 ha with proposed

rate of production of 12,100 m3 / year.

Waste Management:

No top soil exists within the area therefore no proposal has been given for its managements.

Reclamation/Rehabilitation:
The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the

end of conceptual period is as below.
. o
SANDEEP KUB AR
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7 Quantities of waste
Area broken (ha) rgir::i}; ?::;ﬂh(l:lga) to be used in
backfilling (cum)
As on date Nil Nil Nil
End of plan period Nil Nil Nil
End of conceptual period Nil Nil Nil

(iv)  Post Mining Land use:
The land use at present, at the end of plan period & at the end of conceptual period is given

below:

Sk At present | At the end of Plan Afhe g of

No Head (ha) eriod (ha) conceptual period
p of mine (ha.)

a) | Total area excavated (broken) Nil Nil Nil

b) | Total Area fully mined out Nil Nil Nil

¢) | Total Area fully replenished Nil Nil Nil

I Dump area:

There is no top soil was found in the mine. Therefore nr proposal of Dump management shall

be proposcd.
At the end of
glc" Head it ]()l::;ent A ﬂl:rf;](;l ({;]i;f)’lan conceptual period of
p mine (ha.)
a) | Total area under dump Nil Nil Nil
b) | Area under active dump Nil Nil Nil
¢) | Dump area fully rehabilitated Nil Nil o
4
N

oz ] - ot ,_\U(:\ -
By the end of conceptual period, mining pit shall reach to ultimate pit limit & dep _:;3 ﬁ, E ’l“ ’L“\\{i
R ﬂ_ it

1 Others: \\\’.jg\ ’:-' b, )
Sk Head At present | At the end of Plan | At theeni of chceptual
No (ha) period (ha) penodﬂt iine (har) |
a) Area under mineral stack Nil Nil Nil
b) | Area under haul road Nil 0.06 0.06
c) Area under green belt Nil 0.06 0.06

(ie. plantation along haulage

route lease area)

Conceptual Plan & section is shown in Plate No.06

Open Cast Mines:

i) Describe briefly giving salient features of the mode of working (m amZed semi
SANDEEP KUMAR
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Tt will be an opencast semi-mechanized mine. The loading of mineral shall be carried out by

means of an excavator. Mining shall be carried out from top to down ward through the

formation of benches. The height of benches shall be kept 6 m, width 6 m with face slope 45°,

Approach road having width 6 m & gradient 1:16 shall be provided to join the mining faces.

Describe briefly the layout of mine working, layout mine faces & sites for disposal of

overburden/waste.

Mining faces shall be opened from top to down word. It will be advance from north to south

direction & orientation of faces shall be east-west direction. Approach road shall be produced

to cach mining faces for transportation of mineral. Top soil shall be generated during first year

period and shall be used for purpose of plantation therefore there shall be no top soil stack.

Extent of mechanization:

The requirement of mining equipment for next 05 years is calculated as below:

The annual production planned as per LOI= 12,100 cum/year
Production required considering 260 working days= 12,100/260(WD/YT) = 46.53 cum/day

Followin ¢ equipaient will be used in the mining activities

SL No. Machinery Name No. of Required
1 Jack Hammer 1
2 Compressor 1
3 Excavator 1
4 Dumper 2

SANDEEP KUMAR
RQP/UPDGM/No.014/Year 201
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CHAPTER-5

5.0

b)

c)

d)

BLASTING:

As mentioned earlier the mine will be worked manually in the initial stages and blasting will be
limited to jack hammer holes (32 mm diameter) initially 3 m height sub benches shall be
developed which shall be converted in 6 m height bench. Jack hammer holes will be drilled as

below:
Hole depth D B
Spacing 1 15m
Burden : Nil
Thus one hole will give a quantity of about i 3x1.5=45
Say= 5 cum
Excavation required per day (Considering 260
Working Days/Years) + 12,100 cum/260days= 46.53 cum
Thus no. of holes required per day . 46.53/5=9.300 Holes

Say= 10 Holes

Thus, the required number of Jack Hammer-01(Capacity 10 holes/day)
The required number of Compressor — 01 (type Atlas Copco)

Methodology of Blasting —

Blasting will carried out under the supervision of qualified & experienced blasters following all
the rules and guidelines for extraction of required minerals. — m ""“"ﬁ\

The blasting will be undertaken by suitable explosives having comparable
cartridge of 250 gm will be sufficient in one hole of 3 m depth.

i owl ow A >
The number of holes will be distributed in two working benches. As far as lﬁossﬁle smgle fow
blasting may be preferred & each hole shall be charged with 250 gm exploswes depending
upon the free face available. The direction of face advance & row of drill-holes will so
proposed that the direction of fly rock material will be expected to full over the benches.

Powder ratio @ 1:20 i.e., 250 gms of explosive per hole will be required to reach 05 cum per
Kg. of powder factor on the basis past experience in the surrounding area & lithology of rock,

As per powder ratio of 1:20 for the exploitation of daily production 46.53 cum, the required
explosive is 46.53/20=2.3265 say 10 kg. (10 explosive rod of 250 gm. each)

.

SANDEEP KUMAR
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Tippers-

Details of the number of tipper required for the transportation according to the daily
excavation volume is tabulated as under-

by b
ey

46.53 4 cum

Mining Methodology:

1) The mining activities will be carried out as per guidelines, manuals, laws and acts for the
open cast stone mining.

2) The extraction of the mineral will be carried out starting from 146 mRL downwards for the
5 years of the Mining Lease Period.

3) No mining activities carried out in the safe barrier of 7.5 m.

4) The height and width of each bench wil. .. v and 6 m.

5) Mining activities will be carried out in dry season and day time.

6) Drilling and blasting will be carried out as per guidelines and under the supervision of

qualified technical person.
7) All the precautions for drilling and blasting will be taken care of as per guidelines.

PRECAUTIONS FOR DRILLING AND BLASTING:

The foremost precaution for blasting is that it should be carried out u
supervision of qualified and experience blaster.

1. Drilling- DTH (Down To Hole), V-shaped in two rows with proper spacing in ’

2. Stemming should be strong and of adequate length and not less than 1/3™ Iength\o\ﬁﬂ}théla;
This will check blow outs.

3. Blasting should be avoided in early morning and late evening hours to avoid temperature

inversion conditions.

4, Blasting may be avoided at the time when strong surface winds are blowing towards inhabited
area.

5 The burden at any point in the charge length should not be less than optimal.

6. The wind direction at the time of blasting should not be towards the structure to be protected,

especially if wind speed is high.

7. Blasting may be done at a time when there is heavy background noise. In some mines abroad,
they are creating if artificially. Many blasting nuisances become less @pparent.
SANDEEP KUMAR
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Blasting should be done, if feasible, once blasting of larger rounds, infrequently can be better
supervised, causing reduction in nuisances, Further the villagers provided less frequently, will
itself lead to a reduction in the number of complaints.

Pre shooting of the boulders, instead of plaster shooting, should be continued.

Before electric firing, the circuit will be tested by an approved tester.

Flags erection and siren signaling systems will also provided during time of blasting. For
further safety, the blasting time will also fixed during the end of the shift so that all the workers

will removed outside the danger zone.

To prevent risk of injury to anybody by flying pieces of Getty after blast, muffle blasting will
be adopted. In this practice the mouth of the shot hole and some distance around it will be
covered by steel sheets, weighted by sand bags, old sleepers etc. This will prevent the broken

rock from flying out.

All the precautions suggested in MMR 1961 specially as specified from Regulation 162 to
Regulation 168 must be adhered.

{@,.-
s ANDEEP KUMAR

RQP/UPDGM/No 014/ Yeat 200

171



852 | 172
18

CHAPTER- 6

6.0

b)

MINE DRAINAGE:

Likely depth of water table based on observations from nearby wells and water bodies:
One dug well is situated about 2.5 km aerial distance towards lease area in crusher side. The top
level of the well is 105 mRL & water table encountered in the well is about 50 m. deep and the
expected depth of water table in the region is about 60 mRL. During summers the water table
further goes down about 3.0 m and depth of water table will be about 57 mRL. In winters, the
water table goes down about 2.0 m and expected depth of water level is about 68 m RL. During

rainy season the water level further rises about 2.0 m. and depth of water level is about 62

mRL.

Working expected to be 60 m above the water table during first to second years, the mine
working will be confined up to 134 mRL. Water table will not be intersected by mining

operations.

Quantity and quality of water likely to be encountered, the pumping arrangement and

places wher» the mine water is finally proposed to be discharged.

The mining operations will be limited in the upper levels & the lowest bench will be formed at

128 mRL, hence water table will be not be encountered by mining activities during first to fifth

years.

,91”
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CHAPTER-7 & 8

173

7.0

b)

<)

8.0

STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:
Indicate briefly the nature and quantity of top soil, overburden/waste and mineral

rejects likely to be generated during the next First to Second years:

As stated earlier that entire lease area consist of quartzite’s s& further persists depth, all
the quantities to be exploited shall be sent to crusher plant outside the area which will be
used in making Gitti. There is no overburden with in lease area. Mining has been proposed

for the exploitation of quartzites, boulders, therefore waste, sub grade mineral rejects shall

not be generated during course of mining.
Land chosen for disposal of waste with proposed justification.

No waste or top soil shall be generated during mining activities; therefore no proposal is
given for separate stacking of top soil & waste material.

Attach a note indicating the manner of disposal, and configuration, sequence of
buildup of dumps along with the proposals for the stacking of sub-grade ore, to be
indicated item wise.

The entire lease area is barren hilly terrain having no soil cover / vegetation. Top soil &
waste shall not be generated due to mining operations therefore disposal and configuration
of build of dumps shall not arise during first year’s period.

USE OF MINERAL:

The Extracted mineral will be used for making the Granite, Khanda, Gitty, Boulder, as
well as in making aggregates and metal missionary stone. The quartzites of lease

hard, medium to coarse grained grey in color showing.

| S
SANDEEP KUMAR

RQPAIP DGM/No.014/Year 2019
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CHAPTER-9

9.0 OTHER:

9a) Site Services
The following site services will be provided:

i) Office

i) Drinking water shed
iil) Rest shelter

iv) First Aid Centre

V) Store

9h) Employment Potential
The mine manager cum mining engineer should a graduate mining engineer holding at least
second class manager’s certificate. The mate-cum-blaster should hold mining mate certificate

of competency.
Thus category-wise employments will be as below:
Mines manager/mining engineer (Full time) : 1
Mines mate / Blaster : 1
Skilled:
Drivers 2
Supervisor 1
Time Keeper 1
Office Assistant/Dispatch Supervisor 1
Blasters 1
Semiskilled:

1

Compressor operator
Jack hammer operator
Un-skilled:

Piece rated workers

Total

ﬁ;—*
TEp KUMAR
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CHAPTER-10

175

MINERAL PROCESSING:
If processing / beneficiation of the ore or minerals mined is planned to be conducted ¢n

site or adjacent to the extraction area, briefly describe the nature of the processing /
beneficiation. This should indicate size and grade of feed material and concentrate
(finished marketable product),

The entire lease area consists of Building stone terrain therefore, no beneficiation of mineral
processing will require for quartzites.

Explain the disposal method for tailing or waste from the processing plant (quantity and

quality of tailings proposed to be discharged, size and capacity of tailing pond, toxic effect
of such tailing, if any, with process adopted to neutralize any such effect before their

disposal and dealing of excess water from the tailing dam)

As stated above that no beneficiation is required therefore no tailing or waste disposal from
processing plant will be undertaken.

A flow sheet or schematic diagram of the processg procedure should be attached.

No beneficiation studies will be carried out therefore no flow sheet of processing process is
attached.

Specify quantity and type of chemicals to be used in the processing plant.

No chemicals will be required.

Specify quantity and type of chemicals to be stored on site / plant.
No chemical will be stored on the site / plant.

Indicate quantity (cum. per day) of water required for mining and procfsgi gfand

of supply or water. Disposal of water and extent of recycling.

Total water requirement for the project is 7.7 KLD; its breakup is as under:

Sl No. Purpose Water Requirem;itt-([g_[_‘_]:)) .7
i Dust Suppression 7.2
2. Plantation 0.2
3. Domestic(Drinking) 0.30
Total 7

However, No water is required for mining and processing hence, no djpi;ﬂjf water and extent
for recycling is required.

DECP KUMAR
10.014/Year 2018
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CHAPTER-11

176

11. ENVIRONMENTAL MANAGEMENT PLAN:
(a) Attach a note on the status of base line information with regard to the following:
(i) Land Use:
The existing land use of the area is non-agricultural, non forest, barren, rocky upland.
The planned land use is given in tabular form:
Sr. il i Agriculture | Forest | Wasteland | Grazing
No. land (ha) |Land (ha) (ha) Land (ha)
1 Mining pits Quarry - - 1.1353 .
2 Approach Road - - 0.06 .
3 Dumps - - - -
4 Office, Resht Shelter etc. - - 0.01 _
5 Balance undisturbed land - - 0.0047 5
Total - - 1.21 }
(i) Water Regibaes.
There is no perennial water body in the area. Water table loses its significance in this region
due to great depth. The depth of water table is about 50 m. below: general ground level. The
chear zone which allows the flow of water in the sub surface is restricted, through when tapped
in wells, hand pumps & tube wells provide sufficient water round the year.
(iii)  Flora and Fauna:
Shrubs of Karaunda are found in with in the area. Vegetation and wild life are
Trees of Neem, Mahua, Jamun, Mango & Pipal etc. are found only in and aro;
in agriculture fields. Cows, horses, donkeys, goats, sheep and buffalos ar @fﬁi Hptise'
requirements. Wild life comprises of rabbits, Squirrels, foxes, snakes, an
and crabs form aquatic life which occurs within a radius of 5 km. Low\sch
grow on barren rocky areas of the applied area. No wild life is found within t}fe a\pphed arg;a o
(iv) Quality of ambient air noise level and water:

The proposed site is located in the remote area having a clean atmosphere. Therefore the quality
of ambient air will be as good as heaven. SPM, SOp, NOX. will be either below permissible

limits or close to threshold limits. Similarly ambient noise level is as low as of any standard
place.
The permissible limit of SPM, SO2, & NOX and air quality was observed within the lease hold

is given below:

Parameter Promulgated limit Present within the lease hold
SPM 500ug/m3 220 pg/m3
SO, 120 pg/m3 30 pg/m3
NOX 120 pg/m3 (78 ug/m3
o

SANDEEP KUMAR
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The water quality will not be affected as mining is restricted to above ground level. Drinking
water is being taken from the hand pumps, which is situated near the mining area. Number of

hand pumps is dug in the villages.
(v) Climatic Conditions:
a) Temperature:
The average annual rainfall is 902.00 mm. The climate is typical subtropical penetrated
by long and intense summers. About 80% of the annual rainfall is received from south-
west monsoon.

b) Rainfall:
May is the hottest month with mercury shooting upto 47.0 C. With the advance

of monsoon by mid June, temperature starts decreasing. January is usually the coldest
month with temperature going upto 5.8 C.
c) Humidity:
The relative humidity is highest in August about 85% and lowest in April
d) Wind Velocity:
The wind velocity is higher during pre-monsoon period as compared to post monsoon

observed during the month of June and minimum 1-8 km/hr.

vi) Human Settlement:

Human settlements are distributed in fringes of buffer zone. The inhabitants belong to all the
five castes. The local inhabitants are bundles, who speak in bundeli and are farmers. The main
occupation in 5 km. buffer zone is farming and mining, The agriculture alone does not appear

to be sufficient to sustain the population. Poor literacy conditions prevail in the surrounding of

liquor.

Occupation:

Agricultural remains the main occupation in this area. Study reveals that within 5 Km. radﬁiis%fjaaée"""
cach, 70% to 85% population is engaged in agriculture. Percentage of females engaged in agriculture is

higher than males.

Disparity in agricultural land holding is less. But yield of agricultural produce is very poor to sustain the

available hands. Consequently problem of unemployment and frustration amongst youth can be noticed

a.ﬁ’f‘ﬂ KUMAR

Rice : 200 Kg per Acre ROPAIPDG M/No.014/Year 2019
Wheat : 700 Kg per Acre

in the area. The yield of crops is as below:

23



(vii)

(vi)

(b)

(i)
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Gram : 500 Kg per Acre
Arhar : 400 Kg per Acre
Soya bean : 300 Kg per Acre

Public building, places of worship and monuments:

None of the above important features are within the lease hold or in close proximity of lease

hold.

Does area (partly or fully) falls under notified area under water (Prevention & control of

Pollution) Act 1974:
The lease hold has not been notified under water (Prevention & control of pollution) Act 1974.

Attach an Environmental impact Assessment statement describing the impact of mining

and beneficiation on the following over the next Five years.
Land use:

The sanctioned MLA is a virgin land and the mining for the extraction of granted quantity of

minor mineral will be started after the grant of environment clearance.

At present, there is no any type of pit is nresent in the mining lease area.

However, at the end of the first year period of mining lease granted period the impact on land use will

be limited.

Hence, there is no change in the land use of the area in the first 5 years mining plan period of the

mining lease of the project.

(i)

(iii)

Air Quality:
It has already been explained that mining will be in a very small scale with limited drilling and

o Limited movement of tippers/tractor trolleys under the project.
o Development of green belt along the haulage route.

o Water sprinkling on haulage-routes in dry months.

o No overloading and transportation under covering.

Water Quality
There is no proposal for RR under the project. However, the following measures to minimize
the possible water pollutants are to be applied-

o The proposed mining lease area is rugged, barren, non-forest, non-vegetated, stony

upland where the water table does not have any relevance in this terrain.

o The water table in this area is found about 50 m below the ground level.

o The working during next five years is confined to the extracti;?)me =
==
SANDEEP KOMAR
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Noise Level:
To minimize the possible noise pollution following measures will be applied-

o The machineries to be used will be properly maintained with proper oiling and
greasing.

o No pressure horn and transportation not through the village.

o Mining only day time.

o Besides, it has been explained earlier that proposed mining is of open cast semi-
mechanized. Drilling, blasting, excavator and other equipment even vehicular transport
will be applied for limited time. Therefore noise level too will not show any significant
increase.

Vibration level:

Tn order to check the possible vibration under the project, the machineries to be used in the
mining activities will be properly maintained.

Drilling will be with sharp drill rod in DTH fashion.

The blasting will be closed circuii, V-sh. e, non-electrical, delayed techniques and muffle
type.

Water Regime:

The sanctioned mining lease area is small in area. There is no perennial drainage within the

area therefore no significant impact will occur on the surface water.
More-over, in first 5 yrs the required mineral thus the change due to excavation will not cause
any change in the water regime of the mine site.
Socio-Economics:
The socio economy effect of the project to the neatby villages and its
positive due to —

o Employment to the local workers.

o Economic activity of the area will be enhanced.

o The physical and economic conditions of the local peoples will be better.

Historical Monuments efc..
No historical monuments exist in & around the proposed mining lease area.

Attach an Environmental Management Plant supported by appropriate plans and

sections dealing the time bound action proposed to be taken with sequence and timing in

the following areas (or diagram should be added) and shown inUl:GAt‘ No.07
E

§
Temporary storage and utilization top soil: SANDEEP KUMAR
RQP;‘UPDGM!I\'OAO14."Year 201%
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Mining shall be under taken in rocky terrain having no soil cover. Thus, generation of top soil

shall be nil & does not required any proposal for stacking of soil.

Year wise proposal for reclamation of land affected by abandoned quarries and ailied

mining activities during next fifth year’s period:

In the first five years the extraction of mineral will be carried out from lease area with total

ROM saleable without generating any waste or causing any pit formation and any type of land
degradation.

Program of afforestation year wise for the initial Five year indicating number of plants
with name of species, afforested under different areas in ha.
Programme of Afforestation:

o Since the mining area is mainly rocky, hence plantation on the mining area & its
periphery is very difficult.

o For that, the plantation will be carried out along the haulage-route.

o All possible care will be taken for the survival of the planted green cover.

o Plantation will be carried out with plants of losal eatly growing species.

o Proper watering of the plants and tree guards will be taken care of.

o The tree species recommended are Ficus religosa (pipal), Boswellia serrata (Salai),
Shorea robusta (sal) and tactone grandis (teak) may also be recommended. Mangifera
indica (Aam), Emblica officinalis (Anwala), Aegle marmerlos (Ibei), Planting should
be done in large sized 90 cm x 90 cm. due in advance and filled about 50 days before
planting,.

o The plantation raised earlier should be carefully maintained. Mortalities should be

replaced by fresh planting.

Post Plantation Care:
Following precaution to be undertaken for survival of plants:

1) The samplings will be undertaken for survival of plants.

i) Plants will be taken care by applying fertilizers and proper weeding etcx

1i1) Healthy tree species will be recommends for plantation.

iv) Fatal saplings will be replaced with new healthy saplings.

v) Every sampling will be covered by tree guard to avoid damage through cattle grazing,.

vi) A Gardner or majdoor should be employed for care.

vii)  Necessary arrangement will be provided for watering free species planted at different
parts.

Stabilization and vegetation of dumps along with interhurdﬁumps management year

wise for initial three years: N
SANDEEP KUMAR _
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The entire lease area is quartzite’s having no waste, therefore generation of waste during next

fifth years shall be nil & no proposal has been envisaged for its separate.
Measures to Control erosion/sedimentation of water courses:

No drainage of water course will be disturbed due to mining. The lease area consists of
quartzites out crops & rain water will accumulate in the mining pits which shall be dumped out.

As quartzites are hard rock therefore erosion/sedimentation along water courses will not arise.

Treatment and disposal of water from mine:

It has already been mentioned that water table does not have any relevance in this plateau due

to its great depth therefore treatment and disposal will not be concern in the mine.

Measures for minimizing adverse effects on water regime:

It has already been stated that mining will not interfere with the surface and underground water
however to take care of eventualities.

Protective measures for ground vibration/air blast caused by blasting:

As the pronosed method of mining is manual open cast with mited amount of drilling and
blasting. 1he impact on this aspect is negligible.

Measure for protecting historical Monuments and for rehabilitation of human settlement
likely to be disturbed due to mining activity:

Neither any historical monuments exist within the lease area nor is any RR proposed under the
project.

Socioeconomic beneficiate out of mining:

nearby villages which will movelize the economic activities of the area an

condition of the local people will be affected positively.

Oh

\_
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PROGRESSIVE MINE CLOSURE PLAN

Since, the Sanctioned Mining Lease period of the
proposed project of Granite, Khanda, Gitti, Boulder 1s
for maximum 10 years and the Mining Plan of the
project being submitted is prepared for the first 05 years
tenure.

Hence, Mining plan for subsequent period / tenure will
be submitted for approval in coming times accordingly.
Therefore the required Progressive Mine Closure Plan
will be preparéd and will be submitted with thé Mining

Plan of the final tenure of the mining project.

i
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(Letter of Intent issued by
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PROFORMA-01

AUTHORISATION LETTER BY THE LESSEE

I, Shri Suresh Pratap Singh S/o Shri Tej Pratap Singh, here by authorize Mr. Sandeep
Kumar, RQP/UPDGM/014/2019 to prepare the Mining Plan of our Granite, Khanda, Gitty, Boulder
Mining Gata No. 1876 (Khand- 04), over an area of 1.21 ha. (2.98 acre) located at Village- Girwan,
Tehsil- Naraini, District- Banda, (U.P.) Under Rule 34(4) of Uttar Pradesh Miner Mineral

Concession Rule 1963.

It is therefore requested to the Director, Directorate of Geology & Mining Lucknow to
make further correspondence regarding modification and to collect the approved copics of the

aforesaid Mining Plan with the said recognized person on his following address:

Name of RQP  : - Mr. Sandeep Kumar
RQP/UPDGM/014/2019

Place: Banda Lessee
Date: (Suresh Pratap Singh)

h_

SANDEEP KUMAR
RQPH.‘PDG!‘»'{-’NQ.UE 4/Year 201
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PROFORMA-02

CERTIFICATE

I, Mr Sandeep Kumar hereby certify that-
1. Provisions of Mines Act. Rules and Regulations made there under have been observed in the

aforesaid Mining plan and wherever specific permissions are required the project proponent will
approach the Director General of Mines Safety (DGMS).

2. Tt is further certified that the aforesaid Mining Plan is prepared as per the copies of the records
and documents provided by lessee and information given as per discussions held with project
proponent his representative.

3. Tt is also certified that the information furnished in the aforesaid Mining plan are true and

correct to the best of my knowledge & belief and in case of default the approval would be

withdrawn.
Place: Lucknow Prepared by
Date: Name of RQP- Mr. Sandeep Kumar

RQP/UPDGM/014/2019

SANDEEP KUMAR
RQ?MJPDGM.'Nu.U! 4Year 201
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PROFORMA-03

DECLARATION

Mining Plan with Mine Closure Plan in respect of Granite, Khanda, Gitty, Boulder
Mining over an area 1.21 ha (2.98 acre) situated at Village- Girwan, Tehsil-
Naraini, District- Banda (U.P.) of Shri Suresh Pratap Singh S/o Shri Tej Pratap
Singh R/o Village and Post- Mau, 584, Katra Lalganj, Tehsil- Gauriganj, District-
Amethi, (U.P.), has been prepared in full consultation with me and I
understand its contents and agree to implement the same in accordance with

law and in case of default the approval would be withdrawn.

Lessee

Place: Banda
(Suresh Pratap Singh)

SANDEEP KUMAR

ROQPAIPDGM/No.014/Year 201¢

Date:



Form-B

CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON

{Under Rule 34 of LLP. Minor Minerals Concession Rules 1963)

SHRI SANDEEP KUMAR s/o SHRI MAHIPAAL SINGH.

R/o H.No.-500/14, Shakuntalam Awaas Vikas Colony, Circular Road, Muzaffar Nagar.

whose photograph and signature is affixed herein below, having given satisfactory evidence of his qualification &
experience as required in rule-34 is here by RECOGNISED as a qualified person to prepare Mining Plan under Rule

34 of the U.P, Minor Mineral Concession Rules-1963.
RQP/UPDGM/ NUQ.-Z.?_;.. Hear.....lug..!ﬂ....

1. His registration number is
' 2. This recognition is valid for a period of 05 years from 05-03-2019 'f:;b;.-03-2024.
3. His office address is H.No.-500/14, Shakuntalam Awaas Vikas Colony, Circular Road, Muzaffar Nagar.
4. His mail ID-sjawla733@gmail.com.
5. Contact Mo.-8126253120.
6. This certificate will liable to be withdrawn/cancelled in the event of furnishing the wrong infermation
in the Mining Plan or producing the wrong documents,
% This certificate shall be valid only for preparation of mining plan of the areas  within the territory of

Uttar Pradesh and not for any other purposes,

b

Specimen Signature of RQP

Place: Lucknow

Dateyyg. 93 . 2019 (Dr. &ashan Jacob)

Director

e
SANDEEP KUMAR
RQP/UPDGM/No.014/Year 201



